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CORRIGENDA
In the Parliamentary Debater (Part I—Qiioations and Antwers) Third Section of 

Parliament (Second Part), 1951,^

In Volume VII—

I. No. 1, dated the 2nd April, 1901,—

( i )  "T fw  tt: “ ? ? r”  i

( i i )  • i  “  ”  o*'*  * ^  r v A r  fX
(ill) Col. 2807, line 3a A>r “AroJiaelogioar" read “arohaeologioal** and line 6 from bottom 

/or “Ttraneport** read “Tranaport**.
2» No. 7, dated the lOtli April, 1961,—

( i )  TIWIT !ft%  ^TTfiRr V % CTUT «IT «lf I
(ii) Col. SOBS, lines 10 and 17 for the word “Oonsituation" read “Oonrtlttttion",

5. No. 8, dated the 11th April, I»61,—

^ ^  Ir ^ “uTftrwr" % w h  t? ‘'?rrf4i»ir’’ «if ♦

4. No. 11, dated the 16th April, lOSl,—
(i) Col. 8239, lino 27 from bottom /or “ment” read “meant**.
(ii) Col. 3244, lino 23 insert “of** after the wordfl **abolition of any**.

( i i i)  5ft% % orr«rl” f«mr “«ft ^irrf" ijf i
(iv) Col, 3254, lino 14 for “yardH** read “years**.

6. No, 12, dated tho 17th April, 1951,—
Col. 3267, line 24 for “clorllago** retui “clerkage**,

fl, No. 13, dated the 18th April, 1951,—
(i) Cols. S301 & 3302, linoH 22 from Ijottom and 24 rospeotively/or the wonli “statu-

tary** and “Htatutory” read “statuary**.
(ii) Col. 3330, line 21 for “landing *’ read “landed”.
(iii) Col. 3340, lines 16 and 18/or “manzas** read “mouzas**.

7. No. 16, dated tho 20th April, 1961,—
Col. 3402, line 2 from bottom/or “Curch” regd “Church”.

8. No. 16, datod the 21st April, 1961,-
Col. Zi^l,for  the existing line 24 trubaUtuie “ship Bcholarehip ; and "

». No. 17, dated tho 23rd April, 1961,—
(i) Col. 3478, line 27 from bottom for “so** read “of**.
(ii) Col. 3491, between lines 4 and 6 from bottom insert new line “and (iii) Raw

diiring tho period October 1960 to February**.

10. No. 19, dated the 26th April. 1961,—
(i) Col. 3648,/or the existing line 20 from bottom substitute “satisfaction of

I t  is the**.
(ii) Col. 3666 fur the existing lino 1 from bottom substitute “Indian Rupee or Sterling I**

and for line 26 from bottctm substitute “meet for the flrst Bession. Accord**

- ” yi >»̂  i »»»* »* M )»»4S- ^ »roir ^
II. No. 20, dated the 26th April, 1961,—

(i) Col. 3621, line 7 from bottom/or tho 6guros “1,420“ read “41,420**,
(ii) Col. .3626, line 1 for “condeming*’ read “condemning”.

IS. No. 22, (Utod tho 28th April, 1961,— *
Col. 3687, line 26 for “complete** read “oompete**^

*



». (▼)

IS. No. M, lUtod (he 3rd May 1901,—
CoJ. 3881 /or the asisting line 17 from bottom mtbtHM* “and Supply (Shri Oadgil):(») 

108".
14. No. 27. dated the 4th May>' 1961,—

Col. 3926, line 20 from bottom Jor '̂fireman*' read
15. No. 80, dated the 8th May 1951.--

(i) Col. 4041, for the eziBting line 15 from bottom gubHUuU '‘(o) No. as none is codbi- 
dered neoos-**.

(U) Col. 4042, lino 81 insert *'suoh*’ before the word '*ciroumB-’\
16. No. 81, dated Uio 9th May. 1951,—

CoL 4087, line 21 /or “Rama** read “Rana”.
17. No. 32, datod the 10th May. 1951.—

(i) Col. 4124, line 20 from bottom/or **member*' read '^number*'.
(ii) Col. 4129, line 21 /or the words ‘̂ having oome** read ^'coming out of”,

linefl 0 ft 8 from bottom /or the figure **1.4.51” read **15.4.51*'. and /or **15.4.51” 
rtad “1.4.51” rospeotively.

-  ( i i i )  w w r  <tPw  i
18. No. S3, dated the llth  May, 1901,—

(I) Ool. 4100, line 10 from bottom/or “of” nod “to".
(II) Ool. 4101, lino 17/er the flguie “80” rtad “180”.
(iii) Col. 4102, line 24/or “in view o r’ read “in lieu o r .

19. No. 86, dated the 10th May, 1901,—
(i) Col. 4270, line 90 for “pait-mixttupe" read “point-mixture”
(ii) nlm̂  qM ^  7/ 1
(iii) Wt % pjw qr “flrm” qfi
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T he House m et a t H alf-past E ight o f 
the  Clock.

I M r . S p e a k e r  in  the  Ciui iT]

ORAL ANSWERS TO QUESTIONS
T respa ss  of Cease-f ir e  L in e  in  

K a sh m ir

*3624. Shri Rndrappa: (a) Will the 
Prime Minister be pleased to state 
how many times the Cease Fire Line 
in  Kashm ir has been trespassed by 
the enemy forces during the months 
of January , February and March, 1951?

(b) W hat is the total loss suffered 
on our side during the same period?

The Deputy M inister of E x te n u l 
Affairs (Dr. Kesiiar): (a) on three 
occasions.

(b) One lam bardar was shot dead 
and one man was kidnapped.

Shri Rttdrappa: May I know whether 
the trespassers belonged to Pakistan 
or whether they were from the Kash
m ir tribes?

Dr. Keskar: That is very difficult to 
find out. Twice there were Pakistan 
civilians who crossed and once Pakistan 
m ilitary personnel.

Shri Rndrappa: May I know whether 
according to the Resolution of the 
United Nations Commission of the I3th 
August, 1948, m ilitary observers were 
posted to supervise the maintenance 
of the Cease Fire Line? If so, who 
were they?

Dr. Kesiuu': I cannot give off-hand 
the names of the observers. B ut as 
required in tha t Resolution United 
Nations* Observers were stationed and 
in all these three cases where there 
was violation of the frontier, they were 
informed. In one case they went and 
also saw the incident, in the other two 
we had no reply from them.
59 PSD.
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 ̂Shri Rndrappa: Is it not a fact that 
according to the Security Council 
Resolution the Pakistan forces should 
co-operate with the observers and the 
Government of India to m aintain this 
Cease Fire Line? And if so. are they 
co-operating?

Mr. Speaker: Order, order. That is 
a m atter of opinion.

S ardar Socket Singh: May I know 
when this kidnapping took place and 
whether the person kidnapped has 
since been restored?

Dr. Keskar: No, the kidnapped 
person has not been got back.

Sardar Socket Singh: But when did
the...

Mr. Speaker: Order, order. Let not 
the hon. Member s ta rt putting the 
question before he is called upon to 
do so.

Shri Sarwate: Has any land on our 
side of the Cease Fire Line been 
occupied by these trespassers?

Dr. Keskar: No, it was only a case 
of trespassing. They went back, they 
did not occupy any territory.

Shri T. N. Singh: May I know. Sir. 
whether the civilians who trespassed 
into Indian territory  were armed and 
w hat was the object of their trespasr 
sing? Was it loot or mere kidnapping?

Dr. KeslLar: The civilians who 
crossed over really were not armed 
with any rifles or any such weapon, 
in fact, I think in the first instance, 
the civilian was armed with an axe. 
probably he was trespassing to steal 
some wood or to cut standlrig crop. 
In the other case the civilians were 
armed and in the last case, of course, 
m ilitary personnel had trespassed.

Sardar Socket Singh: Sir, I aske<t 
when the kidnapping took place and 
tha t was not answered.

Dr. Keskar: January, 1951.
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PiPRADiT Colliery

*3625. Shri Jnani Ram: Will the 
Minister of Works, Prodaction aiUI 
Supply be pleased to state;

(a) The quantity of coal raised from 
the Pipradit Colliery in Hazari Bagh 
during the years 1949-50 and 1950-51;

(b) whether the colliery is working 
or closed; and

(c) if closed, when it closed and the 
circumstances leading to the closure?

The Minister of Works, Production 
and Supply (Sbri Gadgll): (a) 1949—
61,313 tons, 1950—42,150 tons.

(b) and (c). The Colliery has not 
closed but has stopped coal raising 
from 1st October 1950 from which 
date the colliery has been placed on a 
care and maintenance basis; The 
reason for suspension of coal raising 
by the colliery was heavy stocks and 
lack of orders.

Shri Jnani Ram: Sir, may I know 
whether any attem pt is made to pro
vide sufficient number of wagons for 
the despatch of the coal from this 
colliery?

Shri Gadgil: Steps are being taken. 
The position is tha t sufficient num ber 
of wagons are not available. The pre
sent practice is to give top priority 
to Railways and then to high priority 
consumers and then to consumers en- 
route where there is no restriction on 
transport. Next to these other con
sumers* orders are taken up.

Shri Jnani Ram: W hat is the daily 
average production at present in this 
ccOliwy?

S h ri Gadgll: I would require notice. 
Si’jr.

Shri T, N. Singh: Is it a fact tha t 
the neighbouring collieries are work
ing and they are able to get wagons 
for their c6al?

Shri Gadgil: It may be so. As I 
have already explained the position, 
this particular colliery has not been 
able to get sufficient orders from high 
priority consumers and hence the 
situation that has arisen at present.

Shri Sohan Lai: W hat are the reasons 
for this stoppage and how many 
workers have been affected thereby?

Shri Gadgil: I would require notice.
Shri Jnani Ram: When does this 

colliery hope to get these priority 
orders?

Shri Gadgil: The priority is there. 
I f  the hon. Member wants to know 
how the situation has developed, I

may inform him tha t in August 1950 
orders received were 4,950 tons and 
quantity despatched was 3,850 tons. In  
September 1950 orders were for 4,962 
tons and quantity despatched 3,058 
tons. In February 1951 order secured 
is 3,080 tons and quantity despatched 
is only 440 tons.

Shri Jnani Ram: Is it a fact tha t 
this situation has developed due to  
gradation of the coal to inferior 
grade?

Shri Gadgil: I do not think so.

Shri Krishnanand Rai: When is th is 
colliery likely to restart?

Shri Gadgil: There is no question of 
any restarting. I t is being m aintained 
on a care and m aintenance basis. 
When it secures orders from the th ree  
categories I have mentioned, it will 
start.

F actories  fo r  W ood S c r ew s

*3626. Shri Jnani Ram: Will th e  
M inister of Commerce and Industry be
pleased to state:

(a) the num ber of factories m anu
facturing wood screws and tools in  
Delhi area;

(b) the num ber of such factories in 
other parts of India; and

(c) how many of the Delhi factories 
are run by m igrants from Pakistan?

The Minister of Commerce and 
dttstry (Shri Mahtab): (a) Six.

(b) Thirty  one.
(c) Three.
Shri Jnani Ram: Is it a fact that

recently large quantities of wood 
screws have been ordered from foreign
countries for im port into our country?

Shri Mahtab: It is a fact, because 
our total demand is 2,000 tons in 1950 
and it is expected to be 2,250 in 1951. 
The local production is about 301 tons. 
T hat being the position sufficient 
quantities have to be imported.

Shri Jnani Ram: W hat sort of p ro
tection is proposed to be given to the 
Delhi screw factories?

Shri Mahtab: At present protec
tion is being given to all the units 
in India, not only to those in Delhi.

Shri T. N. Singh: May I know
whether this low production is due to 
the lack of a larger num ber of factories 
or due to w ant of proper raw 
m aterials?

Shri Mahtob: It is due to lack of
oroper raw  materials.
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^  Pandit Manishwar Datl Upadliyaj:
How m any such lactories are there in 
Delhi which are being run by people 
who are not m igrants trom  Pakistan?

Shri Mahtab: A s  1 have said, there 
are two classes as the question relates 
to wood screws and tools. With regard 
to wood screws there are three Arms 
in Delhi.

Mr. Speaker: His point was whether 
there were among them any m igrants 
from P akistan  and if so, how many?

Shri Mahtab: One is a m igrant 
firm.

Shri Uimatsingka: Is it a fact tha t 
the Government promised to supply 
the raw  m aterials sometime in 
January  1950 but they have not been 
able to do so yet?

Shri Mahtab: Even today the G ov
ernm en t are anxious to supply the 
raw m aterials for th is industry but 
the raw  m aterials m ust be available 
to the Government for supply to the 
industries.

H urrica n e  L anterns

*3627. Shri Jnani Ram: Will the
M inister of Commeroe and Industry be
pleased to state:

(a) the num ber of hurricane lanterns 
m anufactured in India in the year 1950
51:

(b) the num ber imported from 
different countries of the world; and

(c) the names of factories in India 
m anufacturing hurricane lanterns?

The Minister of Commerce and Inr 
dustry (Shri MahUb): (a) to (c). A 
statem ent is laid on the Table of the 
House. [See Appendix pCXill, an- 
nexure No. 22.]

Shri inani Ram: When is India ex
pected to stop the import of hurricane 
lanterns?

Shri Mahtab: II the production 
comes up to 39 lakhs, then the import
will be s to p i^ .  Our estimated
demand is 4 million hurricane lanterns 
but the production last year was 28 
lakhs only. If there is more produc
tion this year the import will certainly 
be s to p p ^ .

Shri A. C. Gnha: W hat is the in
stalled capacity of these factories?

Shri Mahtab: 39 lakhs.
Shri Sidtava: How do our prices

compare with the price of Deitz
lanterns imported from Germany?

Shri Mahtab: The price o t  the in
digenous lantern comes to Rs. 4,

whereas the price of the Imported 
lantern is between Rs. 7 and Rs. 10.

Cotton E xport

Subhag Singh: Will 
the M mister of Commerce and Indua^
be pleased to state whether it is a fact 

f Government of India have 
decided to perm it export of the 1950-51 
crop Assam comilla cotton through 
Calcutta up to an overall quota of 5000 
bales?

The Minuter of Commerce and In
dustry (Shri Mahtab): Yes; a Press 

issued to this effect on the 
1st March, 1951.

Dr Ram Subhag Singh: How much 
or this cotton will be exported to 
dollar and hard currency countries 
and how much to other areas?

Shri Mahtab: 4,500 bales for export 
to hard currency countries and 500 
bales to other destinations.

Dr. Ram Subbag Singh: In view of 
the fact that the Indian textile mills 
are experiencing cotton shortage, may 
I know the reasons for this cotton 
export?

Shri Mahtab: These varieties are 
unspinnable in our mills and are 
used in quilt-making and for ottrer 
purposes. Their export will not affect 
the cotton position in our mills.

Shri Chaliha: Are Government
aware tha t Garo cotton is used for 
making blankets for labourers?

Shri Mahtab: It is used for quilt- 
making and like purposes.

Shri Chaliha; W hat quantity of flne 
cotton Is being imported from outside 
and is it a fact that flne cotton gives 
less yardage of cloth than rough 
cotton?

Shri Mahtab: I do not follow the 
question.

Mr. Speaker: Nor do I; and besides 
I do not see how it is relevant.

D ispo sa ls  D epa rtm en t

*3631. Shri Sidhra: (a) Will the 
Minister of Works, Production and 
Supply be pleased to refer to his reply 
to my starred  question No. 25 put on 
15th November, 1950 that stores lying 
unsold on 1st April. »C31 would be 
entrusted to the Director uenerai, 
Industries and Sujrolies and state when 
the Disposals Department will be 
closed?

(b) Are the 
functioaing?

Regional OfAces still
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I t e  Mlalster of Works, ProtactWn 
and Supply (Shri G«dfU): (a) With 
effect from the 1st March 1951, the 
Directorate General of Disposals has 
been merged with the Supply Wing of 
the Directorate General of Supplies 
and Disposals.

. N i t
^  F 7f ^  ft? 

f¥Tt<T*T  ̂ *̂T

90 APRIL X«51 Oral Answers 8712

(b) No, Sir. Disposals Regional 
Offices at Bombay, Calcutta and 
M adras have also been merged with 
their Supplies counter parts at those 
stations, while that at Kanpur will be 
merged with the Headquarters or
ganisation at Delhi from 1st May, 1951.

Shri Sldhva: Does this merger mean 
any real retrenchment of the staff 
and if so, to what extent?

Shri GadgU: It will give a correct 
picture if I give the hon. Member the 
figures from 1947 till February 1951.

Gazetted officers in 1947 286
Gazetted officers in 1948 189
Gazetted officers in 1949 154
Gazetted officers in 1950 151
Gazetted officers Today 79
Non-gazetted staff 1947 9,939
Non-gazetted staff 1948 8,858
Non-gazetted staff 1949 6,508
Non-gazetted slafT 1950 -5,407
Non-gazetted staff Today 2,214
The result has been tha t the re

trenched clerks trouble every now 
and then.

Shri SIdhva: How do the figures of 
today compare with the figure of last 
year? 1 understood tha t today as 
against 79 gazetted officers there were 
2,214 non-gazetted staff.

Shri Gadgil: Last year the strength 
of the gazetted ofHcers was 151 and 
today it is 79. Last year the strength 
of the non-gazetted staff was 5,407 
and today it is 2,214.

Shri Sidhva: Is the strength going 
to be further reduced? W hat is the 
amount of disposal goods still await
ing disposal.

Shri Gadgil: The amount of disposal 
goods still lying undisposed of is to 
the extent of Rs. 28 crores, according 
to book value. But every quarter 
some surplus is declared by the 
Defence Department and hence the 
necessity to keep some nucleus staff.

Sardar Soehet Singh: May I know 
th« total saving effected by the merger 
of these two wings?

Shri Gadgil: I t  is not desirable to 
give the answer olS^hand. 1 require 
notice.

[Lala AchiBt Earn: Will the hon. 
M inister please state the am ount of 
goods of the Disposals D epartm ent 
tha t has been used for purposes of 
rehabilitation?]

^  ^

f w r  »iJTr I

[Shri Gadgil: I would require 
notice of this question, bu t I can say 
tha t all tha t was demanded by the 
M inistry of Rehabilitation has been 
given to them.]

Shri Sidhva: Out of the book value 
of 28 crores worth of goods lying with 
the disposals depailrnent, w hat is the 
item of goods which forms the largest 
item?

Shri Gadgil: I think mostly air
craft—Curtiss aircraft and some other 
m aterials.

Shri Hussain Imam: W hat is the 
am ount of money realised during the 
last financial year from disposals?

Shri Gkidgil: I require notice"
R oyalty on S alt to R ajasthan  

G o v er n m en t

*3632. Shri Sidhva: (a) Will the
M inister of Works, Production and 
Supply be pleased to state w hat was 
the amount of royalty paid on account 
of salt to R ajasthan Government du ring . 
1948, 1949 and 1950, each year
separately?

(b) W hat are the term s of the agree
ment under which this royalty is paid?

(c) Is the agreement going to be 
revised?

(d) Is sim ilar kind of royalty paid 
to any other Government?

The Minister of Works, Production 
and Supply (Shri Gadgil): (a) The
amounts are as follows:

Amount of Royaltv
1947-48 Rs. 11,46.734-14-0.
1948-49 Rs. 7,23,118-10-0.
1949-50 Rs. 8,74,001-12-0.

(b) Under the terms of the agree
ment, royalty is payable a t the rate 
of 40 per c«n t on the price of salt
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sold in excess of 17,25,000 maunds 
m anufactured a t Sam bhar including 
Nawa, Gudha etc.

(c) The old agreements have ceased 
to be operative with effect from the 
date of the federal financial integra
tion. Paym ents which are entirely of 
a commercial character, like rent, 
royalty etc., are now being paid in 
accordance with the agreement entered 
into between the President of India 
and the R ajpram ukh of Rajasthan on 
the 25th February  1950. A t present 
there is no intention to revise this 
ren t agreement.

(d) No.
Shri Sidhva: W hat are the main 

term s of the recent agreement entered 
' into in February 1950?

Shri Gadgil: The main term s are 
tha t only the commercial aspect of the 
old agreement will continue. The rest

* have been dropped.
Shri Sidhva: That is to say. will 

there be any difference in the paym ent 
of royalty? The rate of royalty fixed 
under the previous agreement was 
40 per cent. W hat is to be paid now?

Shri Gadgll: For a detailed reply 1 
require notice. I can tell the bon. 
Member tha t under the old agreement 
there were elements for which pay
m ent had to be made: for e ^ p l e  40 
per cent, above a certain  limit. That 
has been converted now into part rent 
and part other things. The ren t asp e^  
has been integrated in the agreement.

Shri Sidhva: Am 1 clear in under
standing tha t the same 40 per ce n t 
will be paid?

Shri Gadgil: That is not correct.
Shri Sidhva: May I have a state- 

^  ment laid on the Table, Sir?
Shri GadgU: Most willingly.

' Shri Sarwate: May I know what is 
the amount of royalty which has been 
taken into consideration in arriving at 
the financial integration agreement?

Shri Gadgil: I require notice for 
that.

Shri T. N. Singh: May I know
w h e th e r  any ro y a ltie s  a re  p a id  to  
p r iv a te  p a r tie s  a lso  in  th a t  area in 
a d d itio n  to  th e  ro y a ltie s  paid to  th e  
Raj;«sthan G o v ern m en t?

Shri Gadgil: No. i t  is  p a id  to  th e  
Rajasthan G o v ern m en t.

'  E x po r ts  to U.S«A.
•WSS. Pandit Muniahwar Datl 

Upadliyay: (a) Will the Minister of 
Commerce and Indnslnr be pleased to
state whether our export to U.S.A. has

been increasing or decreasing in the 
later half of 1950 and the early part of 
1951? ~

(b) What are the main commodities 
tha t we have been exporting to U S.A.?

(c) W hat is the proportion of Cottage 
Industries Goods that we have exported 
to U.S.A. since April 1950?

The Minister of Commerce and In
dustry (Shri Mahtab): (a) Indians 
exports to U.S.A. have been on the 
increase.

(b) A statem ent is laid on the Table 
of the House. [See Appendix XXIII, 
annexure No. 23.]

(c) The inform ation is not available 
because the Sea and Air-borne trade 
returns of India relating to exports 
do not generally distinguish between 
cottage industries and mill-made 
products.

Pandit Muaishwar Oatt Upadhyay:
May I know what is the valuation of 
exports of tea, textUes and hides and 
skms?

Shri Mahtab: If I understand the 
hon. Member aright, he wants to know 
how much cotton textiles have been 
exported and also how much hides 
and skins have been exported. The 
export of raw  hides and skins during 
July-December, 1950 am o u n t^  to 3*9 
thousand tons the value of which was 
Rs. 222 lakhs. Tanned skins exported 
amounted to 1-7 thousand tons and 
the value was Rs. 173 lakhs. Cotton 
pi^e-goods exported amounted to 5*6 
million yards; the value was Rs. 44 
lakhs. Cotton waste amounted to 
226*9 thousand cwts., ihe value was 
Rs. 136 lakhs.

jMoalaliwar Oatt Upadhyay:
What IS the proportion of this valuar 
tion to the entire valuation of our 
exports?

Shri Mahtab: I t is an arithm etical 
calculation which can be done from 
the figures given in the statement. 
Sir.

Pandit Mtinishwar Datt Vpndbyuj:
What was the total export in the years
1948 and 1949? Has there been only a 
slight increase or there has been a 
g reat increase?

Shri Mahtab: From January  to 
June 1949 exports amounted to 
Rs. 30-37 crores; July-December, 1940, 
they were to the extent of Rs. 39-85 
crores; January-June, 1950 they 
amounted to Rs. 45-55 crores; July- 
December, 1950 they amounted to 
Rs. 56 01 crores; and January^February,
1951 they amounted to Rs. 22 06 crores.

Shri Rathnaswamy: U b t  I Imow 
what are the total dollar earnings 
earned by us in the year 1950-51 and
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what portion of it was earned through 
textiles alone?

Bhri Mahtab: 1 have given details 
of export in the statement.

Mr. Speaker: He will better study 
the statement.

Shrl Shiva Rao: With reference to 
part (c) of the question, is it a fact 
that the export committee in Washing
ton (which is attached to our Embassy 
there) has made a number of com
plaints to the Ministry about long 
delays in despatch of goods, unsatis
factory packmg and so on, and has 
also pointed out that there is a danger 
of our losing our m arket in the United 
States in view of the unsatisfactory 
handling of these orders by the Minis
try  here?

Shri Mahtab: The main complaint 
so far as I remember is tha t the supply 
is not up to the samples which were 
sent. Steps are being taken here to 
produce things according to the samples 
sent. That is a great difficulty with 
regard to cottage industries, it m ust 
be remembered.

Shri Shiva Rao: Will my hon. friend 
inquire how many months elapse 
before any notice is taken of orders 
from abroad by his M inistry here?

Shri Mahtab: I shall certainly make 
inquiries but I do not think ^ e r e  Is 
any considerable delay in supply.

Kaka Bhagwant Roy: W hat is the 
quantity of Indian cotton exported to 
America In 1950-51 and at w hat price 
was it sold, and w hat is the quantity 
of American cotton imported and a t 
what price was it purchased?

Shri Mahtab: From the 
the hon. Member will find w hether 
cotton is being exported to America. 
Cotton waste has been exported as also 
cotton piece-goods.

Dr. Dcshmukh: Since it Is the policy 
ol Government to encourage expOTt 
ol cottace industry products has the 
Government considered the desirabuity 
of keeping separate figures for cottage 
industry products?

Shri Mahtab; I take note ot thU 
suggestion, and I shall see if anything 
can be done.
Cases Against Ofticers or C.P.W.D.

•36S5. Pandit M unishwar D att 
Upadhyay: (a) WiU the Minister of 

Prodnctlim and Supply be 
pleased to state whether some cases 
of fraud and excess payments were 
brought to the n a tlr t of Government 
to 1947 and against certain
officers of the C.P W D. ?

(b) Is it a fact tha t some such 
cases were registered by the Special 
Police establishm ent in September, 
1948?

(c) W hat have been the result of 
investigation in those cases?

(d) If the investigation is not yet 
completed, w hat are the reasons for 
the delay?

(e) Are Government contemplating 
any departm ental action against the 
officials concerned?

The Deputy M inister of Works, 
Production and Supply (Shri Bora- 
gohain): (a) Yes,

(b) Only one such case was re
gistered by the S.P.E. in September
1948.

(c) to (e). The case registered in 
Septem ber 1948 was la ter split up 
into two cases and the Special Police 
have completed investigation of both 
the cases. In  one of these, the ques
tion w hether the officials concerned 
should be crim inally prosecuted is 
under Government’s consideration, 
while in the other, departm ental action 
is being taken against one of the 
officials.

P andit M unishwar D att Upadhyay:
May I know w hether these cases re
lated to the aerodromes of Bahadur- 
garh, Palam  and Gurgaon?

Shri Bnragohain: Yes, they related, 
to the construction of Bahadurgarh 
Aerodrome in the Rohtak District.

Pandit M unishwar D att Upadhyay:
Not to Palam  and Gurgaon?

Shri Buragohain: No, Sir. As I 
stated they related to the B ahadurgarh 
,aerodrt)me in the Rohlak District, 
under the Civil Aviation Wing of the 
C.P.W.D.

Sardar Hukam Singh: May I know 
whether these cases v include two or 
three such cases which have been 
delayed because the C.P.W.D. failed 
to supply documents to form the basis 
of complaints?

Shri Buragohain: No such case has 
been reported to the Ministry. The 
hon. Member referred to this matter 
during the course of the Budget debate 
and the m atter was since Inquired 
into.

Shri Sidhva: May I know whether 
all these rases of fraud relate to con
struction of aerodromes or they relate 
to some other things also?

Shri B o rafo h a ln : They related to  
the construction of w e llr  ^ e  of thm 
cases related to construction or 
hangerettes.
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P a n d it M ttn lshw ar D a ti Upadhyasr:
M ay 1 know  how  m any  officials a re  
Involved in  these  cases?

S h ri B araffohain: O ne is an  execu
tiv e  eng ineer and  an o th er is an  S.D.O., 

-a n d  th e re  a re  tw o or th ree  o ther 
officers— I have no t got th e ir  nam es.

P a n d it M unishw ar D a tt U padhyay:
I do not w ant th«ir names, I w ant 
their designations.

S a rd a r  Socbet Singh: May 1 know 
w hat has happened to the other com
plaints besides the two registered and 
inquired into?

S hri B uragohain : I t is the practice 
th a t every year the M inistry receives 
from  the C h iet Engineer a list of 
certain  num ber of complaints. Wiui 
regard to the complaints received in 
this particular year I have got here a 
list which shows tha t toere were about
15 cases reported. Various actions 
w ere taken on those cases. In  some 
cases the persons responsijjle w r e  
prosecuted w ithout success, in others 
they were dealt w ith 
and in some other cases the m atter is 
pending in higher court*.

P a n d it M uniahw ar D a tt U padhyay:
Sir, I wanted to know the offices and 
not their names.

Shri Buragohain: I have 
ita ted  about the two officers: one w m  
an executive engineer and tee  otoer 
an  S.D.O. Then there are two or three 
o thers also.

Licensing o f Khaddar D e a l e r s

*3636. Shri S. N. Has:
M inister of Com m eree ^
be pleased to state which c t the 
S tates have taken steps to bring fOT- 
w ard Bills before their respective 
Legislatures for making .Pf^^isfon for 
the licensing of dealers in Khaddar?

T he M in ister of Comm erce M d  fa - 
d u s try  (S h rt M ah tah ): A model Bill 
was prepared by the Government of 
India and sent to the Governments of 
P art ‘A’ and P a rt ‘B States and toe 
Chief Commissioner, .^t-oorg. on »tn 
March, 1951 for consideration with a 
view to its Introduction in the respec
tive State Legislatures. No Govemr 
m ent has so far intimated the in tro
duction of the Bill.

S hri S. N. D m : M ay I  know  w hether 
Government have  received J*-
p resen ta tion  from  th e  
S p inners A ssociation 
sale of spurious khadi w hich is aflfect- 
ing adversely  th e  m anu fac tu re  of pu re  
khadi?

Shri Malitab: I h ave not _ r e c e l ^  
any com plaint but m y  ow n know ledge

goes to show tha t tha t is not a fa c t 
On the contrary I have w ritten to the 
AU-India Spinners Association or their 
sympathisers to push up khadi pro- 
ducUon at tire present time when 
cloth supply IS very much short.

Surplus Stores and Equipment

_.*3W7. Prof. K, T. Shah: Will the
M inister cf Works, Production and
Supply be pleased to lay on the Table 
of the House a statem ent shoN^ing tiie 
total value of—

(i) the Stores and Equipment 
found to be useless, un

serviceable, lost, or declared 
“Surplus*' to requirements, 
in 1P47-48 (Post-partition),
1948-49 and 1949-50;

(il) the realisations out of Stores 
declared to be '‘surplus*’, 
damaged or otherwise un
serviceable, and so put up 
for disposal and disposed of, to 
other Miriiatvies of the 
Government of India, other 
State G overnm ents  or to the 
public; and

(iii) the stores lost, or otherwise 
found unavailabls on stock
taking, or any other sim ilar 
check, in : 947-48 (Post
partition), 1948-49 and 1949
50?

The Minister of Works, Produetlon 
and Supply (Shri Ga«Uli): (i) to (iii). 
A statem ent in respect of Disposals 
Stores is placed on the Table of the 
House. [See Appendix XXIII, an- 
nexure No, 24,]

Information in respect of other
drganisations Is being collected and 
will be placed on the Table of the 
House shortly.

K- T. Shah: In  the statem ent 
supplied to me. the net book value of 
the stores in 1948 is given as Rs. 15 
crores and odd; next year it drops to 
Rs. 46 lakhs and in ttre third year it 
again goes up to Rs. 15 crores and 
odd. May I know how this difference 
is accounted for?

Shri OadgU: During tha t year there
has been sale. That seems to be the 
reason.

Prof. K. T. ShaJh: Sales do not seem 
to be excessive from the statements^ 
unless these sales do not represent 
them.

Mr. Speaker: He is going into an 
argument now.

Prof. K. T. Shall: Another question. 
The sale value of the surplus stores 
is given as Rs. 42 lakbs over three
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years. How does this compare with 
the book value of Rs. 33 crores?

Shri Gadgil: I require notice.
Prof. K. T. Shah: Stores non-existent 

over three years are given as being of 
the value of Rs. 1 crore and 63 lakhs; 
stores not available or lost Rs. 63 
lakhs; that is to say, something like 
8 per cent, of the total value shown. 
In addition, they have given some 
excess stores which they tell us in the 
statem ent have also been taken into 
account. May I know how this excess 
was found; when it was found and 
how it was brought to account?

Shri Gadgil: For such an elaborate 
question, I require notice.

T ea Exports

•3638. Shri Barman: Will the Minis
ter of Commerce and Industry be 
pleased to state:

(a) the target figure in million ibi  ̂
of export of Tea from India;

(b) the actual export figure in 
the years 1948, 1949 and 1950; and

(c) the comparative export figures 
in the years 1949 and 1060 to U. K., 
Canada and U.S.A. ?

The Minister of Commerce and In
dustry (Shri Mahtab): (a) The target 
for export during 1951-52 is 470 
million pounds.

(b) and (c). A statem ent is laid 
down on the Table of the House. 
[See Appendix XXIII, annexure 
No. 25.]

Shri Barman: If we compare the 
figures of export for 1949 and 1950, 
we find a fall in the figures for the 
latter year. W hat are the reasons for 
this shortfall and in respect of exports 
to which countries is this shortfall 
due?

Shri Mahtab: The question demand
ed figures for calendar years. Actually, 
the export is made on the basis of the 
financial years and I shall give the 
figures for the financial years and, the 
hon. Member would see tha t there is 
no shortfall in exports.

408 million lbs. 
435 million lbs. 
452 million lbs.

1948-49
1949-50
1950-51
Actually, the exports are on the 

increase.
Shri Barman: So far as the U.K. is 

concerned, is the position the same, 
because we find that in 1949 it was 
327 million lbs. and in 1950 it was 
only 247 mUUon lbs.T

Shri Mahtab: 1 am sorry I  have 
not got the detailed figures for different 
countries. The In ternational Tea 
Agreement, to which India, Pakistan, 
Ceylon and Indonesia (i.e. all the tea 
producing countries) are parties, has 
declared tha t India should export 470 
million lbs. and in accordance w ith 
the Indian Tea Control Act of 1938 
the tea export allotm ent for 1951-52 
has been notified. For the present, it 
is 452 million lbs.

Shri Barm an: That is about the 
export target. I am enquiring about 
the actual export to U.K. In 1949 it 
was 327 million lbs. and in 1950 it has 
dropped to 247 million lbs.

Shri M ahtab: I have already ex
plained tha t though the export during 
the calendar year 1950 was less than  
in 1940, the fact is th a t the annual 
export allotment of tea is declared for 
each financial year and therefore any 
rise or fall in the export figures could 
only be assessed by taking the figures 
of exports for each financial year and 
I have given the figures for thje finan
cial years 1948^9, 1949-50 and 1950
51.

Shri Barman: W hat is the total re 
export from the U.K. to the m ain 
European countries?

Shri M ahtab: I cannot answer th a t 
question off-hand.

Shri Chaliha: May I know whether 
there is a decrease of 50 per cent, in 
our exports of tea to the U.S.A. and 
Canada during the last two years?

Shri Mahtab: I have not got the  
figures of exports to Individual coun
tries. If hon. Members w ant them, 
they can give further notice and I can 
supply those figures.
' Ch. Ranbir Singh: In view of the  
urgent necessity of foreign exchange, 
w hat steps do Government propose to  
take to decrease the home consump
tion of tea and Increase its export?

Shri Mahtab: It is not as If we are 
unable to export tea. Our export m ust 
depend upon the consumption of tea 
abroad and if the hon. Member is very 
much interested, he can think of 
popularising Indian tea abroad.

Pandit Monishwar Datt Upadhyay:
May I know whether our export of 
tea to the U.K. is likely to decrease on 
account of decreasing tea consumption 
there?

Shri MahUb: I do not think so. 
This question was put to  me some UiM 
ago utd I gave &e flguret. That is 
not likely to hi^pan.
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Slirl S. C. SUBUita: May I know

how m any Indians have been
trained  in  tea testing and tea blend
ing?

~  
Has any arrange- 

S f J l  n  ^  through our
training ofiQaians in this process?

Shri M ahtab: There is a Tea M arket 
Board, which h a f t a k ln  up* 

this work under the law. TTiat Board
toese® ffiSg" arranges

Salt

M w fw  TO t  Will theK Production u dSupply be plea îoa to state;
production and Import or salt in the ysar iSoO;

(b) w hether that is enough to m*et 
our present demands; and

Government pro- 
* °̂nsWer the desirabiUty of 

nV^^fk the system of monopoly 
noiSnees?” o*" regional

n e  Minister of Works, ProdactlMi 
u d  Supply (Shrl GadgU): (a) The
Wwl ““** import In 1850were 713 lakh maunds and 43 lakh 
maunds respectively.

(b) Yes.
(c) The m atter is under considera* 

tion.

Shri A* C. Gaha: Have the Govern
ment received any complaint about the 
distributors not fulfilling their func- 
Uons properly and indiSging in pro
fiteering and cornering of salt?

Shri Gadgil: Complaints are un
doubtedly received, but the hon. Mem
ber knows well tha t this m atter was 
taken up with the S tate Governments 
and some of them are not willing to 
agree to any change. The m atter has 
been taken up again and the sugges
tion has been made to the State Gov
ernm ents that they should themselves 
take over the wholesale aspect of 
distribution. This is under considera
tion and as soon as their views are 
received, the final policy will be 
formulated.

Shri A. C. Gaha: Has the Estimates 
Committee made any recommenda
tions on this subject?

Shri Gadgil: Yes. but no distribu- 
tioh is possible w ithout the co-opera
tion of the Statu GovMimenti.

Has the abolition o f 
salt duty resulted in increased pro
duction of salt?

relation b e tw e ^  the two, but the fact 
is tha t after the abolition of the salt 
duty production of salt has gradually 
increased. But I do not think tha t 

both related as cause and
effect.

Shri Sidhva: The hon. Minister 
stated some time ago that the abolir- 
tion* of district nominees has been held 
up and he has now admitted that 
complaints have been received. M ay 
I know what immediate steps he is 
inclined to take because the dealers 
are combining together and they a re  
flouting the decision?

Mr. Speaker: He is making a num* 
ber of insinuations.

Shri Sidhva: One main point is tha t 
the district nominees are combining 
and they do not allow salt to be 
moved. May I know, until the State 
Governments* decision is received, 
what steps C3k)vernment intend to ta k e  
to stop that?

Shri Gadgll: The only possible 
answer is tha t I shall take up th e  
m atter rather more strongly with th e  
State Governments than I have been 
doing hitherto.

Shri T. N. Singh: Is it a fact. Sir, . 
tha t even today salt is being imported 
in certain quantities? In view of th e  
answer to part (b) of the question, 
how is it justified?

Shri Gadgil: In 1951 not one grain 
of salt has been imported or will be 
allowed to be imported. So far as
1950 was concerned—I have already 
answered that question, but I will 
repeat it substantially—^there was 
scarcity in West Bengal; as a result 
of the agreement with Pakistan about
24 lakhs maunds were immediately 
despatched to Pakistan. Therefore 
there was a tem porary scarcity and 
although we had stocks enough In 
Kutch they could not be moved fo r 
w ant of sufficient wagons. Therefore, 
about 40 lakhs maunds were allowed 
to be imported from abroad.

Shri HoMaln Imam: May I know. 
Sir, whether Government has abolished 
the control system in the Centrally 
Administered areas and P art B̂*" 
States?

Sbri Gadgil: There is no abolition 
of control as such. But the control 
system works through the zonal sys
tem which has been accepted both b r  
the Export Committee as well as by 
the Salt Advisory Committee, becauae
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of sufficient wagons not being avail
able.

Shrl A. C. Gnha: The hon. Minister 
has just referred to the shortage of 
salt in West Bengal. Is it not true that 
this shortage was artificially created 
by monopoly distributors.

Mr. Speaker: That is a m atter of 
opinion.

D isp laced  P e rs o n s  nr C achar

♦3641. Shri A. C. Guha: Will the 
M inister of Rehabilitation be pleased 
to state:

(a) whether the East Bengal difj- 
placed persons In Carhar have been 
given any loan for residential and 
agricultural purposes;

(b) whether such lands have been 
acquired by af>vcrnment or left to 
the disDlared persons to be procured 
through private purchasing; and

(c) in the latter case, w hether 
Government have taken any steps to 
prevent any proflleeiin? in lands?

The M inister of State for Rehabili
tation (Shri A. P. Ja in ): (a) Presum 
ably, the hon. Member wishes to know 
whether any lands have been ^ v e n  
to displaced persons in Cachar for 
residential and agricultural purposes.
I f  so, the answer is in the affirmative.

(b) Lands for residential and agrl-
• cultural purposes have mostly been

requisitioned or secured by the Gov
ernment.

(c) No instances of profiteering In 
land have come to notice.

Shri A. C. Guha: W hat was the 
acreage of land tha t was planned to 
be given for agricultural purposes for 
each family?

Shri A. P. Jain: We have so far 
requisitioned 8,000 acres of land; 4,000 
acres of land has been released by the 
Courts of Wards; 5,000 acres of land 
has been offered by the Indian Tea 
Association and one thousand acres 
of land has been procured from land
lords at a reasonable or nominal rates. 
The total comes to 18,000 acres of 
land.

Now to tin average family of five 
persons r'^nerally we give three acres 
of land. In all cases it has not been 
possible to give three acres of land so 
far. In some cases it is less than that.

Shri A. C. Gnha: Is it true th a t in 
most cases three acres of land has 
no t been given?

Shri A. P, Jain: I won’t  say in most 
«of the cases; bu t I can say in some of

the cases three acres of land has not 
been given so far.

Shri A. C. Guha: Is it not true  th a t 
for residential purposes lands have to 
be procured by the refugees themselves 
and the price has gone up consider
ably?

Shri A. P. Jain: My inform ation is 
tha t lands in the ru ra l areas cost from 
Rs. 100 to Rs. 300 per bigha. In the 
municipal area it costs between Rs. 150 
to 250. But there m ay have been a 

‘rise in price. •
Shri A. C. Guha: May I know w hat 

is the rise in price from 1946 to 1951?
Shri A. P. Jain: I cannot say that.
Shri A. C. Guha: Have the Govern

ment any plan to secure the land and 
then distribute it to refugees for resi
dential purposes a t least?

Shri A. P. Jain: As I said, out of
18,000 acres, 17,000 acres have been 
obtained or acquired from the Court 
of w ards and the Tea Estate Gardens. 
Well, we have been acquiring lands 
and we will certainly acquire lands 
when they are needed.

Shri R. K. Chaudhuri: May I know 
Sir, the area of land which was given 
by the different tea gardens? Has 
tha t been already allotted to different 
displaced persons and w hat is the 
area per head for agricultural pur
poses?

Shri A. P. Jain: Three thousand
families of agriculturists were sent 
there. CXit of these 3,000 families, a 
few hundred families have taken to 
non-agricultui^l occupations. As re

gards the rest of the families, in some 
cases 2 acres of land have been allotted 
to each family; in most of the cases 
between one and 2 acres of land have 
been allotted to each family and in a 
very few cases less than one acre of 
land has been a llo tte f  In  order to 
compensate for full allotment of land, 
we have continued the doles of those 
persons on a proportionately reduced 
scale, until the two acres of land is 
allotted to each of the families.

Shri J. N. Hassarika: W hat is the 
am ount tha t has been paid to the tea 
planters for the rehabilitation purposes 
and how many families have they re- 
babiliU ted?

Shri A. P. Jain: So far as the num
ber of families is concerned. I have 
^ a d y  staled th a t 3.000 families are 
to be rehabilitated there. A« regards 
the amount, I am not sure; bu t it Is 
about Rs. 15 to 17 lakh*.

Shri A. C  0«h»: The hon. Minl«t«r 
gave the price o* land in rural areas.
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m ent have acquired land in ru ra l 
areas—I mean the 17.000 acres?

f lg u ra   ̂ cannot give those

P andit T hakur Das Bhargava: May
I know the estim ated income from 2 
acres of land which has been allotted 
to a family?

S hri A. P. Jain: They are very rich 
lands. I have seen lands which yield 
crop of about 35 to 40 m aunds of 
paddy per acre.

J ute T echnology Institute

♦3642. ShH A. C. G uh i: Will the
M inister of Commerce and Indiistry
be pleased to state:

(a) w hether Government are aware 
th a t an Institute of Ju te  Technoiofev 
is going to be estabMshed at Calculttf, 
and

(b) whether the Government of 
India have got any control over the 
Institute?

The M inister of Cemmerce and In
dustry  (Shri M ahtab): (a) The Insti
tu te  has already been established.

(b) No, Sir.

Shri A. C. Guha: Who has organised 
this institute?

Shri Mahtab: The
Board of the Calcutta

Shri A. C. Gnha: Has the Indian 
Ju te  Mills Association any control 
over this Institute?

Employment
University.

Shri Mahtab: Yes; on the Board of 
Management where there are Univer
sity representatives. As a m atter of 
fact this has been organised and looked 
after by the University itself, although 
the finance comes from the Indian 
Ju te  industry.

Shri A. C. Guha: May I know the 
composition of the Board of this Instir 
tute?

Shri Mahtab: I have not got that. 
Government have nothing to do with 
this Board. It is a University affair.

Yarn

Shri S. C. Sam jjtta: (o) Will 
the Minister of Commeroe and Indofl-
try  be pleased to state the number and 
names of cotton mills tha t produce 
yarn?

(b5 W hat was the amount of yam  
produced in the years 1940. 1949 and 
1050?

amount Imported and 
^ p o r te d  In toose years: and If ao, how 
much year by year?

y®™ wos ellottod 
and delivered to the State of West 

In the years1948, 1949 and U»̂ ;0?

The M inister of Commeroe and In- 
dnstry (Shri Stohtab): (a) to (c). A 
statem ent is laid on the Table of the
House. [See Appendix XXIII, an- 
nexure No. 20.]

(d) A statem ent of yam  allocations 
and deliveries to West Bengal is laid 
on the Table of the House. [See 
Appendix XXIII, annexure No. 26.1 

The information regarding allocation 
of yam  to the Handlooms in West 
Bengal, during the years 1948, 1949 
and 1950, is being obtained from the 
State Government.

Shri S. C. Samanta: The statem ent 
shows tha t there are 103 mills tha t are 
producing yarn. May I know, Sir, how 
m any of those mills produce only yam  
and do not produce cloth?

Shri M ahtab: I require notice. If 
the hon. Member wants it I shall let 
him have the figure.

Shri S. C. Samanta: In the case of 
mills which produce both yarn and 
cloth is there any specific quota for 
its consumption?

Shri Mahtab: The composite mills 
are required to produce w hat is called 
surplus yam  for the use of the hand- 
loom industry.

Shri S. C. Samanta: In the case of 
West Bengal the quantity of yarn  
supplied in 1950 was 40,149 bales, 
while the quantity allocated was 62,000 
bales. May I know the reason for it?

Shri Mahtab: I have already ex
plained that in 1950 a large quantity 
of yarn was allowed to be exported 
and tha t has resulted in the shortage 
and tha t is going to be removed very 
soon. Therefore although allocations 
were made in 1950 to the different 
States, the Mills did not supply, be
cause they preferred to export.

Shri S. C. Samanta: May I know 
whether both indigenous yam  and .
imported yarn are supplied to the 
handlooms? :

Shri Mahtab: With regard to im- ;
ported yam , licences were issued last ;
year to import yarn, but I do not ^
think much was imported. Even then 
all the allotments arc made to the 
State, and as soon as allotments are 
made to the States the S tate Govern
ments distribute them according as 
they decide.
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Shri B»tluiaswamy: In view of the 
acute shortage of yarn in this country, 
is it the policy of the Government to 
restrict the export of yarn to foreign 
countries and liberalise its impqrt into 
India?

Mr. Speaker: This m atter has been 
dealt with already in the House.

Shri Mahtab: I can again say, Sir, 
that export of yarn has been com
pletely stopped.

Shri Kamaih: Is the hon. Minister 
in a position to state whether the hope 
that he held out some time ago about 
the overall position of yam  improving 
by’the end of this month, that is April, 
is being fulfilled or realised?

Shri Mahtab: Yes, the yarn posi
tion has steadily improved since 
January. I have not got the production 
figures here. I shall circulate a state
ment with regard to the production of 
yam and cloth to hon. Members. From 
that they will see tha t the position is 
steadily improving.

Shri V. J. Oiipta: May I know w hat 
is iYre stock position of yarn in M adras 
State and whether it is suflAcient to 
meet the demands of the handloom 
weavers in the Madras State?

Mr. Speaker: He is going to lay a 
statem ent on the Table about the im
provement in the position.

Shri Kamath: When will it be mad .
available?

Mr. Speaker: At his convenience.

Textile Export to T hailand

*3644. Shri Lakshmanan: WiU the 
Minister of Commerce and Industry
be pleased to stater

i'a) the total value of textiles ex
ported to Thailand during the years
1948. 1949 and 1950;

lb) the main varieties of cloth ex
ported during these years and their 
respective quantities; and

(c) whether it is a fact that, due to 
keen competition from Japan we are 
losing our market?

The Minister of Commerce and In- 
dnstry (Sbri Mahtab): (a) The total 
values of textiles exported to Thailand 
during th e  years 1948, 1949 and 1960 
amount to 5*2, 33*2 and 67-8 lakhs erf 
rupees respectively.

(b) The main varieties of cloih  ex
ported during 1948, 1949 and 1950 and

their respective quantities are as 
under:

Grey Vihite

m s ■ 02 mil. yd?. •04mil. ydn.
1940 1-78 „ „ •69 .. „
1950 2 40 „ „ 2‘90 „ „

Colour. <1 Total

1948 • 26 mil. yds. *32 mil. yds.
1949 •79 „ „ 3 26 „ „
1960 2 1 8  .. .. 7 54 „ „

(c) No, Sir.
Shri Lakshmanan: May I know 

whether it is a fact tha t we have not 
been able to meet our commitments 
in the m atter of supply of textiles to 
Thailand during 1949 and 1950 and 
tha t Japan  is exploiting tha t situation?

Shri Mahtab: I do not know whether 
Japan  is exploiting the situation, bu t 
the figures go to show th a t our export 
to Thailand is increasing. Therefore I 
do not think tha t Japan  is a competitor 
in the field. But it is possible tha t we 
m ight no t have fulfilled all the com
m itm ents because of shortage here.

Shri B. K. Chaadhuri: May I know
if dhoties and sarees were also included 
in the varieties of cloth which wer« 
exported to Thailand?

Shri Mahtab: I am sorry I cannot 
exactly say, but the categories, as I 
mentioned, are grey, white and
coloured.

Mr. Speaker: He is not able to giv« 
the figures for dhoties and sarees 
separately.

Pandit Monlshwar Datt Upadhyay:
May I know w hat articles we im port 
from Thailand?

Shri Mahtab: Those details are not 
with me at the moment.

Shri T. N. Singh: May I know w hat 
is the gap, roughly, between the prices 
of Japanese textiles and our textiles 
sent to Thailand?

Shri Mahtab: I am sorry I cannot 
give those figures now.

Kaka Bhagwant Roy: Has the Gov
ernm ent received complaints from the 
Siam Government or from the mer
chants there tha t the goods supplied 
are not according to the samples and, 
if SQ, may I know w hat steps Govern
ment propose to take to check up tho 
goods before delivery?

Mr. Speaker: This aspect had b ^  
raised by Mr. Shiva Rao in connecUon 
with another question and also dis
cussed in tbe House.
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Shri R. VelayvdliaB: May I know 
w hether it is on the basis of a bilateral 
agreem ent with Thailand tha t we 
export cloth to tha t country or on any 
other ad hoc basis?

Shri Mahtab: It is not according to 
an y  agreem ent—it is a sort of arrange
m ent between Thailand and ourselves.

P lants and Machineries from 
J apan

*3645. Shri Lakshmanaa: Will the 
M inister of Works. Production and 
Supply be pleased to state:

I a) w hether Government have placed 
Any order for plants and machineries 
from Japan;

ib) if so, w hat kinds of plants and 
m achineries have been ordered for; 
<and

(c) w hat will be the total worth of 
these plants and machineries?

The Minister of Works, Production 
and Supply (Shri Gadgil): (a) and
(b). Yes, Sir. Centrifugal and Rotary 
Pum ps Diesel Generating Sets, Auto
m atic Band Mill and Circular 
Anvil were ordered during 1950-51.

(c) Total value of the order aggre
gates to Rs. 7,28,551.

Shri Lakshmanaa: May 1 know 
w hether the goods under these orders 
have been received; if not, when the 
Government will be receiving the 
goods?

Shri Gadgil: As regards the position 
of the delivery of the items orciered, it 
is not known completely. So I cannot 
answer when th#y will be received.

Shri Lakshmanaa: May I know 
w hether these plants and machineries 
are  available from other countries and, 
if so, how the Japanese prices com
pare with those of other countries?

Shri GadgU: Well. Sir. the answer 
is tha t so far as Sewage and Rotary 
Pum ps are concerned the saving by 
purchase from Japan is 70 to 75 per 
cent, as compared to pumps of U.K. 
origin; so far as Diesel Generating 
Sets 500 K.W. are conccrned, it is 9 
per cent, as compared to stores of 
U.K. origin; so far as Underground 
Telephone Cables are concerned it is 
20 per cent, as compared to cables of 
U.K. origin; and so far as Pin Insu
lators are concerned it is 35 per cent, 
as compared to Insulators of U.K. 
origin and 100 per cent, as compared 
to indigenous Insulators. ,

' WTBT TW : ^

a t  w f r
% f B  i ,  3ft pT^fftRT

Pot grr ^  ?

[LaU Achlnt Ram: WIU the hon. 
M inister please state whether there are 
some such portions of this machinery 
also tha t could be lent to the displaced 
persons as concessional loans?]

: A  ^  ?nr(Rn j  P f 

JT5 ’SPTTw w  ^  i

[Shri Gadgil: I do not think it arises 
out of this question.]

Shri Sldhya: May I know for what 
purposes these plants ana machinery 
tha t have been ordered are intended 
by the Central Govermnent?

Shri Gadgil: The purposes will be 
known from the description of the 
machinery. For what purpose pumps 
are used the hon. Member knows very 
well.

Pandit Munishwar Datt Upadhyay:
May I know whether the Government 
has placed any order for cottage in
dustries machinery from Japan?

Sluri Gadgil; These are the orders 
placed. I do not know what other 
orders were placed by State Govern
ments. If the hon. Member wants an 
answer to tha t I require notice.

Shri Sidhva: My question was 
whether these pumps are required for 
government works.

Shri GaiUam: Sir, on a 
order.

point of

Mr. Speaker: There is only half a 
m inute left. If he raises a point of 
order now, he will miss the answer.

Shri Gadgil: I am only concerned 
with placing the orders and securing 
the delivery. I am not concerned with 
the purposes for which the State 
Governments or the Central Govern
ment place the orders.

Shri Sidhva: So is it on behalf of 
the State Governments or on behalf 
of some other Ministry of the Central 
Government?

Shri GadgU: I think they are for 
the State Governments.

Mr. Speaker: The Question-hour is 
over.

Shri Gautam: Sir, the question is 
that when some supplementary ques
tions are put, you allow them, but It* 
is left to the Ministers to say tha t the 
question hardly arises out of it. Sir. 
after you have allowed a question, is
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it for the Minister to give tha t ruling 
and say that the question does not 
arise, or that it cannot be answered 
because it does not arise out of it?

Mr. Speaker: I think the position 
should not be looked at from an
extra-legal point of view. If in the
opinion of the Minister the question 
hardly arises or does not arise, I think 
I cannot prevent him from making a 
submission to the Chair; and if he 
expresses the opinion, it is not a ruUng 
given by the Minister. It is only a 
submission to the Chair. That is how 
the thing should be looked at, and in 
so far as the Chair is concerned, if 
it does not direct a Member to put a 
question and it does not direct a 
Minister to answer a question, 
it should be presumed tha t 
the Chair is saving the time of the 
House in not giving a ruling expressly 
in words but impliedly.

Short Notice Question and Answer

P b r m i t  P o u o y  o r  P a k i s t a n  G o v x b m m b n t

Shri Sidhva: (a) Will the Minister 
of Rehabilitation be pleased to refer 
to the answer given to my starred 
question No. 2368 on the 20th March,
1951 regarding permits to go to 
Pakistan and state whether Govern
ment have received any reply from 
the Government of Pakistan to their 
representation regarding the strict 
perm it policy adopted by the High 
Commissioner for Pakistan in India?

(b) If the reply to part (a) above 
be in the negative, w hat steps do 
Government intend to take in this 
matter?

(c) How many persons who desired 
to visit Pakistan to see their ailing 
relatives could not do so as it was not 
possible to obtain certificate from the 
Civil Surgeon, Pakistan?

(d) Is it a fact that recently the 
Pakistan Government issued a state
ment that such restrictions did not 
exist on their side?

(e) If so, w hat answer has been 
given to this incorrect statement?

The Minister of State for Rehablli- 
tation (Shri A« P. Jain): (a) A reply 
has been received. The Pakistan Gov
ernm ent have suggested a Conference 
at Secretariat level. This proposal is 
being accepted.

(b) The question does not arise.
(c) As regards Indian Nationals 

who w ant to visit sick relatives in 
Pakistan, the permits are granted by 
the High Commissioner for Pakistan 
in India, and the information can only

be given either by him or by the  
Pakistan Government. It may be 
stated, however, tha t on the whole the 
num ber of Pakistani Nationals visit
ing India is about eight tim es the  
num ber of Indians going to Pakistan.

(d) and (e). The Government of 
India are not aware of any statem ent 
of this kind, but K hw aja Shahabuddiii 
in reply to a question in P akistan  
Parliam ent is reported to have said 
that the statem ent made by India th a t 
Pakistan Government have made very 
strict rules for entry of Indians into* 
Pakistan, Was based on an  insufficient 
appreciation of the situation. No reply 
by India is necessary, as the rules of 
the two Governments are well-known 
to every body. Even the P akistani 
Press has been protesting against th e  
strict policy followed by the Pakistan  
Government in the gran t of perm its, 
and is acknowledging the liberal and 
generous policy followed by the Gov
ernm ent of India.

Shri Sidhva: The hon. M inister 
stated th a t the Government of India 
are not aw are of any statem ent issued 
by the P akistan  Government. At th e  
same time he stated tha t K hw aja 
Shahabuddin has made a statem ent. 
In view of the fact tha t Khwaja Shaha
buddin is a Minister, may I know if 
Government do not consider his 
statem ent as on behalf of the Pakistan 
Government?

Shri A. P. Jain: In his question the  
hon. Member referred to a question 
of a statem ent of another type. I am 
referring to a statem ent which is 
different from the statem ent which the 
hon. Member had in mind. So in the 
first instance I said th a t the Govern
ment of India are not aware of any 
statem ent of this kind and la ter on I 
referred to the statem ent which 
Khwaja Shahabuddin has made and 
I gave my opinion about it.

Shri Sidhva: May I know when this 
Conference which the hon. M inister 
stated the Pakistan Government have 
accepted is likely to take place and 
whether it is in India or in Pakistan?

Shri A. P. Jain: Very likely w ithin 
this month and in India.

Shri Hussain Imam: W hat is the 
total num ber of visitors of Pakistan 
Nationality to India and the total 
num ber of Indian nationality to 
Pakistan?

Shri A. P. Jain: The hon. Member 
will remember tha t I gave definite 
figures in this House a few days ago—
I repeat from memory—I think during 
two months and a few days between 
3,500 and 4,000 tem porary p e m its  
were issued by our High Commissioner
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and Deputy High Commissioners and 
for every 8 perm its tha t we have been 
issuing Pakistan  is issuing on an 
average one perm it.

Dr. Ram Subhag Singh: In view of 
the fact th a t the Pakistan Government 
is not generous in treating the Indian 
nationals visiting Pakistan, despite the 
fact tha t the num ber of Pakistan 
nationals visiting India is about 8 
tim es as big as the Indian nationals 
visiting Pakistan, may I know whether 
the Government of India propose to 
take any steps on a reciprocal basis 
w ith Pakistan?

Shri A. P. Jain: During the course 
of the General Debate, I made it clear 
in this House tha t international re
lations are based on the principle of 
reciprocity. I m aintain that. But 
before we take any step, we w ant to 
appeal to the good sense of Pakistan 
to remove the restrictions. If unfortu
nately we are unsuccessful, then we 
shall have to adopt certain steps which 
may restrict our issue of permits.

Mr. Speaker: We will proceed to 
the next business.

WRITTEN ANSWERS TO QUESTIONS 
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Trade Agrebment with Sweden

[«MI9. Shri R. S. I^wari: WIU the 
Minister of Commerce and Industry be 
pleased to state:

(a) whether a new agreement abou^ 
trade and commerce has been conclud
ed between India and Sweden;

^b) w hat will be the practical policy 
behind it; and

(c) w hat goods will be exported from 
India to Sweden and which will be 
imported from Sweden to India?]

The Minister of Commerce and In
dustry (Shri Mahtab): (a) to (c). No< 
formal trade agreement but a fresh 
trade arrangem ent with Sweden for 
the year 1951 has been concluded. 
Copies of letters exchanged between 
the two countries have been placed in 
the Library of the House. It will be 
seen therefrom  that no quantitative 
commitments have been made.

Under the arrangem ent both the 
Governments have agreed to use their 
best endeavours to promote trade and 
shipping of the two countries. Imports^ 
into India from Sweden would be on 
the same footing as from any other 
country within the soft currency 
group. On their part, the Government 
of Sweden have extended to India th e  
recent liberalisation of imports made 
by Sweden in respect of countries^ 
which are members of Organisation 
for European Economic Co-operation.

Remittances from Indo-China

•3630.
Shri Nadimuthu Pillai: 
Shri Bharati:
Shri R. Subramanian:

(a) Will the Prime Minister be
pleased to state whether it is a fact 
tha t a Debt Settlem ent Agreement was 
signed with Indo-China in 1949 remov^ 
ing the blockade of remittances from 
Indo-China to India and allowing re
stricted remittance facilities?

(b) Do Government propose to nego
tiate for securing free remittance tn- 
cilitjes, with the Viet-Nam Govern
ment?

(c) In view of the fact that Indian 
Nationals feel tha t the Government of 
India had failed to protect their in
terests. do Government propose to take 
up this m atter giving top priority?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) Yes, Sir. 
This agreement was signed on the 
15th June, 1948.

(b) We have repeatedly taken up 
the m atter with the French Govern
ment for an increase in the overall 
sum of Rs. 50,000 per month a t present 
allowed for remittances from Indians 
in Indo-China to their families in 
India.

(c) Every action is being taken to 
safeguard the interest of Indian 
nationals in Indo-China.
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HlCE FROM INDO-ChINA

fShri Nadlmothii PiUal:
^3621.  ̂ Shri Bhurati:

t  Shri R. SttbraittfcnUn;
(a) Will the Prim e Minister be 

pleased to state whether the authorities 
in Indo-Qiina have allotted th irty  
Ihousand tons of rice to India and if 
no, on what conditions?

(b) Is it a faot that the Indo-China 
authorities agreed to U ke seventy 
lakhR of rupees out of the above alloV 
m ent by equivalent piastres in Indo
China?

(c) Do Government propose to dis 
tribute the amount among the Indian 

l^ationals owning business and interests 
in Indo-China according to status?

(d) If not, w hat is the nature of 
other proposals under consideration?

The Deputy Minister of Externa! 
Affairs (Dr. Keakar): (a) An informal 
offer of 30,000 tons of rice was received 
from the authorities of Viet-Nam. No 
conditions have been specified, not 
«ven the price. An enquiry is proceed
ing into the terms of this oCPct.

(b) No, Sir.
(c) and (d). Do not arise.

Arrest at Delhi Air  Port

•3622. Shri Kamath: Will the Prim e 
Minister be pleased to state:

(a) whether it is a fact tha t a number 
of passengers bound lor U. K. were 

recently arrested a t a Delhi airport;
(b) if so, whether forged passports 

were found in their possession; and
(c) whether an inquiry has been 

held in the m atter, and if so, with what 
result?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) Yes.

(b) land (c). The m atter is still 
under investigation.

Export and Import P olicy

•3623. Dr. Deshmukh: (a) Will the 
Minister of Commerce and Industry be
•pleased to state whether Members of 
Parliam ent are associated with the 
formulation of Export and Import 
Policy?

(b) If not, do Government propose 
to  associate them in future?

The Minister of Commerce and In
dustry (Shri Mahtab): (a) A part
from the opportunity which Members 
of Parliam ent have of debating in the 
House and thereby influencing the

form ulation o f the Export and Im port 
Policy of Government, the Standing 
Advisory Committee of Parliam ent
attached to the M inistry has through
out taken the keenest in terest in 
m atters connected w ith Export and 
Im port Policy and has been Kept fully 
in the picture in regard to changes 
made therein. Members of P arlia
ment have also been given seats on 
the Im port Advisory Council and the 
Export Advisory Council. F urther
more, only recently the Estim ates Com
mittee appointed by \the House has 
made a thorough exam ination of Im
port and Export Policy.

(b) Does not arise.
Cess on Export o r Cotton Textiles

•3629. Dr. DMhmukh: (a) Will the 
M mister of Commerce and Industry be
pleased to state w hether there is any 
cess levied by Government after 27th 
November, 1947 on cotton textiles and 
.vara exported from India and if so. 
w hat is the ra te  and w hat is the cess 
collected from 27th November, 1947 till 
31st March, 1951?

J P l  i?. ^  specific purpose for
Which the cess is imposed?

ic )  Is It a fact tha t Government has 
a balance of Rs. 2,34.08,837 as Cotton 
Textile Fund collected up to  27th 
November, 1947?

(d) Has this am ount been added to 
since?

(e) Is there any scheme before 
Government for spending this amount?

(f) Do Government propose to in
tensify growing of better and more 
cotton in the country?

The M ^ ^ r  of Commerce and In- 
dusUr (Shri Mahtab): (a) No, Sir.

(b) Does not arise.
(c) The balance of the Cotton Tex

tile Fund with the Government todate 
is Rs. 2,32,92,473.

(d) No, Sir.
(e) Yes, Sir.
(f) Yes, Sir.
Recommendations o r the F iscal 

Commission

•3630. Dr. Deshmukh: (a> Will the 
Minister of Commerce and Industry be
pleased to state whether the considera
tion of the recommendations of the 
Fiscal Commission has been completed?

(b) If so, do Government propose to 
lay on the Table of the House a state
ment showing the decisions taken and 
the steps taken to implement them so 
far?

The Minister of Commerce and In
dustry (Shri Mahtab): (a) and (b). I
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would invite the hon. Member’s atten
tion to the reply given by me on the 
8th March 1951 to starred  question 
No. 1978 by a r i  Barman. I may add 
th a t as the, hon. Member is aware, a 
Bill for the establishm ent of a perm a
nent sta tu tory  Tariff Commission has 
since been imtroduced in Parliam ent.

SXNDRI F e r t ilx z e r  Facvowt

*8€39. Pfof. 8. N. MJsra: Will 
M inister o f W oite, F n k lu riio n  raid 
Supply be pleased to state whether 
the m anagerial aet-up they w ant to 
provide for the Sin<3ri Fertilizer 
Factory is sought to be revised after 
Shri K. C. Neogy's refusal to accept 
the Chairm anship of the p ro p o s^  
Board?

The Minister of Woito, Pioiueftlon 
and Sopvly (fikri Oadgll): No, Sir.

COPFEE

*3646* Shri M. V. Hama Rao: Will 
the M inister of Commerce and Indust
ry be pleased to state:

(a) the estimated quantity  of pro
duction of Coffee of all varieties ex
pected during the current crop year;

rb) the estimated requirem ents of 
Coffee for Consumption in India during 
the current crop year;

(c) The basis on which these esti
mates are made;

(d) whether Government propose to 
^Uow export of Coffee during the 
current crop year and if so, the policy 
of Goveram ent in  regard to coffee 
prices within India?

The Minister of Cdmmeree and In
dustry (SOiH Mahtab): (a) 19,000 tons 
approximately.

(b) 18,000 tons approxim ately
(c) The estimates of production are 

based on the periodical crop returns 
received by the Indian Coflfee Board 
from representative estates and re
ports received from the pool agents 
and field staff of the Board.

The estimates of internal demand 
are based on the quantities of coffee 
released from the coffee pool and the 
trends of the m arket and price levels.

(d) Yes, Sir. Govenament is keenly 
watching the price trends of coffee 
and the Indian Coffee Board have 
already been asked to give the m atter 
of internal prices their serious con
sideration.

CoppEE Chief Marketw o O fficer 
•3647. Shri M. V. lUma B m :  Will 

the M inister of Cenmeree aad todost- 
ry be pleased to state;

(a) whether a new incumbent l^ s  
been appointed to the office of the

Coffee Chief Marketing officer in th^ 
early part of March 1951;

(b) the name and qualifications of 
n;s officer; and
(c) the practice followed in  the mak

ing of this appointment since the con
stitution of the Coffee Board?

T he M in ister 4>f Conuneree and  In - 
d o s t i^  (f ih rt M iih tab ): (a) No, Sir. 
The m atter is still under consideration.

(b) Does not arise.
(c) Government have not followed 

any fixed procedure in the past in 
making appointment to the post.

P epper

*3648, S h ri lyynnnL- WiU the  BAinis* 
ter of C om m erce and  In d u s try  b'S 
pleased to sta te :

(a) th« acreage of land where pepper 
is grown;

(b) the quantity  of pepper produ
ced State-wise;

(c) the quantity exported outside; 
and

(d) the export duty collected on the 
same in 1950-11?

T he M in ister o f Com m erce an d  In 
d u stry  (S h ri M alUab); (a) to (c). I 
lay on the Table of the House two 
statements, containing the required 
information Appendix XXIII,
annexure No. 27.]

(d) About 4 08 crores of rupees. 
R u b b e r

*3649. S hri lyyonn l: Will the Mfnin 
ter of Com m erce an d  In d in lry  bn
pleased to state:

(a) the quantity  of rubber produce i 
in the country Statewise in 1950*1951; 
and

(b) the quantity tha t is used here 
for the m anufacture of goods?

T he M lnlslar o l  Commence and  In 
d u stry  (S h ri M ah tab ): (a) The quan
tity of raw  rubber produced in India 
statewise during th e  jw c  1950: 

Travancore-Cochin 18»258 tons. 
M adras 2,000 tons.
Coorg 317 tons.
Mysore 22 tons
Andamans _ 2 U m .

15,599 tons
(b) 20,000 tons approittmately. 

A d u l t e r a t io n  o p  S dible O il

*3656. Shri Biyanl: WiU t t e  Minister 
of Works. Pfodnction and  Supply be
pleased to state:

(a) whether there Is any large 
scale adulteration of edible oil with 
liquid paraffin and other mineral oils;
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(b) whether it is a fact th a t Govern
ment are contemplating to stop or 
have stopped, the im port of white oil; 
and

(c) what steps the Government pro
pose taking for preventing such adul
terations?

The M inister of Works, Production 
and Supply (Shri GadgU): (a) Reports 
have been received tha t Liquid P ara
ffin and other M ineral Oils are being 
used for adulteration of edible oils.

(b j The import of wMte oil has 
been totally banned since 1948.

(c) Government have taken the 
following steps to see tha t white oil 
and other m ineral oils are not used 
for the adulteration of edible oils:

f l)  Im port of white oil from abroad 
has been completely banned.

(2) All deliveries of indigenous 
white oil are being made by 
the oil companies against a 
guarantee tha t the oil will 
not be used for adulteration 
of edible oils. The oil com
panies have been asked to 
submit monthly statem ents of 
white oil sales to the State 
Governments to enable the 
State authorities to keep a 
strict watch over the use of 
this oft in their respective 
Jurisdictions.

(3) Im port of other M ineral Oils 
such as Transform er Oil, 
Switch Oil, Insulating Oil, 
Medicinal Liquid Paraffin, and 
W hite Spindle Oil, which are 
also reported to be in use as 
adulterants, has been restricted 
to a considerable extent.

^ ( 4 )  The question of denaturing 
these m ineral oils is also 
under the active consideration 
ol Government. All Electrical 
undertakings in the country 
have been instructed tha t 
used Transform er Oil should 
not ordinarily be disposed of 
by them, bu t in case it is 
necessary to do so due to 
large accumulation, the oil 
should be denatured before 
disposal.

(5T All State Governments have 
been advised to take stringent 
measures under the Pure Food 
Laws to stop this mal
practice.

(6) A proposal to enact central 
legulation for the prevention 
of adulteration of food-stuffs 
and edible oils etc. is under 
the active consideraWon of 
Qtivemment of India.

E stimates Com m ittee (Recommenda
tions ON Salt)

*3651. Shri R  K. Das: Will the Minis
ter of Works, Production and Supply
be pleased to state:

(a) whether any decision has been 
taken on the recommendations of the 
Estimates Committee on “salt” ; and

(b) if so, how far they will be inv- 
plemented and by w hat time?

The M inister of Works, Production 
and Supply (Shri G adgll): (a) and
(b). The recommendations of the 
Estimates Committee w ith regard to 
“salt” are under the active considerar 
tion of Government, bu t no decisions 
have yet been taken. I am not there
fore in a position to say now how far 
they will be implemented and by w hat 
time.

Salt P roduction on W est Bengal 
Coast

•3652. Shri B. K. Daj: Will the 
M inister of Works, Production and 
Supply be pleased to state:

(a) w hat progress has been made

Sith regard to the scheme of produc- 
on of salt on the sea coast of West 

Bengal; and

(b) whether it is proposed to allot 
some of the areas to co-operative 
societies for the industry?

The M inister of Works. Production 
and Supply (Shri Gadgll): (a) The
French Experts appointed by the West 
Bengal Government for examining the 
possibilities of establishing a large 
scale modern salt factory have recently 
submitted their report, which, I under
stand, is now under the consideration 
of the State Government.

(b) The allotment of any portion of 
this area to Co-operative Societies is 
the concern of the Government of 
West Bengal, who will consider the 
m atter sympathetically if the scheme 
is sanctioned after the site for the 
factory is Anally selected.

Industrial D isputes

*3654. Shri S. N. Slnha: Will the 
Minister of Labour be pleased to btate:

fa) the num ber of industrial dis
putes in Central undertakings in 1950 
together with the number of workers 
involved and man-days lost industry- 
wise; and

(b) the number of disputes settled 
.by (i) m utual negotiation; (ii) concili* 
ation; and (iii) arbitration?

The M inister of Labour (Sliri Jag. 
Jlvan Ram): (a) and (b). Information 
is available only in respect of disputes
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which led to strikes in “Central 
Sphere” undertakings (viz., Central 
Government undertakings, railways, 
mines, oilfields and m ajor ports). A 
statem ent showing the required infor
m ation is placed on the Table of the 
House. [See Appendix XXIII, an-
nexure No. 28.]

A dditional G round R en t

*3655. Shri Deshbandhu Gupta: Will
the M inister of Works, Production and 
Supply be pleased to state:

(a) the num ber of house owners who 
have agreed to pay per cent, addi
tional ground ren t on the m arket value 
of land for purposes of building up 
additional bungalows in their com
pounds in New Delhi since the notifi
cation was issued by the Government 
of India on the subject;

(b) the amount of additional ground 
rent so realised; and

(c) w hat is the m arket rate a t which 
these lands have been assessed for 
purposes of calculating Government’s 
share in the unearned income?

The Deputy Minister of Works, 
Production and Supply (Shri Bura-
gobain): (aX Nil.

(b) and (c). Do not arise.
L ands S old or  L eased in  N ew  

D elh i

*3656. Shri Deshbandhu Gupta: Will
the M inister of Works, Production and
Supply be pleased to lay on the Table 
of the House a statem ent showing (i) 
the total amount realised by the Delhi 
Land and Development Departm ent as 
premium on the lands sold or leased 
by the Department in New Delhi upto 
the end of 1950;

(ii) the amount realised as ground 
ren t by the Department on  ̂these lands 
every year up to the end of 1950; and

(iii) the num ber of cases in which 
the ground ren t has been increased by 
the Departm ent on the original rates 
and the maximum extent to which the 
rates have been increased in any 
case?

The Minister of Works, Production 
and Supply (Shri GadgU): (i) to (iU). 
A statem ent containing the required 
information upto the end of March 
1950 is placed on the Table of the 
House, as desired. [5ec Appendix 
X X m , annexure No. 29.]

S tarch F actory at A hmbdabad

*3657. Shri BalwanI Slnha MehU:
(a) Will the Minister of Commeroe and 
Industry be pleased to state how much 
maize has been allotted to the newly

re-opened starch factory a t Ahmedn- 
bad?

(b) W hat is the total consomptioo 
of cereals in all the starch factories 
in India?

(c) W hat is the feeding area of ail 
these factories?

(d) Do these factories im port direct
ly or buy their requirem ents in the 
open m arket?

The Minister of Commerce and In
dustry (Shri Mahtab): (a) The Anil 
Starch Products Ltd., Ahmedabad, and 
the Hindustan Colour Chemicals and 
M anufacturing Co. Ltd., Ahmedabad, 
which have been newly re-opened have 
been allotted 3313 tons and 2640 tons, 
of maize respectively.

(b) On account of shortage of food, 
the starch factories h a re  not been 
working to their full capacity and have 
been utilising deteriorated foodgrains 
whenever available and whatever 
maize th a t could be procured by them 
from abroad.

On the basis of productive capacity 
of all the starch factories tb s total 
consumption of cereals is estimated a t
1,06,000 tons per annum.

(•c) The feeding areas are indicated 
by the factories situated in the various 
zones as below:

Bombay Province ... 9
East Punjab ... 5
U.P. ... 8
Central India 
Delhi 
Ja ipur 
Gwalior
Hyderabad (Deccan)

(d) As there is control over toodr 
grains, starch factories cannot buy 
their requirem ents from the open 
m ark e t Thev are, however, permitted 
to Import their requirem ents of raw  
m aterials from abroad against im port 
licences granted to them.

R ehabilitation  o f  M u sl im s  in  
Assa m

*3656. Maulvl Falsnnr All: (a) Will
the M iiaSe? of RetobUltaHon be 
pleased to state w hat is the amount 
estimated by Government necesswr 
for rehabiUUtion of each 
family d i s p l a y from Awam d i ^  
the course of dlsturbancis 
and subsequently returned to Aasam?

(b) W hat is the number of,, 
nersons or others who are stlU in occu- 
M tion of the lands or houses of these 
displaced MusHmsT
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The Mteister «t State for Rehabili- 
tatloD (Shri A. P. Jain): (a) Rebabili- 
tation assistance varies according to 
the circumstances of individual 
families, but generally speaking since 
lands and houses are being restored to 
the retin'ning Muslims in Assam ad hoc 
grants or loans upto Rs. 200 per family 
have been found sufficient for their 
rehabilitation.

(b) In Goalpara and Kamrup 
Districts which were mostly aftocted, 
lands have been restored to 29,344 out 
of 31,806 families of returning Muslims. 
Figures from other districts are not 
yet available.

PtASTic Industry ^
♦3659. Shri S. V. Maik: Will the

Minister of Commerce and Industry 
be pleased to state: ^

(a) w hat was the output of the
Indian plastic industry during the
years 1949 and 1950 in rupees;

(b) the value of plastic goods im
ported and exported in the years 1949 
and 1950;

(c) whether the industry is depend
ent upon home m arket for all the raw 
m aterials required;

(d) if not, the value of the imported 
raw  m aterials for this industry; and

(e) what steps are being taken to 
make this industry depend upon the 
home m arket for the raw  materials?

The Minister of Commerce and In
dustry (Shri Mahtab): (a) 1949—
Rs. 220 lakhs approximately, 1950— 
Rs. 319 lakhs approximately.

(b) Information is being collected 
and will be placed on the Table of the 
House later on.

(c) No, Sir.

■(d) Information is being collected"
and will be placed on the Table of 
the House later on.

(e) Most of the plastic raw  m aterials 
are obtained from basic chemicals like 
Phenol, Urea, Formaldehyde, Styrene, 
Calcium Carbide etc., the pfiroduction 
of which has not so far been estab
lished In the country on an economical 
scale due to lack of sufficient demand 
for plastic raw materials. As a pre- 
I4ninary step towards the establish
m ent of production of plastic raw 
m aterials from imported chemicals, 
the moulding branch of the industry 
has been given all possible assistance 
for expansion.
Paicc OF L an d  in  S^abassieb  £ n c lav i?

Bftbn Ooplnnth Singh: (a)
Will the Minister of Works, Prodnellon 
and SoFPly he pleased to state the 
term s on which lands in the Embassies

Enclave are being sold to foreign 
countries?

(b) How do these term s compare 
with those on which the Government 
of India are purchasing lands for their 
Embassies and Missions abroad?

The Deputy Minister of Works, 
Production and Supply (Shri Bnra-
gohalB): (a) A copy of the standard 
perpetual lease deed form  containing 
the term s on which lands in the 
Diplomatic Enclave (K rishna K agar) 
are being sold to foreign c o u n tf i^  is 
placed on the Table of the House. 
[iSee Appendix XXIII, annexure 
No. 30.]

(b) In this connection I would draw  
the attention of the hon. Member to a 
reply given by Dr. K eskar on the 
floor of the House on 11th ^ r i l  1951, 
from which it will be seen th a t the 
Governments of countries where Gov
ernm ent of India have purchased lands 
do not directly concern themselves 
w ith this m atter though occasionally 
their help is sought indirectly rand tha t 
the Government of India have so far 
purchased lands and buildings for 
their Missions abroad by negotiation 
w ith private parties. The question of 
comparing term s does not therefore 
arise. I m ay however mention th a t the 
Kenya Government have leased to 
Government of India 5*8 acres of land 
distributed in several plots in Nairobi 
a t a premium of Rs. 11,598 and annual 
ren t of Rs. 2,126 for a period of 
99 years.

Y arn  Q uota to P o w er  L o om s  in  
D elh i

*S661. Shri Sidhva: (a) Will the
M inister of Commerce and Industry be
pleased to refer to the answer given to 
my starred question No. 2523 on the 
26th March 1951 regarding represen
tation from Delhi Newar and Tape 
Weaving Association and state whether 
the full quota of yarn on the basis of 
the ir single shift working applied to 
only one power-loom factory in Delhi 
S tate or to all power-loom factories?

(b) W hat is the average consumption 
of cotton yarn in a single shift per 
cloth power loom per month?

(c) W hat were the actual supplies 
of yam  from 1st May 1950 to 31st 
March IM l made to Ajudhia Textile 
Mills and the rest of the power looms 
and hand-looms in Delhi State?

(d) Is it a fact tha t certain mills in 
Delhi S tate derived their allocations of 
yam  diractly from  the mills a t ex-mill 
prices and others through the medium 
of w h o le -^ e rs and If so. why is there 
this distinctioDT
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The Minister of Commerce and In- 
d ortry  {ShsA M atiM i): (a) The
AJudhia Textile Mills employing over 
300 powerlooms la supplied full quota 
for o^e shift and four other power* 
loom factories operating 33 power
looms in all pro-rata supplies.

(b) The consumption depends on 
th e  count of yarn  used, w idth ol the 
loom, num ber of picks and reeds and 
the  average speed of a loom. For pui> 
poses of fixation of yarn  quota, the 
Delhi S tate have fixed 350 lbs. in a 
m onth of 25 worldng days as the 
average monthly consumption of 
cotton yarn  of 18s in  a siAgle shift 
per powerioom of average width of 
40 inches.

(c) During the period 1st May 1950 
to 31st March 1951, the Ajudhia Tex
tile Mills and the rest of the i>ower- 
looms, handlooms Hosiery Machines, 
Newar and Tape M anufacturers etc. 
w ere supplied 3380^ and 2,184 bales 
of ynam respeethrely.

(d) Yes. Some of these factories 
used processed y am  on beams and 
bobbins and it is essential th a t their 
supplies come direct from  the mills. 
Thus only such factories receive direct 
supplies from the MlQs. Others using 
hank y am  get thefa: supplies through 
w hole^alefs.

P rovidbnt  F und o f  D i 8placi3> 
TSilCflERS

^3^62. G iaai G. S. Miiaaflr: WiU the 
Minister of Rehabilitation be pleased 
to state:

(a> whether any setttement has been 
arrived a t between the Governments 
of India and Pakistan regarding the 
transfer of Provident Funds of dis
placed teachers from Pakistan; and

(b) if the answer to part (a) above 
be in the affirmative, what arc the 
terms of the agreement?

The MlnlBter of Stale for BebnUU-
(Slirt A. P. Ja in ): (a) and (b). 

A statem ent showing the arrange
ments arrived a t between the Govern
ments of India and Pakistan has been 

Oaoed on the  Table of the House. 
See Appendix XXUI, annexure
b. 31.1

Grant to MaDmrA PHadbsr for
H andloom I ndustry

•M69. 8 M  K an n au n ra r <a) W!U the 
M inister of Commeree aad m deatry  be
pleased to state how much amount 
out ol the aUotment of rupees ten 
lakhs provided by the G oreram ent of 
India for the purpose of development

of handloom industry, haa been ad
vanced to Madhya Pradesb O o w n -  
m eni up»to-date?

(b> la  it a  fact tha t an am ount of 
Rs. 40,000 has recently been granted to 
Madhya Pradesh Government for the 
purpose mentioned above?

The M inister of Commerce and 
t a r t r r  ( 9 M  M U teb ): (a) T h e  Gov
ernm ent have sanctioned a gran t of 
Rs. 15,995 to MiKlhya Pradesh out of 
the Handloom Development Fund.

(b) No.

Trade Facujtibb fOR ItrDiAVs vx PornvwEsm Sast A trka
*3664. Shri Kamath: Will the Prim e 

M inM er be pleased to state:
(a) whether it  is a lae t tha t the

Portuguese O o¥er«neat have very 
recently restricted trade facilities for 
Indian nationals in Portuguese Colonies 
in East Africa;

(b) if so, the total number of 
Indians aOected by the Portuguese 
Government's decision;

(c) whether Portugal has communi
cated to India her grounds for such a 
decision; and

(d) whether Government propose to 
take any steps in the m atter, and if 
ao, what?

The Deputy M inister of External
A g a to  :(Dir> Kwlmr): (a) to  (d). 
G ovem m ani have seen Pimm reports 
to  this affopt JBoquiries axe being 
m ade about the coereotnesa of the r e 
ports and infosmationi when afmattabla» 
win be la id  on the Table ot the  Hoibm.

Bent for Havbu Barwan UAtm
*9069. Pandit T hakur Dae Bhargairar

(a) Will the M inister of M u M m a tle g  
be pleased to state whether it is e 
fact that Haveli S arw aa I ^ h  situate 
a t K un ikshetra  was requiaiUoned ea  
the 28th October. 1947, under Circnlar 
No. 490/HC for K urukshetra Refugee 
Camp and was de-requisltloned on the 
30th January, 1950?

(b) Is it a fact tha t the District 
Magistrate, Karnal, fixed Rs. 62 per 
mensem as rent of the  said Haveli?

(c> Is it a fact that, in spite of re 
pealed reminders nnd lequeete, no ren t 
M  bfl6D paid w  lar to  th *  Mlhant 
iM a n a c a r) «< the flaw vM  b r  tba
Director General of Baaltti Sepvteeai 
(n spite of deflnite .iiu tructlcm  to him 
ftrom th* AflnistiT of

(d> Xto aavanunaiit prap«M to  ra »  
the ran t d »  and If to .'w S n T  ^
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Tht MinlHer of Stale for Rehabili- 
iMaa (Shri A. P. Jain): (a) HaveU 
Sarwan Nath situated a t K urukshetra 
was requiflltloned on 28tJi October
1947, by the D istrict Magistrate, 
KamaL It was de-requlsitioned on 
14th December 1949.

(b) Yes.
(c) Rent has not been paid for Haveli 

Sarwan Nath by the Director General 
of Health Services as it has to be 
paid by the Management of the Shri- 
mad Bhagwat Gita High School, to 
whom the building was handed over. 
We had, however, requested Director 
General of Health [fervices to settle 
the question of payment of ren t a t an 
early date.

(d) No. The Director General of 
Health Services has already requested 
the Gita High School for making the 
payment a t an early  date.

I nspection o r  P ublic Buildings

*3667. Shri Sanjivayya: <a) Will the 
M inister of Wortcs, n^nctloa and
Sapply be pleased to state whether the 
Government engineers examine im
portant public buildings in Delhi 
periodically and whether they fix the 
Bfe of such buildings?

(b) Was any such examination con
ducted w ith regard to the “Delhi 
Clock Tower”?

The Biinlater of Works, Production 
and Supply (Shri G a d ^ : (a) Yes. 
All Central Government buildings 
under the adm inistrative control of 
the Central Public Workji Departm ent 
are examined periodically by Govern
ment Engineers. At such ^ p e c tio n s  
the life of a building is not fixed. The 
buildings are inspected from the point 
of view of structural soundness and 
if they are found unsafe, they are 
declared as such.

(b) As the Clock Tower was not 
under the control of Central Public 
Works Departm ent it was not examined 
by Government Engineers.

E xpenditure on Embassies

246. Dr. M. Y. Gangadhara Siva: 
Will the Prime Minister be pleased to 
state the expenditure incurred by 
Government on each of our Embassies 
and the High Commissioners offices in 
foreign countries during the srear end
ing M arch 1960?

n e  DwBBljr MIbWw tiX B K tm ^  
A flkin ( » .  Ke*mr); 1 lay on the 
Table of the House a rtatement show
ing the expenditure incurred on each

of the Indian Missions abroad. [5ee 
Appendix XXIII, annexure No. 32.]

Bilateral T rade A greements

247. Shri A. C. Gnha: (a) Will the 
M inister of Commerce and Industry
be pleased to state w ith how many 
and w hat countries India has b ilateral 
trade agreements?

(b) W hat percentage of our foreign 
trade is covered by each of these 
countries, showing im port and export 
separately?

(c) W hat increase or decrease 
has there been w ith each of these 
countries as a result of these trade 
agreements?

The Minister of Commerce and In
dustry (Shri Mahtab): (a) India has 
a t present b ilateral trade agreements 
w ith eleven countries, namely; (i) 
Austria, (ii) Egypt, (iU) Finland, (iv) 
Germany, (v) Hungary, (vi) Indonesia, 
(vii) Norway, (viU) Pakistan  (ix) 

Poland, (X ) Spain, and (xi) Sweden.
(b) A statem ent showing the share 

of b ilateral trade agreement countries 
(excluding Pakistan) in the Sea-borne 
and air borne trade of India is placed 
on the Table of the House. [See 
Appendix XXIII, annexure No. 33.]

As regards Pakistan, the only com
plete years of trade w ith th a t country 
has been 1948-49 during which Pakis
tan ’s share in the total trade of India 
was as follows:

(i) Imports—17*5 per cent.
(ii) Exports—16*7 per cent.

(c) There has been an improve
m ent in trade with these countries on 
account of various factors. It is not 
possible to assess the quantum  of in
crease due to trade agreements alone.

Cement P rices

248. Dr. Deshmukh: (a) Will the 
M inister of Commerce and Industry
be pleased to state the average price 
of cement per bag fixed by Govern
ment since 1945?

(b) W hat have been the variations, 
and on w hat date were the changes 
ordered?

(c) Do Crovernment contemplate re 
duction of price in view of greater pro
duction?

The Minister of Commerce and In
dustry (Shri Mahtab): (a) and (b). A 
statem ent is laid on the Table of the 
House. [See Appendix XXIII, an
nexure No. 34.]

(c) No. Sir
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POWER-DRIVSN PUMPS

249. Shrl Jnan l Bam: Will tfaa
M inister of Works, Prodoetioa and 
Supply be pleased to state:

(B) the num ber of power-driven 
pumps purchased by the Ctovemment 
of India; and

(b) the .num ber given to the differ
ent States?

The M inister of Works, Production 
and Supply (Shrl G adgil); (a) The
total num ber of power-driven pumps 
purchased by the Government of India 
during the last three financial years 
is as below:

1048^9 1949-60 196061.

117 282 669

(bX The to tal num ber of powor 
driven pumps given to the different 
States during the last three financial 
years is as below:

States 194849 1949-60 1960.61

(1) Bih«r 129 . . • •

(2) U ttar Pradeah 74 66 21
(3) Bombay 1 . . •.

(4) East Punjab 10 17 120
(6) Madras , , 2 4
(6) Bhopal . . . • 182
(7) Jammu aod 

Kashmir . . 2 . •

T o ta i. 215 100 2S7
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PARLIAMENT OF INDIA
Monday» 30th April, 1951

The House met at Half Past Eight
of the Clock.

[M r. Speaker in Jhe Chair] 

QUESTIONS AND ANSWERS 

(See Part I)

9-36 A.M.

PAPERS LAID ON THE TABLE

Statement of lowest  tenders not 
ACCEPTED BY INDIA STORE DEPART
MENT, L ondon.

Tlie Minister of Works, Producti<Mi 
and Supply (Sliri Gadg^il): I beg to 
lay on the table a copy of the half- 
yearly statement of cases in which the 
lowest tenders have not been accepted 
by the India Store Department, 
London. [Placed in Library. See No. 
P-165/51]. -

GOVERNMEN'T OF PART C . STATES 
BILL

The Minister of States, Transport 
and Railways (Shri Gopalaswami): I
beg to move for leave to introduce a 
Bill to provide for Councils of Advisers 
in certain Part C States and for Legis
lative Assemblies and Councils of 
Ministers in Himachal Pradesh and 
Vindhya Pradesh.

Mr. Speaker: The question is;
“That leave be granted to intro

duce a Bill to provide for Councils 
of Advisers in certain Part . C 
States and for Legislative Assem
blies and Councils of Ministers in 
Himachal Pradesh and Vindhya 
Pradesh.”

The motion was adopted.
Shri Gopalaswami: Sir, I introduce 

tbe BiU.

12QPS.

7747

REPORT OF THE EXPERT
COMMITTEE (PRINTING)

The Deputy Minister of Works, Pro
duction and Supply (Shri BnrasohaiB):
In February 1950 Shri Ramnath 
Gk)enka, Chairman of the Expert Com
mittee (Printing) addressed a letter to 
the Secretary, Works, Mines and Power 
Ministry, stating that he was forward
ing two copies of the report of the 
Committee, one signed by the Chair
man alone and the other signed by ail 
the Members of the Committee and 
that the former report in which the 
Chairman had carried out certain 
alterations under authority 'given to 
him by his colleagues should be treated 
as the report of the Committee. In 
actual fact only one report, i.e., the 
report signed by the Chairman was 
delivered by the Secretary of the Com
mittee in March 1950 and was printed 
for official use. It appears that the 
Secretary of the Committee retained 
with him the other copy signed by fill 
the Members of the Committee.

In July 1950, Mr. Rauleder, one oi 
the Members of the Committee, on his 
return from the Continent, when asked 
to sign that report, wrote to the Minis
try saying that the report was wrong 
in several aspects and that he proposed 
to discuss the matter with the. Chair
man, Shri Goenka^ He later informed 
the Ministry that it had been decided 
by the Chairman to revise the report 
Mr. Rauleder was reminded three 
times about the necessity of recasting 
the report without delay and finally 
a telegram was sent to him in Novem
ber 1950.

As no* progress was made on the re
casting of the report, on 9th January  ̂
1951, Joint Secretary in the Works, 
Mines and Power Ministry, wrote a 
letter to Shri Goenka requesting him 
to expedite the revision of the report 
and suggesting to him that the Mem
bers of the Committee may again m ^t 
and finalize it. Shri Goenka was r^  
minded again by Joint Secretary on 
the 10th February 1951. In his subse» 
quent communications to the Jcnnt 
Secretary, Works, Production and 
Supply Ministry, Shri Ckmoka
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[»hri Buragohain] ^
mentioned that Mr. Rauleder had in
formed him that he had not done any
thing in regard to the report as the 
payment of some of his dues was not 
•ettled by the Government of India. 
He also suggested that a copy of the 
original draft signed by all the Mem
bers of the Committee may be sent to 
him so that he may amend it and send 
it to Government, I might mention in 
this connection that the alleged non
payment of Mr. Rauleder’s bills was 
never referred to, prior to this, by 
Mr. Rauleder or by Shri Goenka, as 
being the cause of the delay m the 
inalisation of the report of the Expert 
Committee. Further the only bill of 
Mr. Rauleder which is outstanding is 
for an amount of £99-14-10, being the 
amount stated to be spent by him in 
cxcess of Rs. 4,000 which was the 
maximum limit laid down by Govern
ment for the purpose of reimburse
ment of his expenses on the Continent. 
The original signed copy of the draft 
report was, as has already been men
tioned, retained by the Secretary of 
the Committee who was therefore 
requested to return it immediately and 
this fact was communicated to 
flhri Goenka by Joint Secretary, 
Works, Production and Supply Minis
try. It appears from the communica
tion received by the Controller, Print
ing and Stationery from the Secretary 
of the Committee that he is now in 
correspondence with Shri Goenka in 
this matter.

From the above brief recapitulation 
of the steps taken by the Ministry to 
have the Expert Committee’s report 
inalised It will be seen that Mr. Raule
der was reminded four times (includ
ing one telegram) and thereafter Joint 
Secretary, W. P. & S. Ministry wrote 
to Shri Goenka gn two occasions in 
the same connection.

8 hri Sidhva (Madhya Pradesh): 
Mr. Goenka is not here to hear the 
statement.

Mr. Speaker: It is rather unfortii- 
nate; but it cannot be helped. I f the 
hoA. Member had eiven notice that he 
would remain absent today, I would 
not have permitted the hon. Minister 
to make his statement today.

Dr. Deshmokh (Madhya Pradesh,): 
Would it not be better that such state
ments are made when the hon. Mem
bers are present.

Mr. Speaker: If after a statement ii 
made, any correction about a wrong 
■tatement has to be made it should be 
made as early as possible. Therefore, 
the hon. Member who has given notice 
of a kalf-hour discussion should hav*

at least communicated his proposed 
absence to the Parliament Secretariat

Dr. Deshmukh: I think three weeks 
have passed since that notice
given.

Mr. Speaker: It is not so old; not
three weeks have passed. That will
again confirm my point of view that
the statement should be msfde as early 
as possible.

EXTENSION OF SESSION OF 
PARLIAMENT

Shn Sarwate (Madhya Bharat): On 
a point of information. Sir, we have 
received a Bulletin from the office that 
the time has been extended this time 
up to 23rd May. May I know whether 
this is the final extension?

Mr. Spes^er: It is more than any
body in this House including the hon 
the Leader of the House can say. It 
is all a question as to how long the 
House wishes to sit for discussion of 
important measures before the House. 
If the discussions end by that time, 
certainly, that would be the linal date. 
If hon. Members are anxious to go on 
with discussions of details, then, we 
shall sit up to the time when the dis
cussions end. That would depend on 
the ending of the discussions. r-

Shri Sidhva (Madhya Pradesh) : May 
I be permitted to state in this connec
tion that the delay is caused on 
account of the Delimitation Committee 
report not being placed on the Table 
of the House. In this connection, it is 
presumed that only 2 0  days after the 
placement of that Order, it could be 
considered. May I draw your attention. 
Sir, for the purpose of drawing the 
attention of Government, to the fact 
that this is not correct......

Mr. Speaker: Order, order; he need 
not enter into that argument.

Shri Sidhva: Therefore, I •submit....
Mr. Speaker: I know the whole 

thing. The date has been fixed with 
due regard to the provision of law.

Shri Sidhva: Therefore, I submit 
that if the Government would see that 
that report is placed early, we might 
consider that and the House may 
adjourn.

Mr. Speaker: Order, order. The 
matter which is agitating the mind of 
tthe hon. Member is much more 
agitating the minds of all responsible 
people concerned here, and every 
effort will be made to have that 
statement laid before the House as
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early as possible, so that the House 
will have that on the Table for a 
^sufficiently long period, the longest 
being 20 days as required in the Re
presentation of the People Act. Then, 
we will see what happens later on.

Shri Sidhva: My point was that
Government thought that it will bs 
considered 2 0  days after placement. .

Mr. Speaker: What basis has the 
hon. Member got to say that the 
•Government considered like that.

Shri Sidhva: I heard it; I know.

Mr. Speaker: He heard some talk 
*by somebody somewhere?

Shri Sidhva: I have heard it from 
responsible persons.

Mr. Speaker: The most responsible 
person is the Speaker sitting here^He 
should have been consulted. He was 
never asked.

Shri J. R. Kapoor (yttar Pradesh): 
Could we have only a complete list 
• f the business which the Government 
would like to be disposed of in this 
session, so that we may adjust 
accordingly?

Mr. Speaker: The general proce- 
<lure that we have been following, as 
hon. Members know, is, whatever 
business Government has, is placed 
liefore the House in a certain order 

priority. I am quite sure that they 
will keep to that priority.

Shri J. R. Kapoor: We have not 
■b«en told of any priority.

Mr. Speaker: The Order of the day 
i «  there and hon. Members will see 
that.

Shri J. R. Kapoor: It changes from 
^ay to day.

Mr. Speaker: It may change from 
4ay to day. But, they will place before 
Ihe House such Bills as they think 
*aust be passed before the session 
adjourns. - 1  believe the last big item 
is the Representation of the People 
Bill,' without which no elections could 
take place. That has to be put through. 
In the intervening period, they may 
put through some legislation as' they 
like. If they still further think that 
any item of business should be put 
through, I think they will put up a 
final list after the introduction of the 
Representation of the People Bill.

Shri Sidhva: That Bill is on ihe 
Table for the last three weeks. The 
hon. Prime Minister stated that after 
the Finance Bill is passed, it will be 
taken up immediately. It is not on 
the list at all. .

Mr. Speaker: These are things which
require consideration. These cannot 
be talked over. These matters require 
consideratijii, thought and scrutiny. 
Therefore, during the rush season of 
a Parliament session, we must give 
the people concerned some time at 
least to give some thought. In the 
matter of Delimitation, it cannot b« 
just decided....

Shri Sidhva: I refer to the Repre
sentation of the People Bill.

Mr. Speaker: The order has to be 
there.

Shri Sidhva: I am referring to the 
Representation of the People BiU. That 
has ctlready been introduced. The hon. 
Prime Minister stated that immediately 
after the Finance BiU is passed, it 
will be taken up.

Mr. Speaker: That would be taken 
up. If anybody wants to draw my 
attention, all he has to do is to send a 
small chit, not a long letter, or to see 
me in the Chamber. Now, let us pro
ceed with the business before the 
House.

Shri R. K. Chaudhnri (Assam): 
What about the Hindu Code BiU?

Mr. Speaker: The hon.* Member 
need not put a question to have a dig 
at somebody else.

VISVA-BHARATI BILL—Contd.

Mr. Speaker: The House wiU now 
proceed with the further discussion of 
the matters to con^dder Visva-Bharati 
BiU.

Shri A. C. Gnha (West Bengal): 
The other day I was speaKing about 
the ideal with which Rabindranath 
Tagore has developed the Visva- 
Bharati. “In this connection, I may 
give the House a quotation from a 
letter which Rabindranath Ts^ore 
wrote in 1921 to an American friend. 
He wrote:

“To give spiritual culture to our 
boys was my principal object in 
starting my seliool in Bolpur. 
Fortunately in India we have the 
model before us in the tradition 
of our ancient forest schools 
where teachers, whose aim was to 
realise their lives in God had their 
homes. The atmosphere was fuU 
of the aspiration for the infinite 
and the students who grew up with 
their teachers close by. united 
with them in spiritual relation
ship, felt the reality of God, for 
it was no mere creed imposed 
uDon them o' a speculative 
abstraction....”
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Mr. Speaker: What is he 
from?

quoting

Shri A. C. Guha: From a letter of 
Rabindranath Tagore about ihe Visva- 
Bharati institution. He wrote that 
letter in 1921 to an American friend.

“Having this ideal of a school 
in my mind which should be a 
home and a temple in one, where 
teaching should be a pail; of a 
worshipful life, I selected this 
spot, away from all distractions of 
town. Hallowed with the memory 
of a pious life whose days were 
passed here in communion with 
God.”

Here, Rabindranatn Tagore referred 
to his father Maharshi Devendranath 
Tagore, who estabhshed the nucleus 
of the institution.

“The first help that our boys 
get here on this path is from the 
cultivation of love of nature and 
sympathy with all living creatures. 
Music is of very great assistance 
to them, the song being not of 
the ordinary hymn type, dry and 
didactic, but as full of lyric joy 
as the author could put in them. 
You can understand how these 
songs affect the boys when you 
know that singing them is the 
best enjoyment they choose for 
themselves in their leisure time, 
in the evening when the moon is 
up, in Ihe rainy days when their 
classes are closed. Mornings and 
evenings fifteen minutes’ time is 
given them to sit in an open space 
cppiposing their minds foi wor- 
■hip. We never watch .them and 
ask questions about what they 
think in those times, but leave it 
entirely to themselves, to the spirit 
of the place and the time, and the 
suggestion of the practice itself.
We rely more upon the sub
conscious influence of nature, of 
the association of the place and 
the daily life of worship that we 
live than on ary conscious effort 
to teach them.”

This was the ideal with which he 
established and developed this insti- 

. tution. He did not put in any build
ings and other stony edifices for the 
classes.

The University Commission has re
commended that this should be con
verted into a university and a rural 
bias should be developed in this rural 
university. I do not really know 
whether the Bill that is before the 
House will really further these ideals 
and achieve this purpose. Rather I 
have a doubt that this may give it the

formality associated with any other 
university. One previous speaker 
rnentioned here the - functions of the 
visitor. To me the functions given ta 
the President of the Republic as 
Paridarsaka and also those given to 
the Governor of West Bengal as 
Rector or Pradhana are too much. 
These and the provisions about the 
Karma Samiti might give this institu
tion the formal nature of other uni
versities. In the Karma Samiti the 
visitor may nommate any number o f 
members;—no number is fixed. It may 
develop a sort of officialdom. This 
has to be guarded against. Of course, 
we welcome this rrove of Ihe Govern
ment to give this institution the 
charter of a university; but we must 
take care that the soul and the spirit 
with which Rabindranath developed it 
are not lost.

Before concludint; I would like tô  
refer to the high . ideals with which 
Rabindranath established this institu
tion £md the ideals he kepi in view aU 
through his life, nut only as a philOi- 
sopher and seer but also as a great 
organiser and a patriot. He wanted 
this institution to develop not only in 
communion with God but also in com
munion with the people of the locality 
and in communion with the people o f 
this country and the people of the 
whole world. This university has 
naturally, therefore, attracted scholars 
from outside. As the representative of 
this University he visite^l different 
parts of the world, particularly those 
neglected places of Asia which had 
deep and intimate cultural relations 
iwith India—Siam, Indo-China, Java, 
Indonesia, and even Persia and as the 
representative of Visva-Bharati he was 
the harbinger of the new cultural re
naissance of Asia and of humanity. 
The university attracted scholars from 
far and wide, and scholars of inter
national repute sa»:h as Sylvain Levi 
(France), Winternitz (Germany), Tucci 
(Italy) and Yeon Noguchi (Japan). 
Many other scholars of international 
fame came to this university and it  
has already become a centr.3 of inter
national culture and it has already 
become the centre of communion with 
entire humanity. -

Before concluding, I  would like to 
quote a passage from Rabindranath’s 
own poem—
For friends who do not follow the 
Bengali poem, I may give here a rough 
translation of the sentiments expres
sed in those lines:

Arise! Oh my Soul in this holy land
On this shore of the ocean of Great 

I|j^anity of India.
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Standing here, stretching out my 
two arms, ^

I salute Man the God;

I  offer my delightful prayers to him 
in ecstatic rhyme.

In the mountains—absorbed in 
meditation,

In the great plains—garlanded by 
rivers

Lake necklace of sacred beads—
We see the holy mother earth

On this shore of the ocean of Great 
Humanity of India.

J-iCt this institution—the University 
of Visva-Bharati—^worship the great 
humanity of the world through the 
iiumanity of India.

Shrimati Jayashri (Bombay): I
congratulate the Government on their 
bringing this measure and thus per
petuating tiie memory of one of the 
great personalities of the world. This 
i£ the most appropriate monument to 
be raised in honour of Gurudev 
Rabindranath Tagore, and I take this 
opportunity to pay my humble homage 
to that great poet, philosopher and 
sage of this land. By establishing 
Visva-Bharati Gurudev aimed at 
achieving Visva-Bandhutwa or inter
national brotherhood. Students from 
all over the world came to Shantini- 
ketan and they partook of Indian Cul
ture from this institution. _ I would 
request the authorities to keep this 
ideal before them when they take over 
Uiis big institution. It is something 
like an oasis in a desert. It helped in
giving culture to our rural populj 
Students from the villages were helped 
and their cottage industries were also 
helped by the institution known as 
Sri Niketan- In this way this institu- 
llion will continue to help our rural 
l^opulation. I  would once again request 
ttie authorities to keep this aim in 
front of their mind when they take 
•ver this institution.

Sii, I have brought in a few amend- 
«ients with the object of changl^ a 
lew terms here and there which I 
thought were not quite appropriate in 
those places. I f others are introduced 
in those places it would be better t>e- 
cause if we leave the present ones to 
remain for long they will become 
permanent and it will not be possible 
to eflfect the changc easily afterwards. 
For instance, for Karma Samiti I would 
suggest Karvahi cs more appropriate. 
Mso the term '‘Artha-Sachiim'' sug
gests a Finance Minister and I would 
prefer the term Koshadhyaksh<l which

means Treasurer. These are m«rt 
changes of terms and I do not insist or 
persist that they should be acceoted 
now. I would, however, request that 
they may be kept in mind whenever 
any changes in the terminologies ara 
effected.

With these few words, Sir, I support 
the Bill.

Dr. E. U. Singh (Uttar Pradesh): 
Visva-Bharati was established to dis
cover and bring to light old cultural 
values and to preserve and transmit 
the best elements of Indian culture. It 
was to act as an interpreter of Indian 
and Asian culture to the rest of the 
world. In fact, even in the matter of 
work in the surrounding villages th» 
same purpose was kept in view. In 
the words of Rabindranath Tagore it 
was intended “to bring back life in its 
completeness to the villages, making 
the rural folk self-reliant, self-respeCt
ful, acquainted with the cultural tradi
tions of their own cou n ^  and com
petent to make an efficient use at 
modern resources for the improvement 
of their physical, intellectual an^ 
economic conditions.”
10 A.M. .

I was not here the other day jv̂ hen 
the Education Minister made his speecfef 
commending the motion for the con- 
sicieration of the House. I would like 
to have an assurance from him that 
the essential spirit of this institution 
wiU be preserved. It would be a matter 
of regret indeed if the essential 
character of the institution were to b# 
altered in any manner whatsoever.

In clause 6 as also in clause 2 thera 
are references to the objects but th# 
objects of the institution as such do 
not find a place even in the Preamble. 
I have no doubt that the hon. Minister 
is aware that if certain things cannot 
be put in the body of the statute they 
might very well be put in the 
amble. The objects for which th« 
Visva-Bharati stands are objects which 
I have no doubt should have found a 
place at least in the Preamble. In fact 
sometimes preambles are found to ht 
longer than the statute itself. In thii 
Bill I find a singular lack as regardi 
references to the objects of the institu
tion which in my view are absolutely 
necessary. In fact if one looks at 
clause 6 , one finds that the objects of 
the institution are rather widely defin
ed. In clause 6 (a) it is said:

“The University shall exercise 
the following powers and perform 
the following duties, namely :

(a) to provide for research and 
instruction in such branches of 
learning as may be deemed desir-
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able and be found practicable and 
for the promotion of understand
ing of cultures between the East 
and the West and for the advance
ment of learning and dissemi
nation of knowledge generally:”

The opening words are “to provide 
for research and instruction in such 
branches of learning as may be deemed 
desirable £md be found practicable” . I 
have not the slightest doubt as a 
student of law that these words are 
capable of a very wide meaning m- 
deed. Further on these words occur 
“ for the promotion of understanding of 
cultures between the East and the 
West and for the advancement of 
learning and dissemination of know
ledge generally.”

As I have said, the obiects have not 
been referred to specificaiiy. The insti
tution existed for a specific purpose, it 
exists for that purpose and I have no 
doubt that th  ̂ institution ought to be 
maintained for that purpose only and 
the purpose ought not to be widened m 
its scope at all.

The Central Government are conr- 
cerned with a number of universities. 
The Banaras Hindu University raid 
the Aligarh Muslim University they 
finance partially. They finance the 
Delhi University wholly. I do not want 
to make extensive references to the 
work of the University Education Com
mission. Every reader of its report is 
familiar with the recommendations of 
the Commission. They have proposed, 
for example, that advanced work 
should be the concern of the Centre. 
The Central Government do want to 
give a lead in the matter of educa
tion, more particularly, university 
education.

• What is the kind of university ihey 
run. Anyone familiar with the wô k̂ 
0 f the Delhi University will say that 
the University is very ill-equipped, in 
the matter of equipment as also in 
branches of learning. I do not think 
there are many universities which are 
as poor as the University of Delhi. If 
the Government do want to do some
thing they migh^ set up an ideal 
university in Delhi and I think tr>at 
would be a good example to the States 
in the country.

I have referred to this only to make 
the point that the Visva-Bharati ought 
not to be developed into a “general 
university” or even a university with 
a cultural bias. The phraseology of 
the Bill is such that in the absence of 
any specific words with reference to 
objects, I am led to the conclusion 
that there is a possibility that this uni

versity may be developed into a 
‘general university” or a university 
with a cultural bias. I would not even 
prefer the latter. The work of the 
Visva-Bharati has been unique. We do 
not want to multiply universities: the 
universities that we have should ba 
run efficiently. But the point I wish to 
emphasise in this connection is that 
the Visva-Bharati must be kept within 
the limits of the objectives for whick 
it was founded.

Next, I should like to come to tha 
question of the administrative set-up 
of the Visva-Bharati. I regret very 
much that the administrative set-up 
proposed follows the set-up of most of 
the universities in India. In fact 
except for a few clauses here and there 
there is hardly a word which ooul# 
not vc-'ry easily be found in other Uni
versity Acts. For that matter, anyone 
familiar with University Acts can iraca 
the phraseology to one University Act 
or another. In fact the framers hava 
confined themselves to three or four 
University Acts with which they ara 
familiar and the main Bill seems to ba 
modelled on the Delhi University wilh 
some variations here an4  there. 1  
should have expected that an institu* 
tion, which is unique in character; 
which is concerned with the question 
of culture and which certainly has atk 
ideal different from the ideals of other 
universities, may have an administra
tive set-up different from the existing 
set-up of the Indian universities, evea 
if the present set-up of Indian Uni
versities is a proper one. Even such 
variations as have been made have not 
commended themselves to me and I 
have no doubt they will not commend 
themselves to any other Member of 
the HoUse. .

I shaU first refer to a small matter 
on the face of it, but really a matter 
of great importance in the Bill. Wa 
find certain Hindi or Sanskrit equir 
valents given for certain terms whick 
are current in university terminology. 
For example, for the word Chancellor 
the word Acharya is used and for Vice
Chancellor the word Up-Acharya. I f 
one loc)s at the powers of the Acharya, 
one finds them to be very nearly tha 
same as those of the Chancellor, in 
most of the Indian universities. 
Though it is not said in express words, 
it is implied that the real powers sa 
far as the university is concerned wiU 
be vested in the Vice-Chancellor, at 
is the case with other universities.

As to the propriety of the use oi 
these terms I could have very mucii 
to say but I will make only a few 
observations. Acharya means ordinarily 
a person who is endowed not only wHk
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knowledge but also with good con
duct. He is to set an example to others 
by his conduct. Originally the lerrrC 
acharya meant ordinarily a senior 
teacher and the term upadhyay was 
used for a junior teacher. Terms do 
undergo changes in meaning in tire 
course of history and that is what has 
happened to these terms also to a 
certain extent. I shall confine my re
marks to the term acharya. The term 
acharya in current terminology, as it 
is accepted at the present moment, 
means professor. There is another 
sense in which it has been used and 
that is in the sense of principal. It 
is I believe in this sense that 
a well-known and .respected Member 
of ^his House, Acharya Kripalani, is 
called Acharya, because he was the 
principal of a certain institution; there 
are others also who are acharyas 
because they were principals. Now we 
have got these national universities 
where the term acharya is current; 
modern Hindi terminology also has 
got this term. I see no reason why the 
hon. Minister of Education or his 
advisers should give the term acharya 
a peculiar meaning, more particularly 
when acharya, that is the Chancellor, 
hardly has any powers under the pro
posed Bill. The accepted meaning of 
the term is there, the curreut mean
ing of the term is there; I see n̂-i 
reason why there should have been a 
departure in this regard; if an appro
priate term was wanted, the framers 
might have used the term kulapati for 
Chancellor and upakulapati for Vice
Chancellor. In fact, they could have 
invented some terms if necessary. I 
do feel that the \ise of these terms in 
the sense in which they have been 
used is not appropriate' and I do hope 
Government will deem it necessary to 
mi|k« the necessary change. '

Another departure from the provi
sions of other University Acts is con
tained in clause 27, “Statutes how 
made.” The Department oX Education 
have done borrowings, and as 1  said 
earlier, the borrowings are palpable 
on the face of the Bill itself, but so 
far as certain very important matters 
go they have not deemed it fit to do 
the borrowing and put things in a 
schedule to the Bill. In clause 27 it is 
provided that the first Statutes shall 
be framed by the Central Government. 
Now, if we analyse any one of the 
Acts from which the borrowings have 
been made, say, the Lucknow Uni
versity Act or the Delhi University 
Act, there is hardly any such Act in 
which this kind of a thing is left to 
the Government itself. Very important 
matters are involved here. For 
example, the question of the composi
tion ol the court, the question of .the

composition of the executive council, 
the question of the composition of the 
academic council, the question of the 
composition of selection to committecss, 
the powers of the selection committees, 
the relationship between the selection 
committees and the executive council,- 
are some of the matters involved. A  
great many of the important matters 
are ordinarily covered by the statutes. 
Sir, the University Commission hav« 
reported on this matter, they hav« 
made certain suggestions. It will not 
do for Government to come forward in 
this House and say that these i^ o r -  
tant questions will be dealt with in 
the manner recommended by the Uni
versity Commission. If my recollection 
is correct the University Commission 
report has not come before this Hous« 
for discussion. In the present cas« 
extremely important matters are in
volved. In fact, a creat deal of spac« 
in the Commission^ report is devoted 
to the consideration of some of the^ 
questions. The House has not discussed 
this report at all. If the Government 
corpe forward and say that the first 
Statutes shall be framed by them om 
the basis of the recommendations ol 
the Commission, I  daere say that is not 
the correct thing to do, and Parlia
ment will be ill-advised in giving th« 
Central Government power to make 
the first Statutes dealing with thes« 
very important matters. At least, 
some indications should have been 
given or the views of the House should 
have been ascertained by Government 
as to how these matters should b« 
dealt with.

There is another very important 
matter which has not been covered by 
the Bill, that is, the question of th« 
appointment of the Vice-Chancellor.;1 
refer to clause 14. All that is said 
there is: '

“The Upacharya (Vice-Chancel
lor) shall be the principal acade
mic and executive officer of tb» 
University, and the terms and 
conditions of service of the Up- ' 
acharya (Vice-Chancellor) shall 
be as laid down by the Statutes.

The Upacharya shall exercis* 
such powers and perform such 
functions as may be prescribed by 
the Statutes.

The mode of appointment ol 
the successors to the first Up- 
acharya shall be as laid down in 
the Statutes.”

Anyone familiar with the difficultitt 
connected with University educatiom 
will testify to the fact that one of th« 
evils that we have had to face has 
been in the matter of appointment to 

. this office. The University Commission 
themselves have reported that there
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should be only one term, a term of six 
years, with which some atn̂ ee and 
some do not agree. This very impor
tant question is left for decision to 
Government itself. Government shall 
also fix what the manner of the 
appointment of the Vice-Chancellor 
will be, whether he will be elected by 
the Samsad or by the executive com
mittee, etc. These are some of the 
extremely important questions around 
which the question of University 
education centres at the present mo
ment. There is certainly the difficulty 
of obtaining suitable personnel, but the 
statutes should be so framed that evil 
may, as far as possible, be avoided. Un
der clause 27 Government themselves 
will frame the first statutes. I do think 
that a very important question of 
principle is involved and I am sur
prised that the Government of India 
should have been advised not to take 
the House into confidence in this 
matter but to keep the entire thing to 
themselves as if they are in a position, 
without proper advice—more parti
cularly the advice and opinion of this 
House— , to take a decision on some of 
these important matters. If this Bill 
must be passed into law early, I do 
suggest that the hon. Minister of Edu
cation place before the House these 
statutes so that the wishes of the 
House might be ascertained and the 
House might, if it considers necessary, 
alter any of them. I am not in the 
least in favour of CJovemment being 
given such powers. I can understand 
What is called delegated legislation 
where, mainly, broad outlines are 
defined and the executive is left to 
make certain rules within the limits 
provided by the Legislature. Here 
even the broadest outlines in most of 
these matters are not defined in the 
Bill and the Central Government are 
seeking power to regulate these matters 
according to their own light. I dare say 
this is not quite satisfactory.

Another departure from the adm ii^  
trative set-up of the Delhi University 
which has been made, relates to what 
is called the court. The Samsad or the 
court is made the supreme governing
body of the University. I am quite
aware that in some Universities the 
court is made the supreme governing
body, in some it is not made the
supreme governing body. With ^ e  
knowledge of the working of the Uni
versities with which I am familiar I 
dare say that in spite of the .provision 
in certain University Acts to the effect 
that the court is the supreme govern
ing body of the University^ it does not 
exercise any such functions at all. 
Even if in letter the court is the

supreme governing body in certain 
Universities, it is not so in truth.

[S h r im a t i  D urgabax  in the Chair.]

Take the Benares Hindu University, 
where the Court is made the supreme 
authority. I could cite from the records 
hundreds of resolutions which are to 
this effect: “The Court recommends 
to the Executive Council...” . This is 
the form of the resolutions at the 
present moment and this has also 
been the form before. Now, it is said 
in clause 19:

“The Samsad (Court) shall, on 
a date to be fixed by the C/p- 

.acharya (Vice-Chancellor), meet 
once a year at a meeting to be 
called the annual meeting of the 
Samsad (Court).”

Then it is provided:—

“The Upacharya (Vice-Chancel
lor) may, whenever he thinks fit, 
and shall, upon a requisition in 
writing by not less than one-third « 
of the members of the Samsad 
(Court), convene a special meet
ing of the Samsad (Court).”

A body that is scheduled to meet only 
once a year is made the supreme 
governing body. The experiment has 
been tried and in no University the 
Court, really speaking, exercises any 
such supreme powers. In the Uiji- 
versity of Delhi itself as I have, already 
pointed out. the court has not been 
made the supreme governing body. I 
do not see any reason why such a 
departure should be made in the case 
of Visva-Bharati. I think we might 
stick to the terminology of some of the 
Acts from which the borrowing has 
been made in this Bill and not make 
the Court the supreme governing body 
of the University. .

Another point which I should like to 
emphasise in this connection is that 
all the defects of the existing organi
sations of the Universities have been 
maintained in the Bill. I shall refer 
to some of these only. Let us take 
clause 3(h) where the word “teachers** 
is defined. It is said that:

“Teachers” means such persons 
as are engaged in imparting in
struction and guiding students in 
practical work or otherwise in the 
University and in the institutions 
under its control, and includes 
professors, readers, lecturers, 
demonstrators and other grades of 
teachers appointed by the Uni
versity.

Now, one of the banes of Universitjr 
education in our country has been the
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numerous grades of teachers that we 
have. We do not need so many grades. 
Let us not carry the ideas of Hindu 
aristrocracy into the University 
ieachers’ field. We do not need so many 
grades of teachers, more particularly 
in an institution whose purpose is to 
^tudy culture and disseminate it. Why 
you should have five or six classes of 
teachers is uhunderstandable to me. 
The maximum that I would propose is 
two classes of teachers. I would not 
be prepared to recommend more.

Shri J. R. Kapoor (Uttar Pradesh): 
Why should there be even two grades?

Dr. R. U. Singh: For the last four- 
leen years, I have been advocating 
only one class of teachers in the Uni
versities and if you really want to do 
something, you must have only one 
class of teachers. I welcome the sug
gestion that my hon. friend Mr. Kapoor 
has made and I should be extremely 
happy if there is .only one class of 
teachers in the University that we are 
proposing.

Shri J. R. Kapoor: It was not my 
suggestion. I only wanted to under
stand the hon. Member.

Dr. R. U. Singh: Anyway, I now 
turn to another defect of the existing 
University administrative set-up in
cluded in the Bill. I f we look at clauses 
26, 28 and 30 we find that there are 
certain matters to be governed by 
Statutes; some of them to be governed 
by Ordinances; and some may be 
governed by what are called ‘regula
tions*. Earlier in the history of legis
lation relating to Universities in India, 
most of these matters had been left to 
regulations. Later on, it was deemed 
desirable that matters left to be deter
mined by the Universities should be 
governed either by Statutes or by 
regulations. The Benares Hindu Uni
versity follows this practice. Let us 
now look at the various matters to 
be regulated by Statutes. They are: 
^'Designation and powers of the officers 
of the University; the terms of office 
and the method and conditions of elec
tion or appointment of the officers of 
the University; the constitution, powers 
and duties of the authorities of the 
University; the institution and main
tenance of Bhawans (Halls) and 
Chatravasas (Hostels) etc. etc.” Then 
look at the matters to be governed by 
Ordinances: “Admission of students to 
the University; the courses of study 
to be laid down for all degrees and 

-diplomas of,the University; the condi
tions, mode of appointment and duties 
of examining bodies, examiners and 
moderators etc. etc.” I have referred 
to these just to show that if you look

at these matters, you do not find much 
of a difierence between matters which 
are sought to be governed by Statutes 
and matters which are sought 
to be governed by Ordinances. 
I dare say that if you must have 
two classes, then have some im
portant matters governed by Statutes 
and all others by regulations, as is the 
practice in the Benares Hindu Univer
sity. Regulations make for easy 
change and it is desirable that 
some of these changes are made easy. 
I have no doubt that the best thing 
that can be done is to go 
by the present practice that has 
grown up in some of the Universities 
and particularly the practice in the 
Benares Hindu University, namely, 
having two kinds of rules only made 
by the University, the very important 
ones contained in the Statutes which 
are difficult of change and the less 
important ones governed by regulations. 
Now, I must come to some drafting 
matters which have bothered me a 
little and some of them are extremely 
serious. First of all. I shall refer to 
clause 8  which says:

“Subject to the Ordinances, the 
University shall be open to all 
persons irrespective of sex. 
nationality, race, creed, caste (x 
class...”

Tl^  ̂ intention is apparent and this 
finds a place practically in every Act. 
The opening words are “Subject to the 
Ordinances. ..” and as a student ot 
law, I must say that these openi^ 
words give the impression that dis
crimination on any of these grounds 
is not ruled out and if it is made then 
it will be perfectly legal. I have not 
the slightest doubt about the correct
ness of this interpretation. I want to 
ask the hon. Minister of Education as 
to whether this is intended. What is 
it you want? Do you want that there 
should be discrimination, or do you 
want to have the power to discrimi
nate, or do you want that there should 
be no discrimination? If Government 
want that there should be disoimi- 
nation, then this clause is perfectly 
all right. I f  on the other hand they 
do not want any discrimination, then 
these opening words “Subject to the 
Orninanr^s” must necessarily be 
deleted. One more remark that I would 
make in this connection is that if 
these words are retained, they will 
defeat the very purpose of the clause.
I would appeal to you, for God’s sake, 
for your sake and for the sake of the 
person whose institution you are now 
taking under your care, please remove 
these words.

Mr. Chairman: But does the
Statute provide for any kind of dis
crimination?
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Dr. E. U. Sinĝ h: I should personally 
think that no discrimination is desir
able. Now, 1 am reading from the 
Memorandum of Association of the 
Visva-Bharati. Poet Tagore was 
extremely careful to see that discrimi
nation was not there so far as this 
great centre of culture was concerned. 
Discrimination is contrary to the very 
purpose of an institution of culture.
In the rules of Visva-Bharati it was 
provided th^t the Membership of the 
Visva-Bharati and of its constituent 
bodies shall be open to all persons 
irrespective of sex, nationality, race, 
creed, caste or class; and no test or 
condition shall be imposed as to 
religious belief or profession in admit
ting members, students, teachers, 
workers or in any other connection 
whatsoever.

My point of view in this connection 
is that if discrimination in any form 
whatsoever is advisable anywhere 
else, or can be tolerated anywhere 
else, it is certainly intolerable in an 
institution of the kind that poet 
Tagore set up and, as I have pointed 
•ut, the Memorandum of Association 
of that institution did provide that no 
such discrimination shall be made.' So, 
my words to the Government of India 
are, if you must have the power, or 
some authority or body must have 
the power, to make discrimination, 
withni whatever limits that discrimi
nation might be made, please do 
not have it with reference to the 
Visva-Bharati.

. Now, 1 shall refer to two or three 
other important matters. Clause 4 of 
the Bill relates to incorporation. This 
is a technical legal matter, but I think 
I  should draw the attention of the 
House to this. What is incorporated 
here by this clause is the Chancellor, 
Vice-Chancellor and the Court. The 
clau9« reads:

“The lirst Acharya (Chancellor) 
and Upacharya (Vice-Chancellor) 
of the University shall be the per
sons appointed in this behalf by 
the Central Government by noti
fication in the Official Gazette, and 
the first members^of the Samsad 
(Court) and all persons, who may 
kereafter become or be appointed 
as such officers or members, so 
long as they continue to hold such 
office or membership,''are hereby 
constituted a body corporate by 

name of Visva-Bharati....”

Sound legal practice is to incorpo
rate not only the Court but other 
bodies also, namely, for example in 
tbia «aae. the Academic Council as 
also tha Executive Council. If a refer

ence is made to the Agra University Act, 
the Banaras University Act, the Luck
now University Act, the Allahabad 
University Act—with the exception ol 
the Aligarh Act—it will be found that 
what is incorporated is not merely the 
Chancellor and the Vice-Chancellor 
and the Court, but also the more im-  ̂
portant bodies of the University which 
include the Senate, namely the Acade
mic Council, and the Executive 
Council, because both of these bodies 
have got very extensive and important 
powers. So, I sugges: an amendment 
of this clause; as it stands, it is not 
quite correct.

/
In clause 6(3), among the University’s 

powers and duties are to “organise, 
establish, affiliate, carry on and main
tain or dissolve, disaffiliate or ^ve up 
new branches or associated institutions 
having objects similar to those of the 
University.” Now, if we look to the 
preamble, we find that what is sought 
to be established is a unitary, teachine 
and residential university.

Mr. Chairman: I think the kom. 
Member is going into the clause by 
clause consideration stage. That stage 
has not yet begun. This is only a 

_ general discussion.

.Dr. R. U. Singh: The power to
“affiliate” is inconsistent with the very 
idea of a residential university ajad 
this word is a misfit and must necee- 
sarily go.

Clause 28 (k) says that “subject to 
the provisions of this Act and the 
Statutes, the Ordinances may providii 
for all or any of the following matters, 
namely :

(k) the formation ol departmenta 
of teachers;”

I have heard of such a thing a< 
“Department of teaching” ; but I have 
never heard in my life of a “Depart
ment of Teachers.”

I will close with the observation 
that the Bill adopts the administrative 
set-up of some of the existing Uni
versities for an institution of a 
different character and embodies even 
their defects; where it differs from 
them, the departure is objectionable, 
more particularly in leaving decisions 
on extremely important matters to the 
executive which this House ought not 
to aUow. My hope is that the character 
of the institution will not be altered.

Pandit Kunzm (Uttar Pradesh): I 
am sure the decision of the Goyernr 
ment to treat the Finance Bill as a 
national University will give satisfa^ 
tion throughout the country. It wouM
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have been a matter of serious dis
credit to us had we taken no steps to 
preserve this unique institution.

Madam, I listened carefully to the 
speech of the hon. the Education 
Mmister two days ago. He gave 
reasons to justify the introduction of 
tins BiU, but so far as I remember, 
did not say a word about its provi
sions. Perhaps, his silence was due to 
the fact that all important matters 
relatmg to the University will be 
provided for in the statutes. These 
statutes will, among other things, deal 
with such important matters as the 
classification and mode of.appoint- 
ment and the determination of the 
terms ant! conditions of service of the 
teachers wf the University. They will 
also deal with the discipline of the 
students and so on. They will provide 
for the luanner in which the Vice- 
ChanceUoi is to be appointed and his 
tenure ot office.

Now it is obvious these days the 
manner n which a University func
tions depends primarily on the Vice
Chancellor who is its chief academic 
and administrative officer and on the 
Executive Council which has been 
called by the University Commission 
«s the pivotal body in this sphere of 
administration. I share entirely the 
views of my hon. friend Dr, R. U. 
Singh with regard to the undesirability 
of giving Government unfettered dis
cretion to frame statutes on which will 
depend the character of the University. 
The Bill is just a skeleton. It will be 
provided with sufficient flesh and 
blood by the statutes. I know that in 
the past when new Universities have 
been established the first statutes 
have been framed either by the Gov^ 
ernment, or by a nominated Vice
Chancellor with the approval of the 
Government. But I suggest another ' 
irethod which will be more democratic 
and at the same time enable us to see 
that the statutes that are framed for 
the Visva-Bharati will take account of 
the defects that have been found in 
the working of the constitution and 
statutes of the other Universities. 
My suggestion in this connection is 
that while the statutes may be placed 
on the table of the House as suggested 
by my hon. friend Dr. R. U. Singh, 
they should when framed by Govern
ment be examined by a Committee of 
Members of Parliament, either elected 
by this House or appointed by the 
Education Minister. Once such statutes 
kave been laid on the table of the 
House I am afraid that there will be 
hardly any possibility of introducing 
any important change in them. If the 
opinion of such Members of Parlia
ment as are connected with Universi
ties 10 to be made use of it is necessary

that the statutes before they ar«- 
promulgated or before they are placed, 
on the table of the House should b« 
examined by such men. I make this 
suggestion partly because the statute# 
will deal with all those esseniial 
matters on which, as I have already 
said, the character of the Visva-BharatL 
will depend. But there is anotner 
reason also for making this suggestion 
and that is the recommendations made 
by the University Commission. Th« 
Members who composed the University 
Commission were undoubtedly men 
with wide academic and administra
tive experience of educational affairs. 
But be would be a bold man jfho  ̂
would say that the recommendations 
made by the Commission to check th« 
abuses that it discovered have th« 
approval of educationists in general. 
The Commission refers to the un
desirability of resorting to election 
for the appointment • of a whole-tim« 
and paid Vice-Chancellor, and a. 
unitary teaching arxd residential Uni
versity must have a whole-time and 
paid Vice-Chancellor. It deplores th» 
open canvassing and the formation ol 
factions that have been the result of 
the existing system. Its view is that 
the whole idea of standing as a cai^i- 
date for the Vice-ChancellorshiD nfust 
be suppressed. And in order to giv« 
effect to its idea it suggests that th« 
Vice-Chancellor should be appointed 
by the Chancellor on the recommenda
tion of the Executive Council; the 
Ebcecutive Council should send up on# 
man to the Chancellor; the Council 
would be at liberty to consider th« 
name of any person who in its opiniom 
was likely to make an efficient Vice- 
Chancellor—and make only one re
commendation to the Chancellor. Now, 
the method suggested by the Commis
sion is not quite as new as it might 
appear to be to those _ unconnected 
with the later Universities. The pro
cedure followed in the Allahabad 
University is that the Court is the final 
authority in connection with the elec
tion of the Vice-Chancellor. In th« 
Lucknow University, on the other 
hand, the Court has no say in the 
matter. The Executive Council sends 
up a few names—two or three names, 
or it may send up only one name, and’ 
in practice it has done so. But I do 
not find, in spite of the prevalence of 
this method of choosing the Vice
Chancellor, that the Lucknow U ^- 
versity has come in for any special 
praise in the Report of the University 
Commission. It is obvious to every one * 
conversant with the conditions of the 
Universities in Uttar Pradesh that the 
method suggested by the University 
Commission will not cure the evil that 
it deplored. Some other method must 
be found of avoiding the difflculti««
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that have arisen and removing politics 
from educational affairs. I personally 
think that a better way of dealing with 
this matter would be to allow the 
Members of the Executive Council to 
recommend names either to the Court
• or to the Chancellor in accordance 
with the system that prevails in this 
House in connection with the election 
oi Conmiittees. In other words, I mean 
that the method of proportional re
presentation by means of the single 
transferable vote should be adopted. 
And my reason for making this sug
gestion is that the proposal made by 
the Commission \ will not prevent the 
formation of factions. There will in 
spite of the proposal be parties in the 
Executive Council in the University 
and the party that commands a 
majority in the Executive Council may 
nullify the purpose of the -proposal 
made by the Commission by sending 
up the name of a person, who may not 
be the most competent jnan for being 
appointed as a Vice-Chancellor, but 
commands the support of this majority. 
I think that one very good way of 
preventing this is to allow voting in 
connection with the selection of the 
persons to be recommended to the 
Vice-Chancellor to take place in 
accordance with the method used in 
this House for the election of Com
mittees. There is another method too, 
that is employed by the Delhi Uni
versity. I am familiar with it because 
I have something to do alqng with two 
other persons in connection with the 
selection of persons for the post of 
Vice-Chancellor for recommendation 
to the President. The system there is 
that the Visitor—the President is the 
Visitor—^nominates one man and the 
Executive Council nominates two 
persons. These three persons recom
mend three names to the Visitor. These 
three names are then placed before 
the Executive Council for their com- 
raentj, and the visitor makes his 
chok?e after receiving the opinion of 
the University. Then there is this 
danger in the method used by the 
Delhi University, that if there are_ 
parties there, then the majority party 
in the Executive Council can send up 
two names of its own choice, and thus 
make an impartial selection very 
difficult, if not impossible.

I think, therefore, that the sugges
tion that I have made will meet the 
difficulty before us more effectively 
than that made by the Commission.

I shall now proceed to refer to the 
recommendations made by the Com
mission with regard to the composilion 
of the Executive Council and the elec
tion of represientatives of the registered

graduates to the Court. The Commis
sion thinks that the composition 
suggested by it will prevent log-rolling 
to a considerable extent in future. I 
think, Madam, that it is necessary to 
point out two things in this connection. 
One is that the election of representa
tives of the registered graduates, not 
to the Court, but to the Executive 
Council, has been left to the Court 
without any recommendation with 
regard to the method by which the 
Court should elect its representatives. 
I am sure that those Members of 
Parliament who are connected with 
the Universities know that whenever 
ihc Court has to send Members—it 
has to elect members from among the 
representatives of the registered 
graduates to the Executive Council— 
the majority party sweeps the board. 
I f you want that the Executive Council 
should not virtually be the nominee of 
any single party, then it is necessary 
to see that the persons to be elected 
by the Executive Council are chosen 
in such a way as to make it impossible 
for any particular party to prevent the 
election of any person who does not 
agree with it. Another thing that I 
should like to point out is that the 
Executive Council will have to appoint 
Deans of the Faculties who will be the 
Members of the Executive Council. 
Here again, we have to consider how 
the Deans may be so chosen .as to be 
in accordance with the best interests 
of the University. In either case, »hat 
is, whether the Court is to elect some 
members from among the representa
tives of the registered graduates to the 
Executive Council or the Executive 
Council is to select the Deans of the 
Faculties, we have to adopt a method 
of selection that will not place a pre  ̂
mium on the formation of what the 
Commission calls ‘factions’. I think 
that the best way of gaining our object 
would be to lay down that the election 
in either case would take place in 
accordance with the system prevalent 
in this House for the election of Com
mittees, that is, the system of pro
portional representation by means of 
the single transferable vote.

I should like to say one word more 
before I sit down. The Commission 
has recommended that the Vice
Chancellor should be elected for a 
term of 6 years and that his re-election 
should not be allowed. The Commis
sion is against the re-election ol a 
Vice-Chancellor. I am sure, in order to 
prevent the formation of parties in 
the University. It probably thought 
that if a Vice-Chancellor knew that he 
could not be elected again, then hp 
would have no interest in forming a 
party, but the matter. Madam, is un
fortunately not so simple as that. We
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know even now that when parties are 
formed, they are not formed in the 
interests of one person only. There 
may be 2 or 3 powerful men in it and 
the interests of all of them then will 
have to be served by the party. I f the 
method that I have suggested is 
accepted, then, I think there is hardly 
any fear that the re-election of a 
Vice-Chancellor would give rise to 
abuses. I f  the term of the Vice
Chancellor is made as long as that re
commended by the tllommission, if the 
Vice-Chancellor is incompetent, the 
affairs of the University will continue 
to be mismanaged for as long as six 
years. I do not therefore think that 
so long a term of office is desirable. It 
may well be for more than three years, 
which is the term of office in the Allah
abad and Lucknow Universities. But
I think that till more experience is gain
ed of the working of any method that 
may be accepted now, the term of 
office of the Vice-Chancellor should 
not be more than four years.
II A.M.

I think I have referred to many of 
the important questions raised by the 
Bill. But. I should like to say one 
word with regard to the views ex
pressed by my hon. friend Dr. R. U, 
Singh on one or two points. He told 
us that he was of the opinion ihat 
there should be no division of Uni
versity teachers into grades. He would 
probably like to have only one grade, 
all the members in that grade to be 
on an incremental scale like the 
members of the Executive and Judicial 
services.. If fhis is his opinion, I am 
afraid. I cannot agree with him. It is 
of the greatest importance in the Uni
versity that its teachers should keep 
abreast of current knowledge and 
should be genuinely interested in 
carrying on research. If we offer the 
teachers of a university conditions of 
service similar to those enjoyed, say, 
by the Deputy Collectors and Subordi
nate Judges, many of them may have 
no incentive to carry on their studies 
or engage in research work. They may 
well think that their promotion to the 
maximum salary fixed for them was 
almost certain, they may well rest on 
their oars.

Dr. R. U. Singrh: What about effi
ciency bars?

Pandit Kimzru: I have heard some
thing about the working of efficiency 
bars to which my hon. friend Dr. R. U, 
Singh has invited my attention. I have 
been told by those who are in a posi
tion to express a considered opinion 
on this point, that the authorities find 
it very difficult to stop the promotion 
of a man unless he is totally unfit to 
occupy a higher position than that

which he already holds. I have no
doubt that the position of a Vice
Chancellor or anr Executive Council 
that stops the promotion of a teacher 
will not be enviable. I think therefore 
that in the interests of the university^ 
it is desirable to have a certain num
ber of grades. What the proportion of 
posts in each grade should be is a 
matter of detail, though in my opinion, 
an important matter. I shall, there
fore, not refer to it now.

* As regards the number of grades, 
that too is a matter of detail. My hon. 
friend Dr. R. U. Singh has a preference 
for the American system because he 
received his education in America. 
Those of us who are more familiar 
with the British system of education,, 
may well think that the classification 
adopted not merely in the Universi
ties of Oxford and Cambridge, which 
may be called aristocratic, but in the 
newer universities may well be adopted 
in India too. There should be three 
grades of teachers: lecturers, readers 
and professors. I hope that the statutes 
of the Visva-Bharati will not try to. 
fix a single grade for all teachers.

Another point raised by my hon. 
friend Dr. R. U. Singh was the 
different kinds of rules made by the 
university authorities: statutes, ordi
nances and regulations. I was rather 
surprised that a person so well 
acquainted with the procedure in a 
number of universities should have 
asked us to have only two kinds of 
rules. Why are three kinds of rules 
needed? There are rules made by the 
court. Some of them might be said to 
deal with its own procedure or with 
minor matters for which the approval 
of any higher authority is not neces
sary. These are now called regulations. 
Other matters which must go before • 
the court and which must receive*the 
sanction of the Chancellor before they 
can be put into effect are known as 
statutes. Whether you call all the rules 
made by the court as regulations or 
any other thing, this essenti^ distinc
tion between them wiU remami Where 
is the harm, then, in calling the more 
important rules, statutes and the less 
important rules, regulations?

Now, I will come to the ordinances. 
Ordinances are passed by the Execu
tive Council. They have to be placed 
before the court wh^n it meets; but they 
do not wait for the sanction of the court 
before they are put into effect I am 
sure that my hon. friend Dr. R. U. 
Singh is not against the Executive 
Council having the power of passing 
ordinances. If the Executive did not 
have this power and if changes could 
be made only by the court, I do not
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know whether any university would 
be able to function, properly. I thifik, 
therefore, that both in respect of 
appointments and the rules to be made 
Jt>y the different university bodies, the 
present classification is not open to 
serious criticism. But as regards the 
other matters to which my hon. friend 
referred and to which I have referred 
too, they are important enough to 
require the serious consideration of 
Government. We cannot take the Visva- 
Bharati Bill as a thing by itself. I 
think it is reasonable to assume ihat 
any decision arrived at by Government 
on the miportant matters referred to 
b j  Dr. R. U. Singh and me might weU 
influence other universities. I, there
fore, press once more^on the attention 
of the hon. Education Minister the 
desirability, indeed the necessity of 
appointing a committee of this House 
to examine the statutes either before 
tiiey are promulgated or before they 
•are laid on the Table of the House.

Dr. M. M. Das (West Bengal): After 
the learned and detailed discussion of

- the legal aspect of this Bill by two of 
my eminent friends of this House to 
which we have just listened, I rise to 
make only a few general observations 
about this Bill. It seldom falls to the 
l(5t of a democratic government to 
come forward in Parliament with any 
legislative measure that receives the 
unanimous and wholehearted support 
of every section of the legislature. 
Even in this baby Parliament of ours, 
just about sixteen months old, hon. 
Members in charge of Bills have not 
always found it very easy to pilot 
their Bills. But to-day our hon. Minis
ter of Education has come forward 
with a measuie to which there is not 
a single Member of this House who 
would not give his wholehearted sup- 
pott and approval. Visva-Bharati is a 
great and unique institution that has 
been bequeathed to us and to posterity 
by that great poet, thinker and philo
sopher—^Rabindranath Tagore. The 
importance and greatness of Visva- 
Bharati lie in the greatness of its 
founder. If Visva-Bharati is great, its 
founder Rabindranath was greater. 
Visva-Bharati is the manifestation, the 
concrete shape that the great poet 
wanted to give to the high ideals that 
lie cherisbed, preached and practised 
in his life. It is the embodiment of the 
spirit of Rabindranath that soared like 
an eagle high in the sky, shaking off 
the shackles of narrow conventionalism 
and the barriers of race, caste and 
creed. The gospel of truth.and love, of 
world peace, love of humanity and 
■universal brotlrerhood and the under- 
'’iTlng unity and oneness of aU that is

great and glorious in mankind, these 
are the ideals which Rabindranath 
wanted to embody in this institution 
of his. The world today is riven witk 
anger and hatred. Warring camps are 
snarUng at each other like wild and 
mad denizens of the jungle. Nations 
are racing over the production of 
armaments. Scientists are engrossed 
in inventing better and deadlier 
weapons of death and destruction. But 
in the midst of all this orgy and 
pestilence of killing and destruction, 
Visva-Bharati stands as a heaven of 
peace to mankind. In the midst of 
this encircling gloom all around us, 
this institution—^Visva-Bharati— stands 
as a beacon light inviting millions of 
peace loving people of the world. 
Madam, Visva-Bharati preaches the 
gospel of peace and love and Truth 
that India preached thousands of years 
ago through the great universities of 
Taxila and Nalanda. Tagore was the 
greatest cultural ambassador that 
India ever produced. A messenger and 
interpreter of Indian philosophy and 
culture, his enchanting voice never 
failed to capture the ear of the world. 
The message of the Vedas and the 
Upanishads, the eternal truths of the 
universe and its Creator which were 
discovered thousands of years ago by 
the great sages of this ancient land 
and which were echoed and re-echoed 
in the vales and valleys of the Hima
layas and in the vast plains and the 
mighty rivers of this subcontinent 
have found expression in those exqui
site lyrics and verses of Rabindranath 
Tagore.

Rabindranath is no longer with us. 
He has joined' the band of the im
mortals. But his work remains. He 
has bequeathed to us, the citizens of 
this free country and to posterity, this 
unique institution which has received 
recognition from the whole of the 
world and which has attracted pupils 
zfnd scholars from all parts of the 
world. It is a national trust that goes 
beyond the boundaries of the nation 
to the whole world. This institution 
in India should like, our Taxila and 
Nalanda of yore, bring succour to 
oeoDle who are most in need of it. It 
is to us the citizens of India, that he 
has left this institution. It should be 
our proud and cherished privilege to 
see that this tender jjlant does not 
die for want of nourishment. Let us 
keep the flame of peace and goodwill 
burning that this great and eminent 
son of India has kindled.

Shri R- K. Chaudhiiri (Assam): 
[Spoke in Bengoli.]

Shri Naziniddiii Ahmad (West Ben
gal) : On a point of order. The official



7774 Visva-Bharati Bill 30 APRIL 1951 Visva-Bharati Bill T775

languages are English and Hindi. One 
can speak in his mother tongue if he 
cannot express himself in English or 
Hindi. Bengali is not the official 
language, nor the hon. Member’s mother 
tongue. Further he can express him
self felicitously in English.

Mr. Chairmaji: The hon. Member 
may speak in Hindi.......

Shri Chattopadhyay (West Bengal) :
Exreption should be made on this 
occasion. .

Aa Hon. Member: He can speak in 
Assamese.

Mr. Chairman: Unless the hon.
Member has adopted Bengali also as 
liis mother tongue.

Shri R. K. Chaudhuri: I was going 
to give my reasons for speaking in 
Bengali. If those reasons are not 
acceptable to the House then I will 
jpeak in any language you will direct 
me to do. [Coniinued his speech in 
Bengali.]

Mr. Chairman: Order, order.

Shri B. K. Chaudhnri: I am giving 
■fiy reasons.

Mr. Chairman: If they are given in 
Bengali they will not be understood 
l5y others. He may give the reasons 
•ither in English or Hindi.

Shri R. K. Chaudhuri: Just one
sentence more, Madam. [Continued 
his speech in Bengali,}

Dr. Deshmukh (Madhya Pradesh): 
That is more than one sentence.

Mr. Chairman: I am bound to draw 
the attention of the hon. Member to 
article 120 of the Constitution.

Shri R. K. Chaudhnri: If my reasons 
are not acceptable......

Mr. Chairman: The reasons given 
by the hon. Member are not even 
known to the Chair. I will draw atten- 
^on to article 120 which says:

“Notwithstanding anything in 
Part XVII, but subject to the pro
visions of article 348, business 
in Parliament shall be transacted 
in Hindi or in English.”

3TTTo Vo : It was he
who gave the national song, Jana, 
gana, rnana, which has been adopted 
by the nation. It was this song which 
had driven out our enemies from the 
country in the past and in the near 
future our soldiers may sing it and 
their band will play it to drive out 
the aggressors again.

I have lost the trend of my speech 
and it will take me sometime to 
continue in English. I shall continue 
my speech in Hindi.

^  ^  ^  wt

aiTsr ^  ^

^r, ^  ^

>TT'TT %

JTff 3TRfl «fl irtr 

^  3fk >rr^3ff ^

^  ^ f r f  ^  ^  I 

^  3TF̂ ( i  f«F ar«rr$ ^

^  ^  \

?T<f I  ^  iri^

(Government of India)
Ir ^  ^1^ w t

t  • ^  ^  ^  ^  wWf

# ^  t  ^  vr
^  «f)^ t  ^  ^

^  3ti^

qr ^

^ I «

^  t  2T> WTW

arnrr ^

^  5TW . T r̂fsr r̂nr # i

^  3Tl  ̂ ^

EfflT w.^ li wt

WT\
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f W m  5f7t ^  ^  I  \
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3rPT% ^  t ,  pRT 3IN

^  I 3TN ^  ITT? (Grant)
^  ^  t  I ^ R T  t '  %

3 T F T ^ ^ r ¥ T  5 5 M  ?ltff ^  # q R T
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f 3 F R > T  q rq fw r ^  ^ R ^

t ,  ^  ^
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^  (Mixuflter of Finance) ^  ^
11 3TR% anft
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(English translation of the above 
speech)

Shri R. K. Chaudhuri: It was he who
gave the national song, Jana, gana, 
mana, which has been adopted by the 
nation. It was this song which had 
driven out our enemies from the 
country in the past and in the near 
future our soldiers may sing it and their 
band will play it to drive out the 
agressors again.
129 PS

I have lost the trend of my spec^ 
and it will take me sometime to continue 
in English. I shall continue my speech* 
in Hindi.

Today all over India people not only 
Indians, but those who live outside 
even those who live in Pakistan, and 
the great thinkers of the world, who 
were enamoured on hearing Gitanjali 
in English besides those who know 
Bengali and those also who did not know 
it but knew some other la^uages, all 
of them today would certainly be con
gratulating our hon. Maulana Saheb. I 
also congratulate him. I tbink we can
not give a proper expression to our 
delightful feelings even after our re
peated congratulations. It is a matt^ 
of surprise how the Government of 
India, who from the very beginning 
has made a very slow progress in each 
and every respect, because we have 
witnessed this fact, could act so speedily 
in this regard. In this matter of far 
reaching importance for which the 
entire country would congratulate hon. 
Maulana Saheb, the Government ol 
India have today shown that they can 
also adopt speedy measures if and 
when necessary. But in addition to thl* 
I want to submit a few things more. 
My first submission is that the name 
of Shri Rabindra Nath Thakyr hag 
been given as Rabindra Nath Tagore in 
the Bill. I wonder wherefrom this 
name has been taken when all of hi» 
books contain the name Rabindra Nath 
Thakur.

U ^ h e  Minister of Edneattoii (Msolaas
Azad): The name Tagore has become 
known far and wide and if the name 
Thakur instead of that is adopted then 
it would become very difficult for the 
world to know hia identity.^

Shri R. K. Chaudhuri: ^hy, they
would certainly recognise It. Did not 
the people recognise the identity ol 
Maharshi Devendra Nath? I do not 
know how and wherefrom this word 
Tagore has been taken. Whatever may 
be the case, he was not Rabindra Nath 
Tagore, he was Rabindra Nath Thakur. 
Yes, of course a European lived as per 
name* Tagore with their fami^, as a 
member of the same, an'd his name 
was Ramsdon Tagore.^ But on account 
of this how the name of Shri Rabindra 
Nath Thakur came to be chanfeed? 1 
want to submit that may the word 
Thakur be not palatable to the world 
but in the various laws that would be 
enacted in our country his name should 
be written as Thakur and not as 
Tagore. I do not care whether by the 
word Thakur the English people or the 
Americans would identify him or not, 
but I am not in the least embarrassed 
by it. But I do not like that in the 
legislation, that is being enacted, the
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name of a great personality of India 
should be written in the English style. 
I abhor the very idea even.

Mr. Chairman: It is quite true that 
the entire world writes Tagore instead 
of Thakur.

Sbri R. K. Chaudhuri: The world 
used to write in its own language. But 
I can produce a thousand books written 
by Shri Rabindra Nath wherein the 
author’s name is written as Rabindra 
Nath Thakur.

The Minister of State for Finance 
(Sliri Tyagi); What is written in 
■nglish?
'Shri R. K. Chaudhuri; My second 

objection is that the amount you are 
granting is very meagre. The hon. 
Minister should beai it in mind-that 
when Shri Rabindra Nath Th^ur was 
alive there was no dearth of money at 
all. Money flowed to him from all 
parts of the world. With the help of 
that money he used to run this Uni
versity. Now he is no more. Mahatma 
Gandhi also, who could have collected 
money for it, is no more. Now we have 
our Pandit Jawaharlal Nehru and our 
Deputy Leader. If these two would not 
take the necessary amount of money 
from the Government then this Uni
versity cannot function properly. I 
know that they have asked for five 
lacs of rupees and that amount has 
been sanctioned. I do not allege that 
whatever they asked has not been given 
to them. They have of course asked 
this money as a loan. But when today 
you have resources at your disposal 
then why instead of donating money, 
you want to give it as a loan to them?
I say, why do you like to make the 
University a debtor? It is not proper to 
make it a debtor. When you have 
money why do you give it in the form 
of a loan? Why do you not give^them 
a substantial grant? I am sure you 
were certainly prepared to give them 
a grant of five lacs of rupees, but our 
hard-hearted friend, who is certainly 
hardrhearted, I mean to say, Shri Maha- 
vir Tyagi. has put some obstacles in 
that matter. He has now become 
Deputy Finance Minister. He must 
have insisted upon the fuU grant not 
being given just now but to wait and 
see the future developments. The 
matter would be reviewed afterwards. 
If it would seem necessary the loan 
would be remitted because if this will 
not be done the Uttar Pradesh people 
would take exception to it on the 
ground that p. similar amount has not 
been errantod to Uttar Pradesh. He 
must have insisted on giving the money 
as a loan in the first instance, and if 
not recovered it would be remitted 
later on. The grant should not be given

just now. I think this is the reason 
why the fuU amount has not been 
given. '

Shri Tyagi: This is not true.

Shri R. K. Chaudhuri: It may not be
so. It can be said that neither 
Shri Mahavir Tyagi nor Shri Deshmukk 
raised any objection to that effect, but 
it is a decision of the Cabinet. But in ‘ 
my opinion Shri Deshmukh would not 
have raijed any objection for this 
petty amount being given as a gr&nt. 
It can only be the work of our friend 
Shri Mahavir Tyagi. This is my 
opinion and I cannot say whether it i »  
true or not.

Mr. Chairman: He said that it is not 
true. ,

Shri R. K. C^udhuri: I do not want 
to take more time. I have no capacity 
too to speak any further in this langu
age. I did not want to speak in 
English on this matter and whatever 
knowledge I had of Hindi has been 
exh ^ted .

 ̂ Dr. Deshmukh: There can be no two 
opinions that the hon. Maulana Sahib 
has done the most opportune thing in 
bringing this Bill before the House for 
converting the Visva-Bharati estab
lished by the celebrated poet of India 
into a University. There can. also be 
no two opinions that this institution 
caUed the Visva-Bharati should be 
declared by means of this Bill as an 
institution of national importance. 
There is perfect unanimity in this 
House in the matter, aiid as has been 
said by my friend who has just sat 
down everybody in the whole of India 
would be glad to see that this old 
institution which has been reared and 
nurtured by one of the greatest sons 
of India is going to be placed on a 
permanent footing.

This is certainly a unique institution 
bu/ regret is how far the unique
ness of this institution is going to be 
maintained. It was with this point in 
mind that I had given notice of a dila
tory motion for reference of the Bill 
to a Select Committee. Already there 
are more than 100 amendments sug
gested to this Bill there are many 
comments offered so far as the organi
sation and constitution of the University 
are concerned. I would not refer to 
such unimportant matters as to 
whether a particular individual desig
nated by a particular name has got  ̂
sufficient authority or more authority,  ̂
nor do I wish to go-into the details of 
the romparative Dov/crs of the Exec’n- 
tive Council and the Academic Council.
I wish to say a few words on the main 
idea behind the Bill and behind what
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was Visva-Bharati created by Rahindra 
Nath Tagore,

Before I do so, however, I would lik« 
to congratulate the Government on 
their proceeding on the right lines in 
recognising what is valuable in th« 
national l^e of the country from the 
pomt of view of education. I am sure 
this Bill will be followed soon by a 
BiU which wiU convert the Jamia 
Milia Islamia into another University. 
While the Government is thinking of 
these things, I would like them, as ha* 
been suggested by some other Menl- 
bers, to make a survey of similar insti
tutions—of course, not so famous or 
probably not conducted or guided by 
such celebrated persons as in this case 
probably started and maintained by 
persons who have not put in such 
a high degree of sacrifice as was done 
by sponsors and workers in these insti
tutions; but there are throughout the 
length and breadth of this country 
many institutions which have been 
conducted probably by lesser men, of 
lesser merit and lesser learning but 
nonetheless having a place in the 
national life of India, institutions which 
have really served the people from 
many points of view in the field of 
education. I hope as time goes by and 
we recognise the importance of the role 
of social and educational workers in 
our national life, a' survey would be 
laken of what other institutions there 
exist and what financial and other aid 
they require. It is an accident. Madam, 
‘hat you are in the Chair Just now, but 
it is not merely because you are sitting 
in the Chair that I wish to make a 
particular reference to your own insti
tution on which you have spent many 
years to rear and develop it. There are 
many other persons like that who have 
taken a great part in the field of 
women’s education as well as rural 
•ducation. When Government is kind 
enough to recognise these bigger efforts 
and to assist them deservedly with 
lakhs of rupees of funds, I hope they 
will also assist these smaller institu
tions v/ith as much aid as is possible 
for them to give.

Comix^g to the struoture of the Bill 
I must say that I am totally dis
appointed. I have not only had the 
experience of being a member of 
various executive councils of Universi
ties. I have also had the good fortune 
of belonging to not less than six Unir 
versities all over the world, three in 
India and three in England. I have 
therefore some knowledge of not only 
the structure of Universities but of the 
way in which a University works. And 
my prejudice against the constitution 
of this Visva-Bharati into another kind 
of University of the very same type as 
exist in India is based on experience

and intimate knowledge of the work
ing of these Universities. That is the 

 ̂ reason wry i.i my opmion the conver
sion of the Visva-Bharati into such 
other University is not very desirable 
Because what we are creating is a 
sort of a hum-drum institution which 
1* daily being debased all over India. 
There is neither any cultural advance
ment nor any encouragement to culture 
and learning to speak of. Most things 
are done in a sort of a routine manner 
on the basis of very common considera
tions. And if we retain the structure 
of the Bill. I am afraid the idea with 
which the Visva-Bharati was created 
will not have much of an opportunity 
to develop. I would like to read—I am 
glad no other Member has read it— 
what was the conception of Rabindra
nath Tagore in establishing t ^  insti
tution. I am sorry to say that none of 
the important things which were the 
objects in creating and establishing 
Visva-Bharati find any place whatso
ever in the structure of the Bill. Not 
only that, I go further and say that i i  
you have the organisation you are 
suggesting in the Bill there can be no 
scope whatsoever—I say it deliberately, 
purpd&ely and understanding fully what 
I mean—for any of the objects which 
were before Rabindranath Tagore 
being achieved. The main object of 
Rabindranath Tagore was *‘to study 
the mind of Man in its realisation of 
the different aspects of truth from 
diverse points of view.” Where is the 
“mind of Man” in tWs Bill and where 
is any mention of “truth** let alone its 
various aspects? Then, the second 
object is “to bring into more intimate 
relation with one another through 
patient study and research the different 
cultures of the East and the basis of 
their underlying unity.” The third 
object is “to approach the West from 
the standpoint of such unity of life 
and thought of Asia.” There is some 
mention of “bringing together the cul
tures of the East and the West” , but 
I assure you, Madam, that under the 
structure of a University there can be 
no place whatever for this object be
cause the more learned and the more 
cultured will never approach such an 
institution where everything has to be 
governed by Ordinances, Statutes and 
regulations: everything has to be done 
by means of Selection Committees and 
by advertisements. I am sure there are 
ample Universities which are doing 
these things however excellent. My 
point is that Rabindra Nath Tagore’s 
Shanti Niketan was intended to be a 
place where only the really learned 
would enter and not the certiflcate- 
vml'fs and the Matriculates (even if all 
of them stand in the first Class) and 
others who go there only to obtain 
some sort of a Degree and nothing
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[Dr. Deshmukh] 
more. May I ask the Maulana Saheb 
whether a University which is brought 
under a Statute like this can ever be 
a place of the tjrpe we want and 
Rabindranath Tagore worked for? In 
our Universities as they have been 
constituted and are working at present, 
there is very little room for anything 
being done which is of real value and 
Intended to uphold a lasting purpose. 
In the old structure of the Visva- 
Bharati, there was no idea of any 
Degrees. It was understood that it was 
the one cultural centre which was 
going to be all-important and should 
b« made all-important in the whole of

f *  ^  J i  LT^ '• •‘ 5̂1

^  ^  r *

- a * *  ■=*) ^

[Ifaolana Azad: We are not going 
to create a new university through this 
Bill which need recommendations re
garding all these things. We are giving 
this institution of “Visva-Bharati” , 
that was established some thirty years 
back the status of a university.]

Dr. Deshmukh: I am fully aware^^ 
what the Maulana Saheb is intending.
I am merely explaining what the conr 
■equences would be if we give our 
intention this particular shape. 
Advisedly, some room has been kept so 
that some of the things that have been 
going on in the Visva-Bharati may 
continue, but this cannot be incorpo
rated in the sort of structure which we 
are giving to the University undef this 
Bill. Irrespective of the 'financial assist
ance we give, I would much rather 
have liked to make this a real centre 
where the learned people of the whole 
world would be able to assemble. In 
the whole of India, there are dozens of 
Universities and every year or two new 
ones are coming up.'But if we really 
want to preser/e the spirit of the 
Vis^-Bharati; then I would have liked 
, i  smaller Bill which would give ample 

lb the persons who are conduct
ing it. Government should also take 
steps to see that the most learned, the 
most devoted and the most cultured 
people find a place in the Visva-Bharati 
without having to apply for a parti
cular post or asking for a particular 
salary. This was the original idea with 
"Which the institution was started. •

The Maulana Saheb has pointed out 
that we are merely recognising what 
exists at the present moment. After 
all, it should not be forgotten that a 
number of years have passed since th« 
great poet died and therefore it is 
possible that lesser Lights who have 
continued the institution might have 
thought somewhat like this. Along with 
the high ideals if we cater also for the 
common run of students we shaU 
attract larger numbers. This may very 
well be due to the fact that they are 
not able to keep up the original inspira
tion, at least spread the theme of the 
institution as much as possible and try 
to bring many more students in it. 
That precisely is the reason why L say 
that this is not in consonance with the 
original objective. What will happen, 
if this Bill is passed can easily be 
imagined. We shall certainly have 
hundreds of students who will be 
studying all sorts of subjects. There 
wiU be people offering various sub
jects and getting their B.As., M.As. 
and Ph.Ds. probably. But can the 
Maulana Saheb point out to me a pro
vision whereby this Visva-Bharati wiU 
be anything distinct or different from 
other Universities? I am afraid that 
the whole paraphernalia of the present 
Universities based on an imitation oi 
foreign Universities will be strengthened 
and perpetuated. There is nothing 
original, nothing that is really in con
sonance with the ideas of the founder. 
Time and again, the tli^iversity Com
mission has pointed out' that we have 
many Universities which have done 
very good work, but they are all 
hackneyed. They have persisted in a 
particular paiLern where there is no 
gcope for originality or Indian culture 
or Indian genius to prosper and pro
gress. This the CorfimisSp^ has pointed 
out in more than one place. They have 
said that if we have new Universities, 
they should be based on some new and 
original pattern. They have asked us 
not to go on repeating what has been 
done before. I would like to read only 
one or two passages. One passage 
reads thiis: '

“The full genius of a country can 
develop only with freedom to 
create variety. Our University 
system has not had that freedom. 
Foreign control could best be 
maintained by regimented uni
formity. Something new and 
different might threaten control, 
and therefore was to be looked 
upon with suspicion. This regi
mented uniformity, which origi
nated partly in bureaucratic unr 
imaginativeness, and partly as an 
administrative convenience where
by a foreign ruler could maintam
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control with a smaU administrativ* 
staff, because it is all we hav« 
known in our Universities, has 
become a habit of mind of Indian 
higher education. It is not in
herent in the nature of good edu
cation. Repeatedly we have receiv
ed suggestions that uniformity 
and standardisation be increased, 
as though they were prime edu- 
cation£d values.

With the requirement which has 
existed of an academic degree as 
-a condition for appointment to any 
responsible position in the govern
ment service, this demand for uni
formity had a very practical, if 
unwholesome basis. We have 
recommended that, except in some 
o f the professions, this require
ment be abolished. With that 
action taken, such need for uni
formity will no longer exist....”
Mr. Chairman: Is it necessary to 

read those recommendations when they 
do not relate particularly to this Uni
versity? I think the hon. Member would 
•xpect other hon. Members to hav« 
read the report

Shri Kamath (Madhya Pradesh): W « 
iiave not read i t  He is perfectly 
relevant.

Dr. Deshmiikh: I will not read much, 
but it is very relevant and establishes 
a very important point. I want to f  oint 
out by reading out certain passages 
how some of the Members of the Uni
versity Commission who are actually 
responsible for this Bill have really 
not followed their own advice given 
in the Report. Another paragraph that 
I would read runs thus:

“Each of the institutions we 
ihave described, beginning and 
working against great odds outside 
the University system, has made 
and is making a significant con
tribution to our national life, but 
at least up to the recent past 
under extreme financial privatidn 
and hardship. Each of them, so 
far as it meets the fundamental 
requirements of our constitution 
ior equal treatment and oppor
tunity for all classes and com- • 
munities and so long as it main
tains acceptable quality in its 
work should receive grants of aid 
on a par with other recognised 
colleges and Universities and 
should be given University status 
if that is desired. Such support 
and repognition should be granted 
•without infri^ement upon the 
freedom and initiative of the 
institution.”

I would only read one more passage, 
Madam, which is very telling:

“A  live, progressive socie^ 
must rely, not upon rules of uni

formity but upon live, competent 
judgment of actual merit. To deny 
capacity for such judgment is to 
deny possession of the capacity 
and integrity necessary to en- 
co^age the full cultural and 
spiritual resources of the countr^ 
The Umyersity Grants Commission 
in deciding the degree of recogni
tion and support to be given to 
any institution should be govern
ed, not by the likeness of that 
institution to others of a standard 
type, but by its judgment ot 
whether that institution is making 
a substential contribution to the 
economic, intellectual, cultural and 
spiritual life of India. By such 

 ̂ encouragement of quality with 
variety, the educational resources 
of India wiU be enriched.”

If as against these findings and these 
recommendations, we have a Uni
versity, as suggested in the Bill, it will 
only be another teachers* paradise, an 
industry where the degree-holders .will 
be manufactured for being job-himters. 
We have already made much progress 
in the establishment of institutions of 
this nature. We may even,create many 
others of the same kind but not the 
Shanti Niketan. I would really want 
the Shanti Niketan to be a place of 
pilgrimage, of a real centre of culture 
where the most learned not only in 
India but all over the world will have 
a free scope for living and being pro
vided for, a place worthy of India’s 
past traditions. India is the centre of 
the Orient. Nowhere can the philoso
phy of the Orient be nurtured in a 
better way than in India. It is our 
great fortune that a man of the stature 
and learning of Rabindranath Tagore 
should have been bom in our countiy 
and reared that Institution. It is up to 
us to continue that great and inspir
ing work of his and not turn it—-as I 
have said—into an industry where 
graduates and postgraduates will be 
produced. That might be a very attrac
tive idea—I do not quarrel with i t  
But it could very well be separated. 
There could be a University which may 
be started in the name of poet Tagore 
in that very place. But the original 
idea of the mind being nurtured and 
where the various aspects of truth will 
be studied and discussed, where the 
cultures of not only the East and the 
West but of aU the nations of the 
world would be brought together, 
where the synthesis of human welfare 
and human philosophy would be evolv
ed, should be kept separate. I fear 
that the way in which this Bill has 
been framed leaves very little scope 
for it.

I would even now request the 
Maulana Saheb to consider this aspeci
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[Dr. Deshmukh ]
of the matter. It is a great fortune of 
ours that a man of his learning, though 
he has no university education, is 
sponsoring this Bill. It. is one of our 
greatest fortunes I say, because he 
alone has the learning and culture to 
sponsor a Bill which seeks to per
petuate the memory of Rabindranath 
Tagore. I have not the slightest desire 
to stand in the way of the passage of 
this Bill. I know Maulana Saheb wants 
to leave India within a few days. So 
he is very keen that this should be 
passed quickly. But the considerations 
which I have urged should, I think, 
incline him to the view that there is 
necessity of really revising‘ the ideas 
behind the constitution of this Bill. I 
am afraid Maulana Saheb has not had 
the time to pay more attention to the 
points that I have urged.

I was really sorry that my hon. 
friend Pandit Kunzru did not refer to 
these fundamentals. He, initead, busied 
himself only with matter^ of lesser 
importance. I feel very strongly that the 
spirit of Shantiniketan must be pre
served. That spirit is likely to be killed 
if we super-4mpose it with an organisa
tion which will not foster culture. As 
a matter of fact university education 
and cultural education are two 
different things, and very little is being 
done in our universities for the develop
ment of culture. Our universities 
merely copied the foreign universities 
without the soul being there. They 
have merely copied them in the outer 
Structure. If you want to do that in 
this case as well, I am sure inspiring 
ideas will not have any scope there.

I do not grudge the money being 
paid. I want as much money as my 
friend Mr. Rohini Kumar Chaudhuri 
wants to be paid. But let it be utilised 
for the original idea which poet Tagore 
had in mind and not merely to pro
duce graduates, post-graduates and 
LL Bs., who can be produced anywhere 
else. In fact I wanted to move a 
motion for the reference of this Bill 
to a Select Committee, but I do not 
wish to do so and annoy Maulana 
Sahib. But I hope he will not mis
understand me—I am sure nobody has 
misunderstDod me— b̂ecause it is not 
my idea to delay the passage of this 
Bill. But I want that something really 
worthy of the name of Rabindranath 
Tagore should be created and not an 
institution which is a prototype of the 
other universities.

Chairman: May I suggest that 
we may now hear Maulana Sahib. We 
have already had sufficient discussion. 
This Bill is not a controversial Bill at 
all. If hon. Members agree I would 
like to call upon Maulana Sahib.
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uû  i, îl tS
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(English translation o} tht above
speech)

Maulana Azad : Those of my friends 
who have taken part in the 
present debate have tried to shed Ught 
on the various aspects of education and 
some of them have even broached the 
subject relating to the recommenda
tions of the Universities Commission. 
With regard to the present Bill, how
ever, particular stress has been laid 
on two matters, viz., powers of* the 
Visitor and the framing of the 
Statutes. I shall, in my speech, confine 
myself to these two matters alone. So 
far as the Visitor’s powers are con
cerned the power that has been vested 
in him is not really of a novel 
character. It is the same kind of 
power as is provided in every Uni
versity Act in some form or the other. 
The university is an autonomous body. 
As soon as an Act is passed it starts 
the work of its internal administration 
in accordance with that Act. There is 
no external interference with its work. 
■But the need has been felt in every 
University Act for the provision of 
some avenue for reform and correction 
in case of an emergency. If a time 
'Comes when the administration of the 
university is in danger of a break
down or the standard of its education 
deteriorates to the extreme there must 
be some authority that might supervise 
ita interests in that contingency and 
be of help. This is borne out by a 
glance at the Indian Universities Acts. 
According ta the practice that has 
been followed heretofore this power 
was vested in the Chancellor, or the 
Lord Rpctor. In universities where the 
"highest office was that of the Chancellor, 
-who used to be either a Governor or 
the Gk)vernor-General this power was 
reserved for the Chancellor, as in the 
case of the Calcutta University, the 
Delhi University and other old uni
versities. In the case of those universi
ties where the right to elect the 
Chancellor has been vested in the 
Court and a higher office of Lord 
Rector has been provided for the 
relevant Act vests these powers m 
the Lord Rector, as in the case of the 
Aligarh University. As the Universities 
Commission has made a recommenda
tion that the office of the Visitor should 
now be assigned to the President of 
the Indian Union the Government has 
in this Bill appointed the President to 
be th« Visitor and vested in him 3ust 
those powers that have hitherto been 
vested in the Chancellor or the Lord 
Rector. No new power has been con
ferred nor has any new supervision 
been imposed. Just have a look at the 
^cts of Delhi. Aligarh, Banaras and 
oth«r Universities and then say which 
Is the new power that has been vested 
in the Visitor which you r^ard as

excessive. What, then, is this power?
Is it the kind of power that seeks to 
interfere in any way with the internal 
administration of the University? Not 
at all. It is just a kind of check that 
has been provided to serve in case of 
special emergency (which need never 
arise). If, God forbid, an occasion wer« 
to arise when those entrusted with the 
administration of the affairs of the 
University act with wilful neglect in 
the discharge of their duties and the 
advice and the warning by the Visitor 
fail to produce any satisfactory results 
it would become essential, under the 
circumstances, in order to save th« 
University from falling a prey to 
various evils, that the Visitor should 
adopt proper measures for conducting 
an enquiry and then send his findings 
to the University. It is hoped that this 
action on the part of the Visitor should 
prove effective in putting matters right 
but if the conditions deteriorate so 
much that even that action does not 
prove effective then the final decision 
shall lie with the Visitor and it shall 
be binding on the university.

If we are going to do away even 
with this healthy provision for reform 
in case of emergency I should like to 
know what other course can be adopted 
to meet an abnormal situation. The 
need of such a provision has been felt 
in the case of every University Act 
and it is essential with a view to safe
guard the future of the Visva-Bharati 
that the Visitor be vested with special 
powers to cope with a special emer
gency.

Viewed from the practical point of 
view this does not in any way affect 
the internal administration of the uni
versity whose functions will not be 
interfered with. It remains completely 
independent in all its affairs. A  ‘watch
ful eye’ has been provided only to 
serve for unusual circumstances 
(which, it is hoped, may never arise). 
If, however, an emergency does arise 
at some time this eye would be open 
to watch things, it would not  ̂remain 
closed. I feel that that much amount 
of watchfulness is unavoidable.

The second point that has been very 
much stressed by my friend, Dr. 
Kunzru, is that the Statutes should also 
have been framed and presented along 
with the Bill at the same time so that 
the House might have been afforded an 
opportunity of studying them and that 
they might even now be placed on the 
table of the House. The Government 
would have been pleased to de> so 
could the Statutes have been framed 
immediately but as this could not be 
done it was not considered ne^ssa^ 
to postpone the presentation of the Bill
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on that account. This is not the flrit 
occasion that the Statutes have not 
been presented along with a University 
Bill. Many a time before now has also 
the same procedure been followed. The 
BiU is passed and the Statutes are left 
to be passed later on at leisure. The 
Statutes do not have the same value 
ms the sections of an Act. They are 
passed on the basis of the Act and have 
just as much scope as is permitted by 
the Act. They are not enduring like 
the Apt but eU’e subject to continual 

' change and the University is empower
ed to insist on a change in them. If it 
has not been possible to frame them 
immediately along with the Bill I fail 
to understand how it affects our 
task prejudicially and why it should 
come to be considered that our debate 
on the Bill would remain inconclusive 
without them.

Some of my friends have stressed 
the point that the ideal for which 
Visva-Bharati was founded should re
main intact and that it should not be 
allowed to develop into a University 
like other Universities in the country.
I am glad to note they have a fuU con
sciousness of the fact but I think it was 
not quite necessary for them to have 
emphasised that point so much for the 
Government thepiselves have that ob
jective fully in view. Let me now tell 
you in greater detail how the Govern
ment felt induced to bring forward th^ 
Bill. The Government was aware of tht 
importance of this institution* and was 
anxious to ensure for it a stable future. 
But it was unable to decide 'what 
method should be adopted for domg 
that. In the meantime our friends of 
the Shanti Niketan made a proposal 
that it should b6 given the form of a 
Central University. They thought that 
it was the only proper course for safe
guarding the future of this mstitution. 
The Government did not accept that 
proposal straightaway but kept think
ing over it for a fairly long tune. 
Personally, I was eager for the Gov
ernment of India to do everythmg m 
their power for its protection. I had 
made a promise to Mahatmaji on mat 
score and it was my duty to fuinl that 
promise at the earliest. But the basic 
question that confronted me was, what 
does protection sipiify, is it the ^  
tection of the body or of the spmt? 
Any safeguard that might provide it 
physical protection but ignore the pr^ 
tection of its spirit was not acceptable 
either to me or to my colleagues, l i  
we were to make it s^e Physically 
but let its spirit be lost this would have 
been no protection but rather destru^ 
tion. I  fully apprised my friends of 
the Shanti Niketan of these views of 
mine. We made it clear to them toat 
l ie  Government could agree to give it

the statu* of a Central University only 
on the condition that its existing edu
cational set up remains intact and 
should not be changed in any manner. 
Our friends of the Shanti Niketan 
assured us that they were also moved 
by .the same objective, that they were 
in no case prepared to allow any 
change in its. educational ideals and 
set-up, and that aU that they desired 
was that it should be granted the status 
of a Central University and its national 
importance admitted' and that the 
Central Government should assume 
responsibility for its maintenance in 
the future. When the Government felt 
fully satisfied on that score it decided 
to draft the present Bill and to bring 
it before the House. This Bill declares 
that the institution named Visvs^ 
Bharati which was established by 
Rabindranath Tagore for special 
objects is recognised as a University. 
Now this means that this institution^ 
as it stands, is recognised as a Uni
versity. The Bill simply gives it th« 
status of a University and does not 
make any other change.

Some of my friends have objected 
that the Bill does not tell us what kind 
of university is it going to be. Will it 
be an ordinary one or of some special 
kind? What will be its objective? 
What kind of education will it impart?
I would like to tell them that the BiU 
does not seek to answer those ques
tions because the very existence of th« 
Visva-Bharati Is a standing answer to 
them. The Visva-Bharati has been 
estabUshed since 1921. It has a set aim 
and has developed a special system 
of education. This Bill gives the status 
of a University to the Visva-Bharati, 
as it stands. The Visva-Bharati having 
been recognised as a University it is 
no longer necessary to determine afresh 
its position, its aims and its educa
tional set-up. Had an effort been mad« 
to do so even the original objective 
would have been defeated. We are not 
out to establish a new university but 
are simply giving the status of a 
Government university to a university 
that has been in existence at ShanU 
Niketan for the last thirty years.

Shri R. K. Chaudhuri has drawn our 
attention to the need for rendering 
financial assistance to the University. 
Ijet me assure him that the Govern
ment have already made the necessary 
arrangements in that, connection. An 
annual grant, as also a non-recurring 
grant, has been decided upon in co^ 
sultation with the friends who Me ^  
present responsible for the manag^ 
meat of the Visva-BbaraU. "^ey haw
assured us that that much assistance
would be sufficient for the
and that It would not ttand in nasd of
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any further help for at least ten years. 
In any case, since the Central Govern
ment have assumed responsibility for 
its up-keep they would certainly see to 
it that its activities do not suffer in 
any way for lack of funds.

You should also bear in mind that 
we cannot form an estimate of the ex
penditure of this University by making 
comparison with the expenditure in
curred by the other universities. In 
other universities a large amount of 
money is spent in the construction of 
imposing class-rooms but the Visva- 
Bharati is not in need of any ‘building’ 
for Its class-rooms. Nature has pro
vided it with the canopy of. the sky 
and the open places and they do not • 
want to make any additions to them in 
the form of brick and stone. Its only 
building requirements are a hostel and 
a library.

Shri R. K. Chaudhuri: And staff
quarters. '

Maulana Azad; Yes, also stafE 
quarters. There is no other expendi
ture to be incurred on building. The 
amount that has been set apart for 
these purposes is sufficient for these 
buildings.

Let me also make one more clari
fication. I have considered all the 
amendments that have been put in. 
Out of them I would accept seven. As 
for the rest I hope they would not be 
pressed. I have again considered the 
amendments that seek to modify the 
spellings of the words “Visva-Bharati 
and “Shiksha-Sammelah” . I have 
decided that if the Government Press 
has such ‘S* founts as are provided 
with the sign which makes them pro
nounce as ‘sh* the letter ‘S’ in words 
like ‘Visva-Bharati’ etc. shall remain, 
being in accord with the international 
practice, bu‘- if the ‘S’ with the s i^  
be not available these words would 
employ ‘sh’ so that there may not be 
any possibility of an error.

Out of the seven amendments that I 
have accepted the first one is that of 
Prof. K. T. Shah. It purports to say 
that in clause 5  where it is mentioned 
with regard to the employees of the 
University that............

Mr. Chairman: I should say it would 
be more proper' for you to make those 
observations at a later stage when we
come to the clrA'.se by clause considera
tion.

Maulana Azad; I thought that I 
might, to save time, clarify the position 
at this stage. However, let it be post
poned till th» clause by clause con
sideration.

Mr. Chatrman: The question is: 
“That the BiU to declare the

institution known as ‘Visva- 
Bharati’ to be an institution of 
national importance and to provide 
for its functioning as a unitary, 
teaching and residential university, 
be taken into consideration.”

The motion was adopted.

Clause 2.— (Visva-Bharati as an 
institution of national importance)
Prof K. T. Shah (Bihar): I beg to 

move:

For clause 2, substitute the follow
ing: .

"Declaration of Visva-Bharati as 
an institution of national import
ance.—The Rabindranath Tagore 
Visva-Bharati is and shall be re
cognised and maintained as an 
institution of national importance.”

: Vi 7^

^ I

[Shri B. K. Chaudhuri: My submis
sion was that if you substituted 
‘Rabindra Nath Thakur’ in place of 
‘Rabindra Nath Tagore*, then there 
would be no difficulty in it.]

: i>l5i

J  J  ^  ^
u/*-' ■ -

i t  ^  fU If ^  iS

-

[Maulana Azad: No. I am of the 
opinion that he is better known to the 
world by this very name. But I think 
there would be no objection to it if 
the word ‘Thakur’ is written within 
brackets after the word ‘Tagore* 
wherever it occurs.] ^

. Prof. K. T. Shah: Madam, I am so
sorry I was not able to catch your eye 
during the course of the general dis
cussion, and urge points in the course 
of that discussion which now I will 
have to put forward in the form of
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You will recognise, and I hope the 
House will agree that apart from inr 
dulging in general declamation, I at 
least have tried jwith some other friends 
to make my suggestions concrete in 
the form of amendments. It is, there- 
tore, not that I want only to show off 
the defects or the’ shortcomings of this 
organization oj* the framework as it is 
put before you, but I rather desire to 
^how ways and means, in a definite 
form in which this organization can 
be, and, in my opinion, ought to be 
improved.

The form and structure for this Uni
versity is a kind' of a shell, a mere 
mould, in which you are trying to put 
the real thing that seems to me with
out Ufe. Here is an instance in which,
I  think, it is important that the atten
tion of the House and of the hon. 
Minister should be drawn to the desir
ability of associating the name of the 
•original founder with the name of the 
University as a whole. I have put for
ward this amendment, and will, if 
permitted, speak on that at the time 
when it comes upon clause 1  and the 
preamble to that clause, and to the 
whole Bill. But, even at this stage, I 
should like to say that when you dis
tinguish this University from all other 
universities of the country, by speci
fically calling it an institution of 
national importance,—not only do I 
not disagree with it, I fully endorse 
it,—I should like to emphasise that. 
Just because you make it a university 
o f national importance and declare it 
formally to be /so, it is of the utmost 
necessity that you should also see to it 
that somehow this University does 
stand out as unique and different from 
the other institutions of higher edu
cation that you have in this country.

I am afraid I must associate myself 
with the many other speakers who 
have time and again mentioned that 
by giving the form and structure of 
the kind that you have provided in 
this Bill, you are really not showing 
the objects, the ultimate aims that the 
great founder had in mind when he 
established this institution. I th i^  it 
is proper that the mechanical shape, 
such as it has, should also embody, 
as far as it can, the spirit.

I would, therefore have liked to see 
this matter being referred to some Select 
Committee which would have thrashed 
out the whole question from all angles. 
After all, if you have waited so long, 
•ven after the publication of the report 
of the University Commission, if you 
have waited for so long as 30 years 
after the foundation of the institution, 
is it resrtly very hard, is it really v e ^  
difficult that we should not wait a bttle

longer and properly consider this 
iMtrument of national importance, as 
we declare it to be, formed in a pro
per mould, in a ver> attractive and 
ornamental casket if you like, that 
may attract the attention of the whole 
world?

A  previous speaker has said that after 
all, the great man who founded the 
mstitution has gone from our midst; 
and it would be now in the hands of 
^rhaps relatively smaller men. For 
that reason, it is still more important 
ttat, if you insist upon this declaration 
^tutorily, by a solemn act of tbi«r 
legislature, that this is a university of 
national importance, I urge, and urge 
with all the emphasis that I can com
mand. that this is one of those amend
ments, which-, along with others that I 
have- ve.iturcd to submit, should be 
accepted, and every endeavour should 
be made to see that this deserves your 
claim, your own boast that this is a 
university of national importance, apart 
from the many—I hope nobody will 
take offence at my description—depart
ments of higher education which are 
so many mechanical factories produc
ing out graduates or post-graduates. 
Doctors of law. Doctors of medicine. 
Doctors of literature, and so on.

I have tried to scrutinise the Bill in 
every clause, and sentence and of this 
proposal, and I am sorry to say that 
there is hardly a particular in which 
this can really claim to stand out as 
a university distinct from all others, 
unique in its own way, and therefore 
deserving to be called an institution 
of national importance, to which not 
only we in every comer of the country, 
but the whole world may look forward 
with some hope, as it were, for a 
regeneration of mankind, at any rate, 
as a spiritual refuge. There is nothing, 
for instance, in this University—again 
I will come to that when those amend
ments are taken up— b̂y which even 
the students and teachers could be in
cluded in the body corporate that you 
create by your Act. You are careful, 
or careless, to leave that out even from 
a mere mention. A University without 
its teachers and without its students 
is not even a mere husk or a shell.

That this Bill should bring before us 
an organis-^tion which merely gives it 
a name and a form, or certain catch
words which are used in a university 
constitution is. to me, a matter of great 
regret. I trust that those in charge 
of this Bill will not think that the 
real purpose that they themselves have 
in view, with which we are all heartily 
associated, would be effectively served 
by undue haste in a matter of this 
character. The Maulana Sahib is somg
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away; but he is also going to return. 
We have every hope, and I am certain 
that he will return after six or eighrt 
or twelve weeks. If Ihis matter could 
be properly considered in every clause, 
•very sub-clause and every letter and 
■entence ot it, then, I think it would 
be worthy of the great name which 
we are seeking to commemorate, and 
the institution and the inspiration that 
we are trying to build up today. It 
ifl not in a sort of a patronising 
attitude, and I hope no one has that, 
with which we are giving this institu»- 
tion national importance. The institu
tion has its own importance. We are 
only recognising it today. Let us not 
give our recognition in a very in
adequate, insufficient and perhaps even 
in a misleading form.

gL-I>whlfiuth:'It is a vulgar shape.
Pr.if. K. T. Shah: Therefore, in so 

far as this is a mere repetition of the 
many other mechanical factories which 
you call Universities, but which, in my 
humble opinion, are nothing else than 
departments of Government, I repeat, 
you are not showing it the importance 
that it deserves. I have, therefore,— 
apart from the general arguments that 
I have urged,—sought to place before 
the House an. amendment of the form 
and structure that you seek to give to 
it, so that somehow, in some manner 
that we can devise, it would stand out 
as a different, distinct and really a 
unique, as also a national institution, 
in which there will be no room for 
provincialism, there will be no room 
lop sectarianism, and, may I say, there 
would not be even room for national
ism. It would be an universal institu
tion for the whole of mankind, in which 
not only an Indian, be he a Bengalee, 
or a Gujarati, a Hindu or a Muslim, 
but every one in the world can take 
pride. Then only can we call it in this 
country an institution of “national 
Importance” . This is a sugge'stion, 
therefore, Madam, which I trust, the 
■ponsor of the Bill will not turn down 
with contempt, but will at least give 
consideration even if he is not pre
pared to accept it at this moment.

Mr. Chairman: Amendment moved:

For clause 2 , substitute the following: 
Declaration of Visva-Bharati as 

an institntion of national import
ance.—The Rabindranath Tagore 
Visva-Bharati is and shall be recog
nised End maintained as an insti
tution of national importance.”

^  «ft

(amendment)

’J T T  t  I ^  ^  v ft

fiPTT «TT, ^  ^ %

^  I ^  ^  ^

^  ^  ^  OT

^  I ^

^

^  OT ^  % ’T, ^

m ft  ^  'f^r 1 1

(institution)
OT% ^  ^

(National institu» 
tion) t. ^

(International insti
tution) t i ^
^  (objects) M  m  f,

I ^  fe rr  ^

(evolve) ^  
(East) aftr (west)

^  (synthesis)
3rr^ ^

^ I ^

3TR ^  ^

i ,

m f t  ^  ^

(nation) % i 3TT̂  ̂  (gen
eration) ^

^  f , ^

% ?TPT ^  t  ^  ^

t  ^  ^  f^rr ^ j

3TRT ^
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3fh: ^
^  ^  ^  ^  f r  

’ fa(^  T O T  ^  I 3 T t R

sfTTf ^  ^
w  ^?rr f, '>!%
3TT^ 3PRt aftr^ qfT ^  

f , ^ 7  « T T ^  I

^  { chords) ?̂T%
^ ^  (touch) ^  i ,  ^

^  ^FT % TO ^  5 ,

if^ ^?r% JTm % ?T^ I

3mr 3TT̂  % r̂nT̂ T ^*tvt

^  ?rff ■̂ |»rr, ^  ^  ?
3 ft T  T # T  I S P T T  ^

^  ^  ^«T •5i:|»rT, f̂t ^ 1

3TT*T % *Tnr

apt
% ?fr»r ^  *TR 7 9 ^  3ftr ^tt arr?-

(ideals) %
Op s?? M̂i-WM̂f (spokesmaa) 

W| fsvar<( interpreter)
^ I fl' 3i4  :̂T5rT g ftiPc^ ■

<t ^  Sl^ 5ITf ^JUI %
3i f̂t I  ft: gwT :n»r

«rrJ| I 3fT'T f¥?h ^3 t ^  

w 5Ti*r f,*r 31'® an# \^fif«tr 

t  % ^  ^  3T5̂  3 f^
*TT f«f.>FT g !i 5nwf r̂ arro^ 

^ I 3T*̂ T •rnr ^ t^pt 

ara#» it 3iraT 11
3TH ^  wt»r f r  *Tf >fl

<T5p t  I ^  ’'it . ^
ft> Wn| t((5 "l "T 'B<*tH[I ’ T 

ftw <rt ^  *ft35fT
^ 5 t r  »n I ^  I  ftt f iw

% an?T ^  ^  anfê W,
»R f , 5tt ftr ft:# ^

%  C .«B  ^  ^  f  I (ifff
129 I>8D.

5T« (conutitutioa
*PT t ,  J » ?  ^  a n f l ?  ^ 3 T . '

t  Jfl «fl, sflfiF

»TBWW Wh: f5RT% ^  ^  

«*P5rr ft; its ^ s r ,  afi %

t .  v i  ^  'ii ’f  * n ’ f
? «%  3jT?v ^  t  I ipf"

S T f  ftr ?w % arrf-

f ^  ?«Tfe ^  if^ r ? ^ 2 f j !T  «!TTirr

»RT «fT, ^  ^  ^  srnr»

5^1% «*»^<. 3ft

’t f  f ,  ^  <R«^ii g  ft; ^5  ^ f€ ' TO

f<Tfe 5 t  7?T ?;r»f1, f^nnft ft>

f »n  z^x  .̂?M # »
fTT̂  fv ^

3p<r 4 <t ^ t t̂t ^  I

*r 3T¥ +̂ 'fli  ̂ 1̂  r̂?r ir 
S R ^  ̂  ’>riT ^T^ f̂TT t ,

^  % 3r»jf^<i ^ fi^rr saif i

3PTT 'd '̂M ^iH WT̂ KWi

?ft f  ^
I ^  3T5f ^ ^ T T  %

SffT ^  W  3T?T̂ ir5 ^  rTT^'t! "̂ r

?rtf ^  'rt*TT,

^TFft ^  3TRf) t • ^
♦̂1 .̂ '*'4̂

V9 ^  aflT ^ f r
x ^  ^  » 3jirc anv JFT

c|ii[fy 'lOTTJPT, ^  i[^ l^ T^ 

zmK 3ik ^3^ ^  ^

WIWW ^
5|̂  ^  ^
(Htility) ^  I

^psnf^ ^inf^ ?FT  ̂ t  ftfT % ^ y

fir?5v # #iiT ^  I ^ -"r
w lr i  I #  ^
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an# I 3PPC Wl«1
3t?r f t #  ?r> 4  >fr 5 ^  <?r ̂ >5^,

irt«R  #  g  ft;

Ĵreir ^  w  s tr t  1

#  <RWT ■§ ft; JlteRT spT

i f f  t  ft^ 

fiiTRf) f t r e ^  ft; |?Rt

pRfl^ ^ ^  I ^iwn H ?ft
ip%Ht ^  ^  W  snfIT

«rr I A 3f?5 ^  31̂  
ft; amr sr ^  ^  (too late)

51 ?t, eft ^JtSt ^  ^5f
ftqi !?,)$ afiT m
t ,  3ITO I 3PIT ft,
?ft JIf ?frr 5 ' t ^ f tR ^ ’TTI

ftRET ; f̂ TT SmTt 5ft#-
< 1 1 5  ^  sr>Td*r? ^ I

iS Jk If : .jfjf \jSy*

* >* J  J »l t* r'J J
ciasi.; ^  ̂  ^  'o -f

^  iS tV iO  )X . - 1^4^

- * 1 / ’) ^  y i^  H a

-  irf ^ U j

kJ  ^  L »*  ^

-  A  1 =^}I ^  IJ. 1  <!).,.>(?

^  i;a< ,r^ ti J  J ̂  û\ „ t

If 2ii» /*>W J  ^  lx«?i*-.
ayL y  .  ITfl, U -*«

y  r*  53  ̂ <-Sif J

fS i s ^ o .  ^  u t jj

-  o * *  -i> ly'"*

^  1^  trfU, K ,^U ^-u‘

Uyp,.^ , _ ^ '  ^  uyL.

by5- *' i  ij*l / I  tS

- J JtH ij)f <-̂ )J )j
» * ^  9  ^  u f ^ r  J^>+»

«ft Vt*JtT : 5 J ^  5 RT

% % spr^ >? f^rerr j f ^  ^

^  t?
(English translation of the above 

speech)

Pandit Thaknr Das Bbarg^ava
(Punjab): I am in full agreement with 
the amendment moved by Prof. Shah. 
With the same purpose I had also given 
notice of one or two amendments 
which related to Clauses 1 and 2. There 
is no doubt that whatever homage we 
may pay, to our revered Shri Rnbindra 

Nath Tagore, we cannot do him full 
honour. He was not one of those per* 
sons who are bom for a particular 
country, but he was one of those who 
are born for the whole world. The 
institution which is connected with 
his name is not a national institution, 
but that is an international institution. 
The Objects given in the Bill lay down 
that this institution is going to be 
established with the purpose of evolv
ing something that may bring a 
synthesis of the East and West which 
the world needs so Tnuch today. No 
doubt in our hearts we may feel proud" 
that this is our national institution; 
but in fact it is an international insti
tution, for *Visva* means the whole 
world, not a nation. The present 
generation is familiar with the name of 
Tagore nnd of Visva-Bharati and 
knows what work has been done there. 
But how would the coming generations, 
not born in his time and unfamiliar 
wHh Vii’q 'nam^. know what Visva- 
Bharati is? Anybody may give any 
name to a thing belonging to him, for 
instance, a poor man may call his wife 
heQiim, But vvl̂ iat would others think 
of it? The chords of our hearts that 
are touched at his nafme. the thoughts 
that come to oor mind by his name, 
would not come into being without the 
mention of hi>: name. If his name
would not be there before the coming 
generations they will form various 
other impressions about it. But if his
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name also goes with this, then although 
posterity may forget the name of 
Visva-Bharati, it will remember the 
aiame of Shri Rabindra Nath Tagore 
and will cherish the ideals of which he 
was the spokesman and interpreter. 
Hence I submit that 'in order to per
petuate a thing i, is rxecessary to give 
it  a proper name. You may take any
thing. We give good names to human 
beings so that they may acquire good 
qualities which those names denote, 
its very purpose is defeated by not 
uniting his name with this institution. 
The coming generation will take it as 
.an ordinary university. As a matter of 
iact, as Shri Shah said, 1 also wanted 
to speak in detail over this Bill. I  find 
that the same Ordinances, Regulations 
and Statutes are contairied in this Bill 
^Iso as are found in any University 
Act. So far as its constitution is con
cerned, it should have been a unique 
thing solely for itself and for which it 
could be said that whatever was there 
was not to be found elsewhere. But it 
iias not got that spirit. 1  fear, for this 
reason, lest in the times to come the 
spirit which inspired the creation of 
this institution may not die. What has 
been put in the Bill will not help to 
evolve that spirit, and create that thing 
in the coimtry which our . revered 
Tagore wanted. Hence it is my submis- 
::sion that the name of our revered 
Tagore should not be -alienated frpm 
something with which he was so inti
mately connected. If his name sflso 
.goes with it, the world would look to 
i t  with a. -different view. Hence I 
:submit that so far as this amendment 
is concerned it would not affect it in 
any way, it would do no wrong. ■ By 
this we would not be doing honour 

'to him,- but this will bring honour Xo 
the University and to ourselves. If 

•you wiU accept the name,, it would 
be very effective and the thoughts 
that would come into the minds of 
the people art his name will increase 
the utility of the University.

Some of my friends still expres&^the 
opinion to: send the issue to a Select 
Committee. I also agree with it, I 
would invite the attention of Maulana 
“Sahib towards thi§. Were I allowed to 
speak, I would also have spoken fibout 
at, but I feel that it should go to Select 
'Committee. It is a noble conception of 
Maulana Sahib that it should be a 
singular thing, without a parallel. As 
such it must have been sent to a 
Select Committee. I would submit that 
even now, if it is not tqp late, it may 
be sent to a Select Committee where its 
shortcomings may be removed. That 

‘ would be a very desirable thing.

Mr. Chairman: Does the hon. Minis- 
*ter accept the amendment of Prof. K. 
T . Shah? '

Maulana Azad: None can differ on 
his objective that his name and memory 
should be perpetuated. But we have to 
see whether this thing fits in the 
present context or not. I think that tiro 
dignified position of Tagore is above 
that. It would be a very cheap 
memorial to perpetuate his memory i j  
we are to make this institution serve 
as a memorial to him.

Secondly it is an open secret that' 
this institution is the creation of 
Shri Rabindra Nath Tagore. I do not 
think the people would forget him i l  
his name is not associated with this 
institution. Anyhow I  cannot accept 
this am endment^^^^

Shri Kamathi^ffT^ does hon. Edu
cation Minister say about the amend
ment of Pandit Thakur Das BhargavaT.

Mr. Chairman: May I know what 
Mr. Kamath wants to say?

Shri Kamath: I was referring to the 
suggestion made by Pandit Thakur 
Das.

Mr. Chairman: But Pandit Thakur 
Das Bhargava has not moved his 
amendment. ,

Shri Kamath: I agree, but what 
about his i&uggestion?

Pandit Thaku Das Bhargava: But I
h^ve .suggested to the hon. Minister 

;that the Bill may be referred to a select 
committee to effect improvements.

Mr. Chairman: But we are now far
ahead of that stage. Does the hon. 
Member press his amendment?

Prof. K. T. §hah: Yes, Madam.
Chairman: The question is:

For clause 2, substitute the foUowins: 
^^Declaration of Visua-Bharati a i 

.an institution of .national import- 
ance.— T̂he R^ibindranath Tagore 
Visva-Bharati is smd shall be re-

■ cognised and - maintained as an 
institution of national importance.**

The motion was negatived.

Chairman: The question is:

“ frhat clause 2  stand part of the 
BilL” .

. The motion was adopted.

Clause 2 was added to the BilL
New Clause 2A

Prof. K. T. Shah: I  beg to move:

After clause 2, add the .following 
new clause:

**2A. The Visva-Bharati shall be 
a unitary, residential and teaching

Visva-BharaU BiU 7Wi
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university, providing instruction,
training and guidance in researcih.”

This is a description of the Univergity 
'whicli is implicit as it is claimed to 
have, been in the mind of the author 
also. I am, therefore, only trying to 
bring it out and make it concrete in so 
many words, so that there will be no 
Tnisunderstanding about it.

In this connection, as also in connec
tion with the whole Bill, may I say, 
"Without the least desire to offend any
body or his susceptibilities, that the 
B ill seems to have been drafted in a 
^ ea t hurry. Many essential and im
portant matters have received scant 
attention, and not even copying seems 
to have been done correctly, not only 
in the transliteration of Sanskrit words, 
but also elsewhere.

However my point is with reference 
to the kind of fear which the hon. 
Maulana Saheb was pleased to express 
that some day, perhaps, a situation 
may arise when the interw^ention of an 
outside authority like the Visitor may 
be necessary. I want to guard against 
any such occurrence as far as poslble 
by a definite provision in the Act itself, 
whereby the nature and form of the 
University cannot be misunderstood. 
This institution has been, and must 
remain, a unitary institution. The 
power of affiliation given in a later 
clause would be out of place in 
an institution which claims to 
be a unitar:v' institution. Any
body who has any experience of the 
working of uni\^rsities in this country 
would realise the force of this argu
ment. He would realise how the poesx- 
^bility of a regional right to affiliate 
•would militate against the spirit and 
function of a University of ttie type 
that Visva-Bharati claims to be. It is, 
therefore, important to emphasise even 
in the Act, recognising the University 
:as a unitary University.

Secondly, it is a Residential Uni
versity, which also entails a number 
of other features, consequences and 
implications which I would try to bring 
■out later on in connection with the 
other parts of the Bill. Though I am 
conscious that they will of course be 
rejected by the House, nevertheless I 
feel that I would have done my duty 
in drawing attention to these matters. 
This University cannot but be only a 
residential university in view of the 
peculiarity, the distinctive character 
and greatness of this institution, where 
the teacher and the student come much 
more into personal contact than in the 
ma^s-producin® factories that go by the

nan ê of universities and colleges else- 
whv;re, the residential character of this 
institution 's of the utmost importance 
both to the teachers and the students. 
There is, therefore, nothing improper, 
nothing out of the way or inconsistent 
with the conception of this university, 
as embodied in this Bill, in insisting 
that it shall be a residential university 
and it is described as such in the Act 
itself.

Finally, that it is a teaching un i
versity......

An Hon. Member: Cheating uni
versity?

Prof. K, T. Shah: Not cheating but 
teaching! Here I need go no further 
than point out that it has been the 
nature of this institution ever since it 
was founded and this Act d<«s not try 
to change it. There is, therefore, noth
ing wrong in recognising that which 
you yourself are doing, and by calling 
it by these three adjectives, that I would 
like to use in the new clause that I 
have suggested, we are not doing any 
violence whatsoever to either the letter 
or the spirit of your Bill. It is simply 
recognising the facts as you yourself 
are presenting them, and, therefore, 
calling this institution a unitary, teach
ing and residential University.

And if it is a teaching university, it 
cannot be teaching only either in pri
mary or in elementary subjects,, and, 
therefore, I insist it must be a teaching 
University in the sense of instruction 
if you like, but also in the sense of 
training and in the sense of guidance 
in research. The research that this 
University can and should do, in my 
opinion, wiU transcend the ordinary 
mat^ial spheres, in which alone we 
are inclined to consider research possi
ble. The question now Is to regard re
search in o lj^ t ive  science, which are 
the ippst prodoetisre. from the mammon- 
w9nilUpwer*s point of view to be re
search proper. But here is a type of 
research, or at least a possibility of 
research, which will not yield dividends 
in terms of money; but which will 
certainly go a long way to reinforce 
your claim that this is an instituttoa 
of national importance.

It is for such reasons that I am ex
plaining evary word in the clause that 
I have suggested. I would insist that 
research should have no less a place— 
research, whether by students or by 
teachw whether by the executive 
authorities of the University or even 
oy the general component governing 
body of the University,—it should be a
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very important part. It s^uld be, 
therefore, included in the basic descrip
tion of this insUtuUon. Hence the new 
additional sub-clause that I have sug
gested.

JMr. Chairman; Amendment moved:

After clause 2, add the foUowing 
new clause:

“2A. The Visva-Bharati shaU be 
rgf unitary, residential and teaching 
university, providing instrtict^j 

. training and guidance in research.

•May I know whether the hen. Minis
ter is going to accept the amendment?

-
[Maulana Azad: No. I  do not agree 

witli it. I think it to be quite unneces
sary.]

Blr. Chaurmaa: The question is:

After clause 2 , add the  ̂ following 
jtew clause:

"2A. The Visva-Bharati shall be 
a unitary, residentud and teaching 
.university, providing instruction, 
draining and guidance in research.”

The motion was negatived.

Clause 3.— {Definitions)

Fref. K. T. Skah: I beg to move:

After part (d) of clause 3, insert 
tke following new part:

“ (dd) “College** means an insti
tution, affiliated to. constituei^ of 
or recognised as such by 
versity, impartmg mstnictton, 
giving training, or guidii^ research 
in any branch of toowledge and 

•learning. Art or Science; .
There is a later amendment alsa

Shall I  move that also?
Mr. ChairmaB: Yes.
Frof. K. T. Shah; I  beg to move:
After part (f ) of clause 3, insert tiie 

'following new parts:
“ ( i) (ff) ‘Deans* are presiding 

officers of Faculties;”
(li) (ftt) ‘FaculUes’ mean su^ 

jects. or grou^ ot 
study or reseach, as p«oviq w j >y 
the Statutes by the University;^

(iU) («M ) ‘C toven i® ^  
;«ny Gweniment estobMdiedjiato
the Constitution in India, and may

include a municipal corporation, m. 
District Board, or any other local 
governing body or authority;” .

The next amendment of mine i«  
No. 21. I  beg to move:

After part (g> of clause 3, the follon^ 
ing new part be added:

“ (gl) ‘students’ are members of 
the Jniversity residmg and taking 
instruction or training or guidance 
in research m the University;'’.
Mr. Chairman: Does Pandit Bhar- 

gava move his amendmenl?

Pandit Thakur Das Bhargava: No.

Mr. Chairman: Does ProL Shah wish, 
to speaK on his amendments?

Prof. K. T. Shah: Yes, Madam. Xn 
these tiiree amendments, I  am tryizkft- 
to correct the omissions m which thiv 
Act seems to abound. The Act speak* 
more than once of "Colleges” without 
giving any delinition of that very im
portant term in the Delimtions section.

I  do not know whether the institution 
as such, being a unitary teaching insti
tution. really needs a separate anti 
distinct organisation of the kind w » 
generally associate with the term Col
lege. Nevertheless, because the Act it
self does speak in a certain sense of 
the term Colleges, and there is no 
definition of that term m the Bill tbft 
chances are that a needless misundev-> 
standing may be created. Hence the 
necessity of introducing a clear defini
tion of the term College, The framerm 
of the Act have thou^t it necessary 
to put in a defimtion ot the term Halla.

Mr. Chairman: Order, please. I see 
quite a number of hon. Members speak* 
ing loudly, so that the hon. Member 
who is speaking is not properly hearcL

Prof. K. T. Shah: It is not so neces
sary to be heard, because they all knofw 
that my amendments are going to bm 
all negatived; and they have already 
made up their minds about the p a ss^  
of the Bill. But if notwithstanding 
that, I  speak. I do so only because 1 
have an unfortunate sense ôf duty for 
drawing the attention of *the House to 
some points, and placing it on tbm 
records of this House that these mattera 
were drawn attention to, whether at 
the time my hon. friends discover their 
mistake I  am alive or not.

The point I  was making was that 
because the Act itself has used a clear 
definition of the term 'Btoawan* whkk 
is a sort of a secondary OoUege, an# 
which is outside the teachtng instttu- 
tion, I  do not see any reaacm or justi- 
flcation why we should omit the defint^
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tion of the term College proper. Any 
institution which gives instruction or 
guidance in research should be speci
fically recognised in the Act.

The definition includes three words 
which are however to be taken with 
-«ome reservation. I have, following the 

 ̂ usual practice, included affiliated 
Colleges, constituent Colleges, and re
cognised Colleges. These words I have 
used advisedly, because constituent 
institutions are part and parcel, the 
integral, essential ingredients, so to 
say, of the University. Though they are 
included m the University, they are 
only particular aspects or particular 
shapes or particular forms through 
which the University activities occur.

The affiliated College, and still more, 
the recognised College, is a different 
category of institution altogether. An 
-affiliated College may or may not be 
within the territorial jurisdiction or 
area of the University. In a case like 
the one we have before us, though the 
•territorial jurisdiction is defined and 
fixed, it is possible,—it is conceivable 
at any rate,—that institutions may be 
established, other than those now in 
existence, by Fome other bodies, or by 
some other individuals, which want to 
share in the spirit of this institution, 
without becoming part and parcel of 
the University as a whole in the form 
of constituent Colleges. I have, therer 
fore, provided for the possibility of 
affiliation, hoping, however, that this 
power will not extend outside the terri
torial jurisdiction and that it would be 
confined to the territorial limits of the 
University; and that, therefore, any 
other institution seeking to establish a 
College in this part will do so only 
with a view to sharing the spirit of the 
University, and otherwise maintainUig 
axMl conducting its altairs itself.

The third is a “recognised institu
tion” . Now a “recognised institution” 
may be outside the limit of the Uni
versity itself; and yet the University 
may be empowered—as this University 
in a later clause is empowered—to re
cognise those bodies which are carrying 
on sympathetic activities or mutually 
complem^tary and supplementary 
activities. There is, for instance, many 
a field of research in which a single 
institution may not be able to cope 
-with, or provide all the necessary guid
ance, or find all the necessary material. 
For such cases it may be quite neces
sary and quite desirable to establish a 
line of co-operation. The line of co
operation will, however, be feasible 
only if you have power to recognise 
work done in those institutions outside 
the University. Hence, by means of this 
definition, I  try to include also

recognised institutions within the scope 
of the University. They are certainly 
not an integral or essential part of a 
University that the constituent colleges 
may be. I repeat that it would not have
been quite necessary to give this parti- 

r definition had the term “college”cu lar------
not been used elsewhere, in other 
parts of the Act. The idea is there, 
and it is necessary to give it a special 
definite form. That is my justification.

In regard to the. definitions of
D e^s” and “Faculties” they are not 

specifically menUoned or at least not 
clearly. But they are part and parcel 
of a university organisation almost 
everywhere in this country. Inasmucli 
as you have just copied the organisar 
tion of universities in other forms in 
this country, it is but right and pro
per that you follow it to its logical 
conclusion. I presume, therefore, that 
the power given by statute to the 
universities to set up faculties or to 
create bodies like ‘Boards of Studies* 
would be utilised. And if you do 
utilise it, then it is necessary that you 
have some presiding authority. Hence 
the “Faculties” and ‘T)eans’  ̂ are, I  
think, complementary parts, the neces
sary corollaries of the establishment of 
the University that you have designed 
here.

Last of all comes the word “Govern
ment”. That word may cause some mis
conception. I should like, therefore, to 
make that word clear also. Particularly 
in the matter of grants, if is possible 
that not only confusioi  ̂jnay occur, but 
there may be some overlapping, some 
unnecessary clashing of interests which 
ought to be avoided. ‘

I have, defined, Government, there
fore, as widely as it is possible to do, 
including not merely the Central, but 
also "the State, Governments. A  power 
or discretion is also provided whereby 
semi-governmental bodies like munici
pal corporations, or district boards, or 
other statutory authorities like a port 
trust, let us say, or other universities, 
may also be included. Much of the 
work of the University, as is claimed 
here, may have to do with the local 
bodies. At any rate they ,may prove to 
be of greaf value in giving guidance 
and assistance in research matters; and 
if so, it is but right and proper that the 
University should be benefited and 
should be assisted by these bodies as 
well. The Central Government’s assist
ance is clear, though not adequate, as 
stated in the aims and objects. It is a 
cunous peculiarity of this legislation 
that such an important thing as the 
financial provision of the university is 
put up into a sort of an appendix at
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the tailend of the Bill in a memoran
dum, and is not included integrally, 
specifically, in the body of the Bill as 
it ought to have been, in my opinion. 
Such as it is, however, the Central 
Government is prepared to make 
grants, and the State Governments, for 
example West Bengal, may, and I hope, 
will make grants. Othier bodies may be 
interested in making grants for specific 
work or taking the assistance of the 
University. I, therefore, think it neces
sary to have a clear definition in the 
definition clause of the term "Govern
ment” . I am therefore submitting that 
these definitions are important and 
must be included in the definition 
clause. '

Mr. Chairman: Amendments moved:

After part (d) of clause 3, insert the 
following new part:

“ (dd'l ‘College’ means an institu
tion. affiliated to, constituent of or 
recognised as such by the Uni
versity. imparting instruction, 
giving training, or guiding research 
in any branch of knowledge and 
learning, Art or Science;” .

After part (f ) of clause 3, insert the 
following new parts:

“ (i) Cff) ‘Deans’ are presiding 
officers of Faculties;

(ii) (f f f ) ‘Faculties’ mean sub
jects, or groups of subjects, for 
study or Tesearch, as provided by 
the Statutes by the University;

(iii) ^ f f f )  ‘Government* means 
any Government established Under 
the Constitution in India, and may 
Include a municipal corporation, a 
District Board, or any other local 
governing body or authority;” .
After part (g) of clause 3, add tho 

following hew part:

" (g l) ‘students’ are members of 
the University residing and taking 
instruction or training or guidance 
in research in the University.” .

^  »>  ̂  

^  ^  ^

^  l i

[Bfanlayi A2 ad: I  tried a good deal 
and heard the entire speech of my 
friend, but I could not agree with this

point that ‘Government’, ‘student*, 
‘Dean’, college’ and other such word* 
need be defined.]

Mr. Chairman: .May I know whether 
the hon. Member is pressing his 
amendments?

Prof. K. T. Shah: Yes.
Mr. Chairman: The question is:

After part (d) of clause 3, insert the* 
following hew part:

“ (dd) ‘College’ means an institu
tion, affiliated to, constituent of er 
recognised as such by tbe Uni
versity, imparting instruction, 
giving training, or guiding research 
in any branch of knowledge and ‘ 
learning. Art or Science;” .

The motion was negatived.
_ ^

Mr. Chairman: The question is:

After part (f ) of clause 3. insert the?* 
following new parts:

“ (i) (ff) *Deans’ are presiding^. 
officers of Faculties;

(ii) (f f f ) Taculties* mean sub
jects, or groups of subjects, for 
study or research, as provided by 
the Statutes by the University;

(iii) (f fff ) ‘Government’ means 
any Government established under 
the Constitution in India, and may 
include a municipal corporation, sr 
District Board, or any other local 
governing oody or authority;” .

The motion was negatived.

Mr. Chairman: The question is:
After part (g) of clause 3, add the 

following new part:
“ (gl) ‘students’ are members of 

the University residing and taking 
instruction or training or guidance 
in research in the University:".

The motion was negatived.
Mr. Chairman: The question is:

“That clause 3 stancK part of the - 
Bill.” .

The motion was adopted.

Clause 3 was added to the Bill.

Clause 4.— (Incorporation)
Prof. K. T. Shah: I beg to move.

In clause 4̂  after the word “member
ship” insert the words “ as well as the 
teachers and students in the Uni
versity.” -
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[Prof. K. T. Shah]
That is, the amended clause would 

read as follows:

“The first Acharya (Chancellor) 
and Upacharya (Vice-Chancellor) 
of the University who shall be the 
persons appointed in this behalf 
by the Central Government by 
notification in the Official Gazette, 
and the first members of the 
Sarp^ad (Court), and all persons, 
who may hereafter become or be 
appointed as such officers or mem
bers, so long as they contimue to 
hold such office or membership, 
as well as the teachers and students 
in the University, are hereby con
stituted a body corporate by the 
name of Visva»-Bharati, and shall 
have perpetual succession and a 
common ŝ eal, and shall sue and be 
sued by that name.”
Here a l^  I think it is a question of 

principle so far at any rate as my 
▼lew of this Bill is concerned. I  con- 
glder that a University without 
Teachers and Students is no University 
at all. You may recognise all the 
officers as you have done, and their 
fuccessors as you have done, and all 
the institutions as you have done. But 
they will be all empty and without any 
avail so long as the Teachers who 
make the University, who give it its 
tone, its spirit, and the Students who 
take the benefit of it, and who are, so 
to say. the future torch-bearers, are 
omitted. I think if your idea of the 
University is—as I  hope it was the 
Idea that the great poet had in mind— 
to perpetuate the real spirit of V ^ a -  
Bharati, if you really want the Um- 
w s ity  not to be a mere official

appendage of so many nominees o l 
Government, if you want that the Uni
versity should really be made of the 
actual workers and beneficiaries of 
the University, namely its teachers and; 
students, you ought to have no logical 
reasons to object to my amendment— 
you may have every other excuse, I  
have no objection. But if you really* 
abide—as you claim to—by the spirit 
of this institution, then I submit that 
there is no alternative but to accept 
this, namely to include all the teachers 
and the students in the body corporate 
of the University, who will form the 
soul, the r limbs, so to say, of the Uni
versity.

- J

[Maulana Azad: No. I do not agree- 
with i t ]

Mr. Chairman: The question is:

In clause 4, after the word “member
ship” insert the words “as well as thj  ̂
teachers and studeilts in the Uni
versity.”

The motion was negatived.

Mr. Chairman: The question is:

“That clause 4 stand part of the
Bm.”

The motion was ardopted.

The House then adjourned till Half 
Past Eight of the Clock on ^Tuesdav^ 
the 1st May, 1951.




